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LEGISLATIVE ASSEMBLY.

Saturday, 18t April, 1933.

The Assembly met in the AssemlLly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Mr. R. K.
Shanmukham Chetty) in the Chair.

QUESTIONS AND ANSWERS.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Mr. M. Maswood Ahmad. Question No. 1022, :

(The Honourable Member was not present in his seat, and Khan
Bahadur Haji Wajihuddin put the question.) '

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Order, order. The Chair hag observed that some Honourable Members are
in the habit of sending a string of questions and are not in their places
when those questions are asked. The Chair strongly deprecates such
practice, and it has now decided that if: an Honourable Member -who bhas
sent questions is not in a position to be present in his seat to ask his
-questions, he must authorise some other Honourahle Member in writing to
do so, and the authorisation must be sent to the President. In the
absence of such authorisation, these questiong will be treated as unstarred
questions and the answers will be incorporated in the proceedings.

+1022*—1054*.

FIrsT Crass Has PrLGRIMS COMPELLED TO TRAVEL IN THIRD CLASS ON
Piroriv Smres.

1055. *Mr, M, Maswood Ahmad:- Are Government aware that last year
some first class passengers (Haj Pilgrims) were compelled to’travel in the
third class in pilgrim ships and were afterwards compelled to commit in
writing that they would not claim back any refund of the excess paid by
them nor would they complain of any inconvenience? If so, are Govern-
ment prepared to see that such a praotice is not repeated in future?’

Mr. G, 8. Bajpai: It is correct that last year some first class pilgrims
travelled as deck passengers by the first available boat instead of waiting
at Jeddah for higher class accommodation to which their tickets entitled
them in later boats. Government have no information as to whether
these pilgrims were required to give a written guarantee that they would
not claim the difference between the cost of the return half of their ticket

smd the cost'of a desk passage.
$For these questions and answers theréto, see pages 2990—8011.
( 2979 ) A
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COMFORT: PROVIDED IN SHIPS OTHER THAN PILGRIM SHIPS.

1056. *Mr, M. Maswood Ahmad: Has it been brought to the notice of
the Government of India that the pilgrims, who were driven to sail back
in other ships from Jeddah last year, enjoyed far more convenienca
and comforts than those which are provided in ine ordinary pilgrim ships?
If so, have Government taken any step to improve the situation in the
ships patronised by them ?

Mr, @. S, Bajpai: Government have no information as to the degree of
comfort enjoyed on the voyage by pilgrims why returned to India last
year by ships other than those of the Mogul Line. As regards the second
part of the question, Government do not patronise the ships of any Com-
pany engaged in pilgrim traffic,

Mr, M. Maswood Ahmad: Is it a fact that when a few pilgrims came
by some other boat than the one belonging to Turner Morrison & Co.,
Government issued notice to prosecute the shipowners for bringing those
pilgrims from Jeddah?

Mr. G. 8. Bajpai: Some pilgrims did come by & German line, and
objection was taken t6 their having come by that line, because the ship
did not comply with the ordinary regulations for the carriage of passenger
traffic, but Government do not propose to prosecute any one, because the
shipping people concerned have expressed regret for their action.

Mr, M. Maswood Ahmad: Is it a fact rhat Government allow other
shipping companies to bring back pilgrims from Jeddah in this season?

Mr @G. S. Bajpai: The position is that Fovernment have no hand in
this matter. Any shipping company which is prepared to comply with the
relevant rules and regulations is at liberty to engage itself in this.traffic.

Mr. M, Maswood Ahmad: Is it a fact that Government want to dis-
courage the Haj?

Mr. G. 8. Bajpai: Most certainly not.

ALLEGATIONS AGAINST A SnrppING CompaNy BY Hay PrLorrms.

1057. *Mr. M. Maswood Ahmad: Has the altention of Government bLeen
drawn to an article in the Ingilab, dated the 27th July, 1982, wherein a
pilgrim was reported to have been killed bv the criminal neglicenee of
the shipping company and that the loss of an imbecile woman wag attributed
to the sheer rude and unsympathetic treatment of the same? If go. have
Government taken any step to inquire into the matter in order to verify the
said reports and to punish the offenders? If not, why not?

Mr. G. 8. Bajpal: Government have not seen this article. They will
try to obtain a copy and then make such enquiries as may be considered

necessary.
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Govnnmnm ORDERS TO THE SHIPPING COMPANIRS DISALLOWING THEM TO
GRrRANT CONCESSIONS TO HaJ PILGRIMS.

1058. *Mr. M. Maswood Ahmad: (a) Is it a fact that Government

have issued orders to shipping companies disallowing them to grant any
concession to any pilgrim?

(b) If's0, what is the reason for issuing such orders?
(c) Will Government be pleased to declare their policy in this matter?

(d) Will Government be pleased to lay a copy of the orders referred to
in part (a) on the table of the House?

Mr, G. 8, Bajpal: (a) No such orders have been issued by Government.
(b), (c) and (d). Do not arise.

Isste or RETURN CoNcCESSION TiokETs To Hay PiLGRIMS ON INDIAN
RATLWAYS.

1059. *Mr. M, Maswood Ahmad: (a) Is it & fact that certain Indian
Railways issue return concession tickets to all passengers on the occasion
of the Christmas, Puja, Easter and Moharram Holidays?

(b) Is it also a fact that such concession tickets are not issued to the
Haj pilgrims during the Haj season?

(c) If the replies to (a) and (b) above be in the affirmative, are Govern-
ment prepared to consider the desirability of issuing return concession
tickets to the Haj pilgrims?

Mr, P. R. Rau: (a) Yes.
(b) Yes.

(¢c) I would refer the Honourable Member to the reply given to his
starred question No. 1127, on the 25th March, 1931.

Mr, M, Maswood Ahmad: As the time is very short, will the Honour-
able Member please repeat the reply to which he has referred.

Mr. P. R. Rau: I shall be very pleased to do so. The reply was that
the matter was carefully investigated in connection with & recommendation
made by the Haj Enquiry Committee, and it was found that no reduction
could possibly so stimulate the traffic as to avoid loss to the railways.

Mr. M. Maswood Ahmad: Will Government be pleased to state the
reasons why it was not possible?

Mr. P. R. Rau: I am afraid, the Honourable Member did not catch
what T just read. It was not possible because it was found that no redue-
tion could possibly so stimulate the traffic as to avoid loss to the railways.

Mr. M. Maswood Ahmad: Is it a fact that eicht-monthlv tickets were
issued two vcars ago on State-managed Railwavs, and are Government
prepared to order the issue of the same class of return tickets again? i

A2
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"R, P Whuy THese rsturn tickets bave beea, I think, abolished
recently, because it was found that the number of passengers who were
attracted to the railways by the issue of these ruturn tickets did not justify
the loss consequent on these reduced fares.

Mr, M. Maswood Ahmad: Are Government prepared to place these facts
before the Central Advisory Committee for Railways and take their views:
on this subject?

Mr. P. R. Rsu: It is a question which can very well be taken up by
the Local Advisory Committees.

Issue oF UNsTaMPED POLICIES BY THE VENUS ASSURANCE COMPANY,
LiMiTep, DELHI.

1060. *Mr. M. Maswood Ahmad: Ts it a fact that the Venus Assurance
Company, Ltd., Delhi, issued policies under ‘‘Free Insurance Co-operativa
Benefit Scheme’’ without affixing any stamy thereon? ‘

(b) Is it a fact that this matter was brought to the notice of local

authorities by L. Kunj Behari Lal Suxena, Honorary Secretary of the
Venus Policy Holders Association, when he forwarded three unstamped
policies to the authorities (one of them being 52577)?
. (¢) Is it a fact that the Company was asked to pay annas six as proper
_stamp duty for each policy, and ennas eight as penalty, levied on each
of the three infringements, and that the Company eredited the same into
the Delhi Treasury on the 12th November, 193827

(d) Will Government please state what was the actual number of
policies issued by the said Company withcut affixing stamps, and if the
Company has been asked to stamp them properly, and whether or not
-any penalty has been charged for policies other than the three forwarded
by Mr. Kunj Behari Lal Saxena?

(e) Are Government aware that about 60,000 policies have been issued
unstamped? What action, if any, have Government taken against the
officials of the said Company, and what amounts in all have been realised
from the said Company as stamp duties #nd as penalties?

The Honourable Sir George Schuster: (z) The Venus Assurance Com-
pany, Limited, Delhi, issued Certificates of Membership without affixing
any stamp thereon.

(b) Yes.

(c) Yes. The actual amount of stamp duty imposed was Rs. 2-2-0 and
penalty Re. 1.

(d) and (e). Government are not aware of the actual number of Certi-
ficates issued by the Company. The Company has been asked to withdraw
and stamp all such Certificates, and inform the Collector when this has
Leen done. No penalty has been levied on any of the Certifigites except
the three sent by L. Kunj Behari Lal.

Mr. M. Maswood Ahmad: What was the reply to part (;i.), may I

'know/? \
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The Honourable Sir George Schuster: I answered that question. I
said, (4€) and (¢) Government are not aware of the actual number of Certi-
ficates issued by the Company. The Company has been asked to with-
draw and stamp all such Certificates, and inform the Collector when this
has been done. No penalty has been levied on any of the Certificates
except the three sent by L. Kunj Behari Lal.

Mr. M, Maswood Ahmad: Did Governmeat make any attempt to know

the real number of Certificates issued?

The Honourable 8ir George Schuster: Government have asked the Com-
pany to withdraw and stamp all the Certificates. That is the position.

$1061*—10683*.

DIFFERENT RATES TONTRACTED FOR BY THE INDIAN STORES DEPARTMENT
FOR THE SUPPLY OF THE SAME ARTICLES BY THE SAME FirMm.

1064. *Mr, 8. O. Mitra: (a) Has the attention of Government been
drawn to pages 255 and 256 of the Trade Journal of the 26th January, 1983,
where, against items Nos. 1 and 2 of tender No. M.-2185 of the Indian
Stores Department, two different rates have been published against each
of the two items? If so, will Government be pleased to state the reasons
how for each of the two iterus the Indian Btores Department entereq into
:l;mtraﬁt with the same firm at two different rates, one being higher than

e other?

(b) If the Government are mnot aware of the publication of the two
different rates in the Trade Journal, will they be pleased to enquire into
the matter and state the reasons of such publication of different rates
contracted for by the Indian Stores Department for the supply .of the
same articles by the same firm?

The Honourable Bir Frank Noyce: (a) In the notification referred to on
page 256 of the Indian Trade Journal, issue of 26th January, 1983, the
contracts, owing to a printer’s error, were stated to be Rate Contracts,
whereas they were in fact Running Contracts. The error was detected
and a corrigendum was published in the Indian Trade Journal of the 2nd
March, 1983. The differences in rates referred to by the Honourable Mem-
ber were due to the different obligations devolving on the contractor under
the different conditions  of contract.

(b) Does not arise.

"Mz, 8. 0. Mitra: What is this difference between Rate Contract and
Renning Contract? Will you please explain?

The Honourable Sir Frank Noyce: Broadly speaking, the difference is
due :to the fact that Rate Contracts specify no quantity, whereas ‘Running
Contracts do. ' It is a very technical subject, and if the Honourable Mem-
ber is interested in it, I shall be very glad to explain it to him personally.

M, B. Q. Mitea: Thank you.
® For these questions and answers thereto, ses pages 3011—14.
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DETENTIOR OF OERTAIN BENGAILIS AS STATE PRISONERS UNDER REGULATION
IIT or 1818 IN THE TRICHINOPOLY JAIL.

1965, *Mr, 8. 0. Mitra: (a) Is it a fact that Messrs. Suren Ghosh,
Jiban Chatterjee and Pratul Ganguly, Bengul State Prisoners, are being
detained under Regulation III for the pist one year and & half in the
Trichinopoly Jail?

(b) Is it a fact that all the three prisoners are showing signs of reduction
in weight?

(c) Is it a fact that Mr. Chatterjee has been declared to be suffering
from T. B.? '

(d) If so, do Government propose to transfer them tc some other jail
in a place with temperate climate ?

(e) Is it a fact that the daily allowance of these said prisoners has been
reduced by 50 per cent.?

() If e0, are Government aware that the allowance of Rs. 1-4-0, per
diem that has been sanctioned, is not sufficient to cover their daily
expenses ?

(9) If not, do’ they propose to enquire into the matter? If not, why
not ?

(h) Is it a fact that on the 9th March Messrs. Ghosh and Chatterjee
were suddenly transferred to Rajahmundry Jail?

(i) If so, will Government be pleased to state the reasons therefor?

The Honourable Sir Harry Haig: (a) Yes.
(b) No.

(¢) No.

(d) Does not arise.

(e), (f) and (g9). I would refer the Honourable Member to the. replies
given by me to his questions Nos. 257 and 517 in this House on the
8th and 25th February last, respectively.

() and (i). Government are not prepared to state reasons for transfer
of prisoners.

TraNSFER OF MR. B. K. DuTr oF THE ASSEMBLY BoMB CASE TO THE
ANDAMANS.

1066. *Mr. 8. 0. Mitra: (a) Is it a fact that Mr. B. K. Dutt of the
Assembly Bomb Case has been transferred to the Andamans while he was
seriously suffering from dysentery?

(b) Will Government be pleased to state what arrangements were made
for medical aid during Mr. Dutt's transfer from Rajahmundry Jail to the
‘Andamans ?

The Honourable Sir Harry Halg: (o) No. The priconer recovered
from dysentery on the 20th December, and was not transferred to the
Andamans till the 20th January. He was absolutely free from illness
during the intervening period.

(b) No special medical aid was required beyond that which is ordinarily
provided on Andamans steamers. :
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(Mr. President then called on Sardar Sant Singh to put his question
No 1067.)

Mr. Lalchand Navalrai: May I put ‘that question on behalf of Sardar
Sant Singh?

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): It
cannot be asked., .

Mr, 0. 8. Ranga Iyer: Sir, as your ruling was given today, may I request
that this ruling may come into force from tomorrow so that Members,
not present, who had not practised what you said they should, that is ta
say, give notice in writing, may know your ruling and act accordingly?

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): Of
course, the ruling given by the Chair is not really a new thing, because,.
according to the Rules and Standing Orders, when an Honourable Member
who has put down a question is absent and if another Honourable Member
wante to ask that question on his behalf, that can only be done with the
permission of the President. The Chair has no doubt, Honourable Mem-
bers will realise that it is very unfair both for Government and for other
non-official Members that one Honourable Member should send g string
of questions and not be present in his seat. But if it is the feeling that
Honourable Members should have notice of this new practice, the Chair hag
no objection to allow for today only questions put down by one Honourable
Member to be asked by some other Honourable Member, in which case
the Chair will have to go back to the old questions and allow other Honour.
able Members to put the questions on behalf of the Members who originally
tabled them.. '

Mr. Lalchand Navalrai: I thank the Chair for its ruling. No. 1087.

STANDARDISATION OF TWO QUALITIES OF BLACK PAINT BY THE INDIAN
. STORES DEPARTMENT.

1067. *Mr. Lalchand Navalrai (on behalf of Sardar Sant Singh): (a) Is
it a fact that the Indian Stores Department standardised two qualities of
black paint, vide specification, No. G. P. 0.-120, to contain 20 per cent.
Inmp black and No. G. P. 0.-120/1, substitute to 20 per cent. lamp black
to contain 3 per cent. carbon black?

(b) Is it a fact that for any good quality of black paint the percentage
of lamp black, as specified by the Indian Stores Department, should be
not less than 20 per cent. lamp black?

(c) Will Government be plessed to state what is the percentage of
carbon black or Loss on ignition in tBe ‘‘Muraco Black’’?

The Honourable Sir Frank Noyce: Information is being collected and
will be laid on the table in due course.

PAINTS USED BY THE EASTERN BENGAL RAILWAY FOR PAINTING THEIR
' WAGONS. '

1068. *Mr. Lalchand Navalral (on behalf of Sardar Sant Singh): (a) Is
it & fact that at present the Eastern Bengal Railway uses ready mixed
8 per cent. carbon black paint from Messrs. Jenson and Nicholson for
painting their wagons? :
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(b) Is it a fact that a sample from the supplies of ready mixed black
paint was tested by the Government Test House which found the sample to.
be 8 per cent. carbon black, vide certificate No. 721-C. ?

(c) Are Government aware that an indigenous black paint ‘‘Muraco
Black’ was experimented by the Eastern Bengal Railway authorities and
fnu!;d to be quite satisfaetory and more economical than the paint now in
use

(d) Is it a fact that orders for ready mixed 8 per cent. carbon black
paint were not placed after consultation with the Indian Stores Depart-
ment and that no public tenders were called for before placing the orders to’
this English firm? . '

(e) Is it not a fact that, as the result of test by the Eastern Bengal
Railway, in November, 1982, the ‘' Muraco Blaek’’ was found cheaper by
Rs. 2 per wagon for peimting only the four outer sides of a wagon?

() Is it a fact that the Eastern Bengal Railway, in 1980, prepared a
panel painted with ‘“Muraco Black’ and put it under the exposure test,
and that it is still wearing well and the plate is in a very fair condition ?

(9) Will Government be pleased to state the saving in each wagon if a
‘wagon is completely painted with ‘“Muraco Black" ?

(h) What will be the total saving in money if ‘“Muraco Black’’ is substi-
tuted for the more costly paint st present used by the Eastern Bengal
Railway 2

(/) Will Government please explain why orders were placed with the
English firm without calling for any tender and why even now the order
is not displaced by other cheaper and more satisfactory article?

Mr. P. B. Rau: I will reply this and the next question together. I
have called for information and on receipt will lay a reply on the table.

‘““ MuBACO BrAck ”’ PAINT USED oNX THE East INDIAN Rarway.

+1069. *Mr, Lalchand Navalrai (on behalf of Sardar Sant Singh): (a)
Is it a fact that ‘“Muraco Black’’, an indigenous black paint for wagons,
manufactured by Messrs. Murarka Paint and Varnisk. Works, Ltd., was
awarded a certificate No. 195-C. on the 17th April, 19307 ,

(b) Is it a fact that the East Indian Railway found ‘‘Muraco Black’’
for wagon painting suitable for spraying, dipping as well as brush work
and for hard drying in about four hours?

(¢) Is it a fact that the East Indian Railway found ‘‘Muraco Black’’
on an exposure test with only one single coat on the bare steel plate
without any priming paint to last satisfactorily for two years and six
months and reported to have stood the exposure test very well?

(d) Is it a fact that practical physical test of ‘‘Muraco Black’'’ was held
by Mr. Campbell, the Assistant Works Manager and the paint Foreman,
Lillooah Workshop in the presence of the manufacturers; and is it a fact
that the Deputy C. M. E., Lillcesh, found thet #th ounce of ‘‘Muraso
Black"” covers the same space of the plate as 9/8th ounce of the present
supply of Indian Stores Department Standard Quality 20 per. cent, lamp
black purchased by the Indian Stores Department for the East Indian
Railway ?

tFor answer to this question, se¢ answer to qumtit;n M. 1068,
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(¢) Is it a fact that with 25 gallons of ‘“Muraco Black’’ 14 covered and
10 high side uncovered wagons were painted while with the same quantity
of black paint from Messrs. Jenson and Nicholson, Bhalimar Paint and
Varnish Co., Iitd., and also Indian Stores Department Standard Quality 20
per cent. lamp Black only eleven covered wagons could be painted?

(f) Is it & fact that the Deputy C. M. E. Lillooah, in March, 1633
inspected three of the eight wagons painted with ‘‘Muraco Black’’ in Janu-
ary, 1981, after a run on traffic for over two years and found the paint on
them. satisfactorv and affording sufficient proteection to the wagons from
rust?

{g) Is it a fact that all these three wagons returned after two years’
run on traffic for inspection have again been sent out for further one year’s
* run on traffic without repainting?

(k) Will Government be pleased to state whether the Indian Stores
Department Quslity 20 per cent. lamp black and 8 per cent. carbon
black were put to an exposure test by actual run on traffic; if so, will Govern-
ment lay the report on the table?

(1) Is it a fact that the use of indigemous paint ‘‘Mureco Blaek’ will
save much money of the Railways?

ForMATION OF SERVICE UNIONS ON COMMUNAL LINES.

1070. *Bhal Parma Nand: (a) Is it a fact that after the formation of
unrecognised communal Muslim Union from the ranks of Postal employees
in 1931, the then Director-General Lad issued a circular and a manifesto
in the following words: }

¢ The greatost evil of a: communal union ie that it must inevitably tend to foster
the communal spirit. The higher an official rises. in the Department, the

more responsibility he has to shoulder and the more men he has to control,

If such an official is known to be a mernber of a communal assqggiation, is

it humanly possible for him to command inhis subordinates tke same

® confidence and respect as he could doif he were known to belons to s
union which has at heart the welfare of all without distinction of coste,

creed or community ”'?
(b) Do Government mean to aceentuate communad bitterness in (loveran-
ment services too?

(c) Is it a fact that the appointment clerk in the Delhi General Post Office
. makes all the arrangements for appointments, transfers and leave. etc.,
for the officials working in the Delhi General Post Office and its town sub-
offices under the signature of the Postmaster, Delhi, and that the said
clerk also deals with the appeals in connection with the said arrangements?
I 80, are Government aware of the fact that the appointments clerk, Delhi
General Post Office, is the organiser and General Secretary of the All-India
Muslim Posts and Telegraphs Union?

(d) What- steps do Government propose to take in the matter?
1

The Honourable Sir Frank Noyce: (a) Yes.

(b) No.,
~ (c) and (d). The Homourable Member appears to be wnder a misimpres-
sion. The so-called appointment clerk—the designabion has been abolished
to prevent such misunderstatrdings-—has no independent power of action,
and the questions therefore do ‘mot arise. '
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DETAILING OF OERTAIN PoSTAL OFFICIALS IN DELHI To DUTIES ON SUNDAYS.

1071. *Bhal Parma Nand: (a) Is it a fact that the Treasurer of the Delhi-
Provincial Muslim Union and Assistant Secrctary, Muslim Relief Fund,
and other members of the Muslim Union were not detailed for a long period
on Sunday duties while other officials were regularly called for?

(b) Is it also a fact that this was brought to the notice of the Postmaster,
Delhi?

(¢) If the reply to part (b) be in the affirmative, will Government be
pleased to state what action was taken by the Pcstmaster, Delhi? If not,
why not?

(d) Are Government prepared to take necessary action to observe
equality and justice in detailing the officials on Sundays?

The Honourable 8ir Frank Noyce: (a) to (d). Government have no
information. The matter is within the competence of the head of the
postal circle concerned to whom a copy of the question is being sent.

APPLICATION OF RULES FOR COMMUNAYL, REPRESENTATION IN THE
GOVERNMENT OF INDIA PRESSES.

1072. *Bhsi Parma Nand: With reference to his reply to question
No. 681 (a), given on the 7th March, 1938, will the Honourable Member in
Charge of the Department of Industries and Labour, be pleased to state if
it is o fact that as per letter No. A.-631, dated the 2nd March, 1929, of Lis
Department, it was decided that the procedure laid down for recruitment to
clerical establishment in the Government of India Presses should be adopted
in making recruitment of tLe industrial staff as well? If so, is the reply
given by him that the rules for communal representation apply to clerical
appointments only, correct?

The Honourahble Sir Frank Noyce: The answer to the first part is in the
affirmative. My reply to the Honourable Member's starred question No.
681 (a) did not say that the rules regarding communal representation
applied to clerical appointments only but that the instructions issued by
the Controller of Printing on the 7th October, 1980, referred to clerical
appointments. |

STOPPAGE OF THE RECRUITMENT OF HINDUS IN THE CLERICAL STAFF OF THE
GOoVvERNMENT oF INDIA PrESs, NEw DELHI.

1073. *Bhal Parma Nand: (a) With reference to his reply to question
No. 682, given on the 7th March, 1938, will the Honourable Member in
Charge of the Department of Industries and Labour kindly place a copy of
the instructions issued by the Controller of Printing on the table?

(b) Is it a fact that the Controller reported to the Government that
the orders for reserving one-third vacancies for minority communities were
rigidlv observed in the Government of India Press, New Delhi?

(c) Is it a fact that the Controller in his instructions did not say that
the recruitment to the next two or three clerical vacancies should be
made from the minority communities, but gave strict orders to stop
entirely the fresh recruitment of Hindus until a certain percentage was
obtained for the minority communities? Are these instructions in con-
formity with the procedure prescribed by the Government?
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The Honourable 8ir Frank Noyce: (a) Government do not propose to lay
& eopy of the instructions on the table

(b) Yes.

(c) The instructions were in the form indicated by the Honourable
Member but the Controller reported that they were in effect as I stated
in my previous reply. I informed the Honourable Member on 7th March
that the order did not seem to be entirely in conformity with the procedure
prescribed by Government and it is being cancelled..

APPOINTMENTS MADE IN THE GOVERNMENT OF INDIA PrESs, NEw DELHY.

1074. *Bhai Parma Nand: With reference to his reply to question
No. 684, dated the 7tL. March, 1938 will the Honourable Member in Charge
of the Department of Industries and Labour kindly give the following
information :

(a) In which year did the last reduction of compositors take place
in the Government of ‘India Press, New Delhi?

(b) Were any of the compositors appointed in 1988, brought under
reduction owing to the extensive reorganisation and consider-
able retrenchment referred to by the Honourable Member?
If so, how many?

(¢) Were all the Moslems, Sikhs and Christians appointed in 1930-81
retrenched hands? If not, how many were retrenched
hands? :

(d) Are there any Government orders to the effect that in re-
employing retrenched hands it is not necessary to take com-
munal representation into account even though it may create
& preponderance of any one community in the establishment
of any one particular Department or office by re-employing
men of one particular community?

(e) Is it & fact that the Manager of the Government of India Press,
New DelLi, hag not recruited members of that community into
the industrial staff?

(/y Will Government be pleased to give the number of new
appointments made communitywise in the sanctioned
industrial establishment since the present Manager took charge
of the DPress, each oclass of appointment being shown
separately ?

|
The Honourable Sir ¥rank Noyce: (a) In 1928.

(b) Yes: Three.
(c) No: Two.
(d) No.

{¢) It is not clear which community the Honourable Member is referring
to; recruitment has been made from all the leading communities.

(P A statement is laid on the table.
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Siglement showing appoiniments made on the sanctioned Indusirial Establishment, Delhi
Press, from March 1927. :
Class of appointment. Hindus. | Moslems. | Christians. | ‘Bikhs.
. t
Compositors . . . . 3* 14+ .. 1
‘Distributors . . . . . 1 2+ .
Warehousemen . . . . 2 4 2
Roller Moulder. . . . . . .. 1+
Mechanic . . . . . 1* .
+Carpenter . . . . . .. 1
Fly-boys . . . . . 1 3
Mono Operator . . . ‘1
Pressmen . . 1% .. ..
‘Copyholders . . . o 5+ e g 1 1
Assistant Stereotyper . . . 1 .. ] .. .
'hw'l‘ypessuppliler . . . . . 1*
upplier . . . . .. .. 1
"Labourers . . 8 9 1
Total . ' 25 I 35 l 8 . 2

*Retrenched hsndl. .
$0One Retrenched hand.

Government of India orders relating to measures to be adopted for communal

representations in the Industrial staft of Goverament of India Presses_ had effect from
.March 1929.

———— -

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): I
will now come to question No. 1022.

ADDITIONAL ; DUTIES UNDERTAKEN BY THE STENOGRAPHER OF THE
SUPERINTENDENT OF KEpuoaTioN, Dgenai, AJMER-MERWARA AND
CENTRAL INDIA. .

1022. *Dr. Ziasuddin Ahmad (on behalf of Mr. M. Maswood Ahmad):

(@) In connection with the reply to my starred question No. 238 (a) (iii),

given on the 7th February, 1083, will Government kindly state:

. (i) if it is a fact that the stenoggrapher of the Superintendent of
Education, Delhi, Ajmer-Merwara and Central India, worked
as Registrar and tabulator of the examination conducted by
the Head Masters’ Association, Delhi, in 1982, after his
appointment as stenographer;

(i) if it is = fact that the said stenographer received Rs. 180 as
honorarium from the Head Masters’ Association, Delhi, in
1932, for the work in connection with their examination?

(iii) whether the Superintendent of Educabion emquired from -his
stenographer or from the Head Masters’ Association about the
facts asked by me in my question referred to above?

(b) Will Government kindly state if it is a fact that the stenographer
of the Superintendent of Education compiled the General Educational
Tebles of the Ceniral India Agenvy in 1982 in addition to his duties.and
received a sum of Rs. 90 from Governmant; for thai wonk? .Is. it-also &
Tact that the payment of this sum.was made by .the Superintendept of
Education himself? ‘ ‘ ' o
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(c) Is it a fact that the sail stenegrapher was dlgo ‘am-exmminer of the
Commercial Diplome Examination of $he ‘Commeroiel Institute, Delhi,
which is a Government institution, in the year 1982, and that this examina-
tion was conducted by the Superintendent of Education himself?

(d) It the replies to parts (a), (b} and (c) above be in the afirmative, will
‘@Government kindly state whether the Superintendent of Education was
aware of these additional duties which his stenographer had undertaken
when the question referred to in part (a) above was asked? If so, will
Government kindly state why these duties were not mentioned in the reply

to part (b) of starred question No. 238°?

Mr, @G. 8. Bajpai: (a) (i). The stenographer did not act as Registrar:
of the examination referred to by the Honourable Member. As regards
-acting as ‘Tabulator’, the Honourable Member’s attention is invited to-
the reply given to clause (iv) of part (a) of his question No. 238 on the
7th February, 1933.

(ii) and (iii). Yes.

(b) The stenographer received an honorarium of Rs. 50 under the orders.
of the Honoursble the Agent to the Governor General in Central India in-
connection with the compn]a.tlon of the General Educational Tables.

(c) Yes, but this examination is not conducted by the Supermtendent
of Education..

(d) Part (b) of Honourable Member’s question No. 288 was understood'
to relate to ‘‘duties’ and not t6 odd jobs.

Mr, Gaya Prasad Singh: Is this stenographer who hag been the victim-
.of communal fury, & Hindu?

Mr. G. 8. Bajpai: Sir, I do not subscribe to the suggestion that thev
stenographer has been the victim of any particular feeling, but he is &
Hindu.

~ADDITIONAT, DUTIES UNDERTAKEN BY THE STENOGRAPHER OF THE"
SUPERINTENDERT OF EpucaTioN, DrLuIl, AJMER-MERWARA AND:
CENTRAL INDIA.

1023. *Dr. Ziauddin Ahmad (on behalf of Mr. M. Maswood Ahmad):
(a) Is it.a fact that the stenographer of the Superintendent of Education,
Delhi, is a whole-time Government rervant?

(b) If the reply to part (a) above be in the affirmative, will Government
kindly state if it is a fact that under the Supplementary Rules of the
Fundamental Rules framed by the Government of India, a whole-time
Government servant cannot undertake any work from a private body on
any remuneration or otherwige without the permission of the. officer to
whom he is subordinate ?

(c¢) Did the stenographer obtain any permission from the Superintendent
of Education who is hig immediate officer for his private undertakings?

(d) If the reply to part (c) above be in the affirmative, will Government
kindly state why the facts were not mentioned by Government in reply
to my starred question No. 238 on the 7th February, 1933?

() If the reply to part (c) above be in the negative, do Government
‘propose to take any disciplinary measures against the Government servant ?"
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- Mr. G. 8. Bajpai: (a), (b) and (g). Yes.

(d) The Honourable Memiber is referred to the previous question.

(e) Does not arise.

Mr, Gaya Prasad Singh: Is it not a fact that some employees of the
Government of India visit many Honourable Members and ‘write out their
questions and speeches ?

Mr. G. 8. Bajpal: I am not in a pcsition to answer that question.

Dr. Ziauddin Ahmad: Is the Secretary of the Nationalist Party one of
them?

Mr. Gaya Prasad 8ingh: I see my remark has gone homel

Mr. Muhammad Anwar-ul-Azim: I want answers only to questions Nos.
1024 and 1042. Question 1024,

FrAUDS COMMITTED IN THE QUETTA PosT OFFICE.

1024. *Mr, Muhammad Anwar-ul.Azim: (a) Is it a fact that
Irauds committed in the Quetta Post Office are concealed and that the
Government and the public defrauded ?

(b) 1s it a fact that a case of using used postage stamps on telegrams
occurred in the Quetta H. O.?

(c) Will Government please state whether this case was reported to the
police by the Postmaster, Quetta? If not, why not?

(d) Is it a fact that the Director-Creneral’s orders are that persons con-
cerned in the case should not deal with that case? ‘

(e) Is it & fact that the case was not made over to the Town Inspector,
Quetta, for investigation nor was reported to the police?

Sir Thomas Ryan: (a) No.

(b) Yes. .

(c) and (¢). Information has been called for and will be laid on the
table in due course.

(d) Yes.

(Mr. President called on Mr. Muhammad Anwar-ul-Azim to put his
question No. 1025.) )

Mr. Muhammad Anwar-ul-Azim: On a point of information, Sir. I
think it is laid down in the Standing Orders that only those questions, to
which the Honourable Member putting them wants answers on the floor
of the House, should be put and not others. As such, I have said that
T want the replies only to questions Nos. 1024 and 1042.

" Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): The
Honourable Member does not want to ask the other questions?

Mr, Muhammad Anwar-ul-Azim: That is so.

Mr. President (The Honoursble Mr. R. K. Shanmukham Chetty): The
Chair is not prepared to say just now whether the point mentioned by the
Honourable Member is correct or not according to the Rules and Standing
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Orders. - But whatever may be the rules and Standing Orders on the point,
it ig for Honourable Members to decide whether they would involve the
respective oftices concerned in the laborious task of arranging these ques-
tions and having their answers prepared if it was the intention of Honour-
able Members not to ask them on the floor of the House.

Mr. Muhammad Anwar-ul-Azim: I think these things ought to be made
very clear here. An Honourable Member may have put the questions on a
particular day and, during the period that elapses before the answers are
given on the floor of this House, the doubts that he had may have been
cleared with the result that there may be no necessity for him to put the
questions here,

Dr. Ziauddin Ahmad: Is it not open to an Honourable Member to with-
draw his questions at any time he likes and to transfer them from starred
to unstarred list? s

My, President (The Honourable Mr. R. K. Shanmukham Chetty): An
Honourable Member is af liberty to withdraw his question at any time.

Mr. Gaya Prasad Singh: Sir, some of the questions may contain insinua-
tions and personal reflections. These questions are printed and advertised,
and it is rather unfair to other Honourable Members and to the persons
concerned against whom personal reflections are cast, that the questions are
not put, and other Honourable Members are not allowed an opportunity
of refuting them. The question of withdrawal is g different matter. Every
Honoursble Member is at liberty to withdraw his questions, but having
piven notice of them and having allowed them to appear in the Order
Paper, not to put them at the last moment is rather unfair to the Govern-
ment and to the persons concerned as well ag to the House.

Mr, B. C. Mitra: I think my Honourable friend, Mr. Gaya Prasad
Singh, is of opinion that the President has not exercised his discretion,
when he admitted the questions, properly. I take it that when a question
is admitted the President decides that there is no deliberate personal
insinuation on the part of the questioner or any attempt to attribute
any personal aspersion against any officer; and, when a question is ad-
mitted, the Honourable Member should have the right to withdraw, if he
80 wishes,

Dr. Ziauddin Ahmad: May I point out that on the last occasion several
Honourable Members requested the President to treat their starred ques-
tions ag unstarred questions and that the President allowed that.

-Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
“The ‘Chair does not want to stand in the way of an Honourable Member
who desires to withdraw his questions to do so at any particular stage.
The Chair only wants to remind Honourable Members that such a contin-
gency can happen only rarely. If, as the Honourable Member himself has
‘pointed out. he has got satisfactory information on the points since
sending in the questions, it is certainlv not necessary for the Honourable
Member to ask the question but the Chair would leave it to the sense of
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‘resparsibility -of ‘Honourable Members: themeelves wheher they would rash
to ask  questiens combeining serious allegations - against ocertain officers
~withiout first ewtisfying tlemselves whether there was any basis for asking
those questions. That, the Chair would entirely leave to the sense of
responsibility of Honeurable Members.

CarRIAGE OF PRIVATE LUGGAGE IN THE MAIL VANS BY CERTAIN RAILWAY
Mam. SERVICE OFFICIALS.

1025. *Mr, Muhammad Anwar-ul Axim: (a) Is it a fact that
certain Railway Mail Service officials were carrying unauthorised private
luggage in the mail vans thus depriving the Railway of the legal earnings?

(b) Is it a fact that no action was taken against the officials- éoncerned
‘by the Director beyond issuing a circular prohibiting such an illegal practice?

(c) Is it a fact that subsequent to the issue of this circular, Naraindas,
Inspector, Railway Mail Service, carried private luggage in the mail van
while travelling as Inspector, Railway Mail Service?

- 8ir Thomas Byan: Government have no information. -The matfer is
within the competence of the Director, Posts and Telegraphs, Sind and
‘Baluohistan Circle, to whom a copy of the question and of my reply is
‘eing sent.

OANDIDATES OF THE POSTAL CLERICAL CADRE ENTERTAINED IN THE REVENUR
- 'DIVISIONS DIFFERENT FROM THOSE OF THEIR PEEMANENT RESIDENOR
TN OERTAIN PosTAL CIROLES.

1026. *Mr, Muhammad Anwar-ul_Azim: (a) Will Government be pleased
40 lay on the table a statement showing particulars of candidates of the
‘postal clerical cadre who were entertained in the Revenue Divisions, differ-
ent from those of their permanent residence, in the (i) Punjab, and North-
West Frontier, (ii) Bengal and Assam, (iii) United Provinces, and (iv)
.Bombay Postal Circles? Is it not contrary to Government orders?

(b) Is it a fact that by the non-observance of orders referred to in part
(a), members of the majority community and Sikhs have been unduly
benefited and that Muslims have suffered?

(c) Do Govermment propose to order strict observance of these orders
in future?

The Honourable 8ir Frank Noyce: (a) and (b). Government regret that
information is not available. If however, the Honourable Member  will
bring to the notice of Government any specific. and properly authenticated
instances of the non-observance of the orders in question, enquiries will
be undertaken. : ’

(c) The Director-General has issued orders on the subject; a copy of
these orders is placed on the table. Government do mot consider that:
‘any further aetion is-required.
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INDIAN POSTS AND TELEGRAPHS DEPARTMENT.
DirECTOR-GENERAL'S CGENERAL CiroULAR No. 43.
Monday, 23rd Jamuary, 1833.

II.—LOCAL RECRUITMENT FOR SUBORDINATE SERVICES IN THE Posrs AND TELEGRAPHS
DEPARTMENT.

It iq hereby ardered that the instruetions contained in 1 of the Director-General's
(Post Office) Circular No. 28, dated the 2nd Bep 1928 (reproduced below)
regarding local recruitment for subordinate postal serviees should apply to recruitment
for subordinate services in all the branches of the Posts and Telegraphs Department,
The instructions should, however, be considered as laying down a general principle for
observance and may be depurted from at the discretion of the Head of a Cirole if local
conditions make this necessary, but in no case should a candidate he recruited in a Circle,
who has not his domicile in that Circle.

(Es. B. 1 B.-61/32.)
T. RYAN,
Ofig. Director-General of Posts and Telegraphs.

ExTRACT (PART 1) YROM THE DIRECTOR-GENERAL'S (PoST Orrice) Omourar No. 29,
DATED THE 2ND SEPTEMBER 1926.

’Looal recruitment for subordinate postal appointments.

On the recommendation of the Postal Conference of 1926 it has been decided by the
Director-General that with effect from the lst September 1926 future candidates joining
subordinate postal service must belong to the Revenue Division in which they enlist.
In the cases of cities like Bombay and Calcutta candidates belonging to the adjacent
Revenue Divisions will also bo eligible for appointment in such cities.

2. Any exception to the instruction given in paragraph 1 above must be referred to the
Head of the Circle—Postal or Railway Mail S8ervice—for orders.

NoN-OBSXRVANCE OF THE THmRD VicaNxcy Rurk IN THr Posts AND
TELEGRAPHS DEPARTMENT.

1027, *Mr. Muhammad Anwar-ul-Azim: (a) Will Government be
pleased to lay on the table a copy of the letter dated the 80th September,
1932, regarding the non-observance of the third vacancy rule in the Posts
and Telegraphs Department, addressed by seven Members of the Legisla-
tive Assembly to the Director General, Posts and Telegraphs, and a copy
of the reply thereto dated the 10th November, 1982?

(b) Will Government be pleased to state whether they have discovered
that the rule reserving the third vacancy to remove communal inequalities
was not observed in the Posts and Telegraphs Department ?

(c) Will Government be pleased to state the particulars of postal divi-
sions and first class head offices in (i) the Punjab and North-West Frontie:.
(ii) Bengal and Assam, (iii) United Provinces, and (iv) Bombay Circles
which failed to observe the third vacancy rule?

(d) Will Government be pleased to lay on the table the explanations
of the officials responsible for non-observance of the third vacancy rule in
the Bimla Post Office, stating action taken thereon, as promised by the
Director-General in his reply to the letter referred to in part (a) above,
and as promised in reply to starred question No, 959(d) on the 8th Novem-

ber, 1982?
B
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The Honourabie Sir Frank Noyce: (¢) Government are not prepared to
lay on the table copies of the correspondence to which the Honourable
Member refers.

(b) No. The rule is generally observed, even if a few isolated failures
may have occurred. Special steps have been taken to prevent the recur-

rence of any failure.

(c) The latest check carried out has been that of the annual recruit-
ment statements for the year 1931-832. The result of this check has been
to show that there has been no disregard of the third vacency rule in
the divisions and the offices referred to by the Honourable Member.

(d) The matter is still under investigation.

TRANSFER OF THE APPOINTMENT CLERK, StMLA GENERAL Post OFFICE, AND
RETRENOEMENT OF THE MusLIM TowN INSPECTOR OF SIMLA. -

1028, *Mr. Muhammad Anwar-ul-Azim: (a) Is it a fact that Mohammad
Shosb, appointment clerk, Simla General Post Office, was transferred at
the instance of the Punjab Posts and Telegraphs Hindu Union?

(b) Is it a fact that the Muslim Town Inspector of Simla was retrenched
at the instance of the Hindu Union? -

The Honourable Sir Frank Noyce: (a) The Honourable Member is
referred to the reply given to his own starred question No. 488 in this
House on the 21st February, 1933.

(b) No.

HiNDU SUPERINTENDENTS OF Post OrFrFicEs wiTH Hixou Heap CLerkS
IN THE BENGAL AND AssaM PostaL CIROLE.

1029. *Mr. Muhammad Anwar-ul-Agim: Will Government be pleased
to state the number of Hindu Superintendents of Post Offices with Hindu
Head Clerks in the Bengal and Assam Postal Cirele? ‘

The Honourable Sir Frank Noyce: The number is fourteen.

SUPERINTENDENT OF RATLWAY MATL SERVICE, ¢ L " DIvisioN aAXp m1s HEAD
CLERK.

1030. *Mr, Muhammad Anwar-ul-Azim: Is it a fact that the Superin-
tendent of the Railway Mail Service, ‘L'’ Division, in the Punjab Circle,
is & Non-Muslim with a Non-Muslim Head Clerk?

The Honourable 8ir Frank Noyce: The reply is in the affirmative, asg
regards the Superintendent. Government have no information about the
Head Clerk. :

Warrmva LisT oF APPROVED CANDIDATES IN THE PUNJAB AND NoRTH-WEST
FRONTIER AND BENGAL PosTAL CrecrEs.

1031. *Mr. Muhammad Anwar-ul-Azim: Is it & fact that in the Punjab
and North-West Frontier and Bengal Postal Circles, predominantly Muslim
in ‘population, Hindus are in an overwhelming majority on the waiting
list of approved candidates?
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The Honourable Sir Frank Noyce: Government have no information,
but I may explain that communal representation in the list of approved
candidates has no bearing on actual recruitment, which is governed by the
rules relating to the recruitment of members of different communities.

ENGINEERING SUPERVISORS IN THE DELEI TELEGRAPH ENGINEERING
DIVISION.

1032, *Mr, Muhammad Anwar-ul-Azim: Is it a fact that- all the
Engineering Supervisors (General and Telephone) to whom the line

inspectors are subordinate, are all non-Muslims in the Delhi Telegraph
Engineering Division? :

The Honourable Sir Frank Noyce: The reply is in the negative.

SUPERINTENDENT AND INSPECTOR OF Post OFFICES, JULLUNDUR.

1033. *Mr, Muhammad Anwar-ul-Azim: Is it a fact that the Superin-
tendent of Post Offices, Jullundur, and Inspector, Post Offices, Jullundur,
are both Non-Muslims?

The Honourable 8ir Frank Noyce: Sir, with your permission, I propose
to reply to questions bearing numbers 1038 and 1084 together.
The reply is in the affirmative.

CERTAIN PosTArL EMPLOYEES IN DELHI.

}1084. *Mr. Muhammad Anwar-ul-Azim: Is it a fact that the Buperin-
tendent, Railway Mail Service, D’ Division, Delhi Head Quarters,
Inspector, Railway Mail Service, Delh’, end all the three Inspectors,
Railway Mail Service, Delhi, are Non-Muslims?

FIXATION OF A SHARE FOR EVERY COMMUNITY IN THE STRENGTH OF
., ESTABLISHMENT IN THE SUBORDINATE SERVICES.

1035. *Mr. Muhammad Anwar-ul-Azim: Will Government be pleased
to state the approximate date by which they propose announcing their
decision fixing a share of every community in the strength of establish-
ment in the subordinate services with definite instructions how to obtain
the desired results within a specified period? ‘

The Honourable Sir Harry Halg: Government have under considera-
tion the question of some modification of the orders regarding the repre-
sentation of minority communities in the services under the control of
the Government of India, but I am unable to state the date bv which a
decision will be announced.

TENDER FOR POSTAL STAMP VENDOR AT DELHI.

1036. *Mr, Muhammad Anwaf-ul-Azim: (a) Is it a fact that the tender
for postal stamp vendor at Delhj by & Hindu did not comply with the pro-
visions laid down and that this fact was brought to the notice of the

Postmaster General, Punjab, by the Muslim whose tender has been
rejected? -

+For answer to this guestion, eee answer to question No. )083.
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(b) Are Government prepared to examine the tender of the Hindu and
cancel the contract if it is found to be defective?

Sir Thomas Ryan: (a) Government have no information.

(b) No. The matter is within the competence of the Postmaster
General, Punjab and North-West Frontier.

RETRENCHMENT OF MusLiMs 1N THE PUNJAB Postar CIROLE.

1037. *Mr. Muhammad Anwar-ul-Azim: (a) Is it a fact that Hindu
postal employees who had been superannuated and were on extension of
service were included in the list of postal employees resulting in a larger
and unjustified retrenchment of Muslims in the Funjab Postal Circle?

(b) Is it a fact that Muslims with less service were retrenched retain-
ing Hindus with longer service in the Punjab Postal Circle?

The Honourable 8ir Frank Noyce: (a) It is presumed that the Honour-
able Member refers to men who have passed the age of 5§5; properly
speaking, these are not superannuated. The retrenchment of all officials
was in accordance with Government orders.

(b) Yes. In certain of the categories, laid down in the retrenchment
orders, retrenchment is made by selection and not by seniority.

OFFICE-BEARERS OF THE ALL-INDIA (INCLUDING BURMA) POSTAL AND RATLWAY
Mar. SERVICE UNION AND CERTAIN ALLEGATIONS AGAINST THE CHIEF
SUPERINTENDENT OF THE OFFIOE OF THE DIRROTOR GENERAL OF POSTS
AND TELEGRAPHS.

10388. *Mr. Muhammad Anwar-ul-Asim: (a¢) Are QGovernment aware
that the General Secretary and the second clerk of the office of the All-

India (including Burma) Postal and Railway Mail Service Union are
Bengali Hindus? '

(b) Is it & fact that the All-India (including Burma) Postal and .Railway
Mail Service Union has got a branch of its union in the Office of the
Director-General, Posts and Telegraphs?

(c) Will Government please state the number of clerks, assistants
and superintendents employed in the office of the Director-General, Posts
and Telegraphs, Delhi, under the following heads (i) Hindu Bengalis, (ii)
Muslim Bengalis, (iii) other Hindus, (iv) other Muslims?

(d) Are Government aware that the Hindu Bengali Chief Superin-
tendent of the office of the Director-General, Posts and Telegraphs, has
openly expressed in the office that for the leakage of certain information

Muslim employees were held responsible by the Director-General, Posts
and Telegraphs?

se) Is i = fact that the General Becretary and clerks of the All-India
‘ii.nc uding Burma) Postal and Railway Mail Service Union frequently visit
their friends in all sections of the office of the Director-General, Posts and
Telegraphs, Delhi, without any restrictions?

Sir Thomas Ryan: (a) Government believe that the General Becretary
is a Bengali Hindu, but they have no information regarding the olerk.
(b) Yes. '



QUNSTIONS AND ANSWERS, 2009

(c) The numbers are:

(i) Hindu Bengalis—50 clerks, 89 Assistants and 14 Superintendents.
(ii) Muslim Bengalis—3 clerks and 4 Assistants. v
(iii) Other Hindus—4 clerks.
(iv) Other Muslime~14 clerks and 2 Assistants.

(d) and (¢). No.

PERCENTAGE OF HINDUS IN THE CENTBAL PUBLICATION BRANCH.

1030. *Mr. Muhammad Anwar-ul-Asim: (a) Is it a fact that in the
Government of India Publication Branch since transferred from Calcutts
there are 77-7 per cent Hindus?

The Honourable Sir Frank Noyce: Yes.

CErTAIN Posrs IN THE GOVERNMENT OoF INDIA PrEss, Nzw Dzumi,
HELD ‘BY HINDUS.

1040. *Mr. Muhammad Anwar-ul-Agim: (o) Is it a fact that the posts
of (i) Head Assistant, (ii) Assistant Manager, (1ii) Accountant, (iv) Assistant
to Head Assistant, (v) Assistant to Accountent, and (vi) Head Computor
are all held by Hindus in the Government; of India Press, New Delhi?

(b) Isit a fact that out of nearly 48 elerks in the Government of India
Press, New Delhi, there are only 11 Muslims?

-... The Honourable Sir Frank Noyoe: (a) Yes.
(b) The number of clerks now employed is 46 of whom 10 are Muslims.

NoN-RECRUITMENT oF MusLiM CLERKS IN THE OFFIOE OF THE DIVISIONAL
ENGINEER, TELEGRAPHS, NEW DELHI.

104]1. *Mr, Muhammad Anwar-ul-Asim: (g) With reference to Seth
Haji Abdo.la Harcon'’s starred question No. 1876, dated the 22ud Novem-
ber, 1932, will Government please state whether one permanent and four
temporary Muslim clerks mentioned by the Honourable 8ir Frank Noyce
were appointed by Mr, Bartley, tha ther Accounts Officer, Telephone
Revenue Accounting Office, Delhi?

(b) If the reply to part (4) be in the sifirmative, will Government pleuse
state why the above clerks are shown as clerks of the office of the Divisional
Engineer, Telegraphs, New Delhi, when they were actually recruited by
the Accounts Officer, Telephone Revenue Accounting Office, Delhi?
© (¢) Is it a fact that the Telephone Revenue Accounting Office is an
office independent of the Divisional Engineer, Telegraphs, New Delhi?

(d) Is it a fact that the clerks” working in the Telephone Revenue
‘Accounting Office, Delhi, are not appointed by the Divisional Engineer,
Telegraphs, New Delhi, but by the Accounts Officer of the Telephone
Revenue Accounting Office, Delhi?

(6) Is it a fact that in view of the above questions the reply to starred
question No. 1876, dated the 22nd November, 1982, was a mis-statement
of facts? '
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(f) Wil Government please state now how many Muslimg and non-
Muslims were appointed exclusively in the office of the Divisional Engineer,
Telegraphs, New Delhi, since 1928?

(9) Will Government please state whether the recruitment made in tho
Telegraph Department was in accordance with the orders contained in the
Home Department Memorandum No. F.-176/25-Ests., dated the &th
February, 1926 and No. F.-21-2-80-Ests., dated the 22nd March, 19807

The Honourable Sir Frank Noyce: (a) to (9). Information has been
called for and a reply will be placed on the table in due course.

CREATION OF SELECTION GRADE PosTs IN THE TELEPHONE REVENUE
- Accouvrivg OFvIcE, DELHI

1042. *Mr. Muhammad Anwar-ul-Azim: (a) Is it a fact that the Tele-

phone Revenue Accounting Office is under the control of the Postmaster
General ? '

(b) Will Government please Assy if the clerks in the Telephone Revenue
Accounting Office take their positions with the staff in the office of the
Postmaster General or whether they form a separate cadre?

(c) Is it & fact that there is no selection grade post in the Telephone
Revenue Accounting Office, Delhi, and if 8o, what are tha futere prospects
for promotion of the clerks working in that office?

(d) Is it a fact that almost in all the branches of the Posts and Tele-
graphs Department there are selection grade posts except in the Tele-
phone Revenue Accounting Office, Delhi?

(¢) Will Government please lay on the table a statement giving the
following particulars in respect of the offices of Divisional Engineers,
Telegraphs, at New Delhi, Lahore, and Rawalpindi and Telephone Revenue
Accounting Office, Northern Circle, Delhi:

(a) Number of clerks posts.
(b) Number of selection grade poste.
(c) Number of 8. A. 8. posts?

(f) Is it & fact that there are no selection grade appointments for clerks
in the Telephone Revenue Accounting Office, Delhi?

(9) If the reply to the above be in the affirmative, do Government pro-
pose to create selection grade posts in the Telephone Revenue Accounting
Office? .

8ir Thomas Ryan: (a) The telephone revenue accounting work is done
usually by a section of the Postmaster General’s office, except at Delhi and
Calcutta where there are separate Telephone Revenue Accounting Offices.

(b) Except in the two cases just specified, where separate cadres for
clerks are maintained, the clerks employed in the telephone revenue
accounting work form part of the staff of the offices of Heads of postal
circles concerned.

(¢) and (f). Yes, but it is the intention ultimately to replace two-
Accountants on the Subordinate Accounts Service scales of pay now attach-
ed to the office by selection grade clerks.

(d) The fact is substantially as stated.

(¢) A statement is placed on the ‘table.

(g) Does not arise in view of reply at (¢) and (f) above
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Stalomcnt.
Number of
Number of | Number of [Subordinate
time-scale selection Accounts

clerks. grade clerks. Service .
Accountants.

Offive of the Divisional Engineer, Telegraphs, 19 2 1
Offi Ne\fv l.;elh]l) nal E Tel h 20 2 1
ce of the Divisio ngineer, Telegraphs,
- Lahore. (Also 1
- Acoounts
clerk).

Office of the Divisional Engineecr, Telegraphs, 18 2 1
: Rawalpindi.

Office of the Accounts Officer, Telephone 41 Nil. 2

Revenue Accounting Office, Delhi.

ProvISION OF QUARTERS TO THE BoY Proxs orF THE CENTRAL TELEGRAPH
OrricE, NEw DELHT.

. 1043. *Mr, Mnhammad Anwar-ul-Azsim: (¢) Will Government please
state whether house-rent allowance is granted to the boy peons of the
-Central Telegraph Office, New Delhi? .

(b) If the above allowance is granted for house accommodation, why
is an extra house-rent charged from them for no extra accommodation ?

(c) Is it a fact that some officials' of the Central Telegraph Office,
New Delhi, who are entitled to ‘“D’ type quarters, pay three to four
rupees rent per month for their quarters’

(d) Is it a fact that the boy peons of the Central Telegraph Office,
New Delhi, are allowed to occupy quarters of the smaller type and have
to pay rupees three as house-rent?

(¢) Do Government propose to provide accommodation in lieu of the
house-rent granted them, as they do in the case of inferior servants of the
Post Office? If not, why not?

8ir Thomas Ryan: (2) No. In this connection the Honourable Mem-
ber’s attention is invited to parts (b) and (c) of the reply given in this
House to his starred question No. 1518 on the 29th November, 1982.

(b) and (€). Do not arise.

(c) The reply is in the negative.

(d) Yes, except that the house-rent is limited to an amount equal to
ten per cent. of their pay and is much less than three rupees.

GRANT oF COMPENSATORY ALLOWANCE TO THE EMPLOYEES OF THE OFFICE
OF THE DIvisiONAL ENGINEER, TELEGRAPHS, AT SIMLA.

1044. *Mr. Muhammad Anwar-ul-Azim: (a) Is it a fact that the Simls
compensatory allowance is paid to all the clerks and mechanics in the
migratory staff of the Central Telegraph Office, New Delhi-Simla, and
also to the clerks of the General Post Office, Delhi-Simla, throughout the
year to meet the abnormal rental charges on an annual basis at Simla?
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(b) If the reply to the above be in the affirmative, will Government
please state why this privilege is not extended to s few employees of the
office of the Divisional Engineer, Telegraphs, Telephone Branch, New
Delhi-Simla? Is it a fact that they belong to the migratory staff and are
Government aware that they have {o mamtain, 8 house at Simla for the
whole year, but they are granted compensatory allowance only for six
months and not for the whole year?

(c) Do Government propose to extend the privilege mentioned in (a)
above to the other subordinates as stated in part (b) and, if not, why not?

Sir Thomas Ryan: (s) The fact is substantially as stated by the
Honourable Member.

(b) and (c). In the existing state of the finances, proposals for new
grants of allowances or for removal of anomalies, involving additional
expenditure, are not generally entertained. Government do not propose
to make an exception in the case of the Telegfaph FEngiheering Branch
officials referred to, who, in fact, get the allowance while in Simla.

HarDSHIPS FELT BY MUSLIMS 1IN THE Posts AXD TRLRGRAPHS DEPARTMENT.

1045. *Mr. Muhammad Anwar-ul-Asim: (a) Is it & fact that through-
out India and Burma in all the Circle offices of the Postmasters General
and Divisional offices of the Divisional Engineer, Telegraphs, there ig not
a single Muslim head clerk in the appointment branch or section?

(b) Is it a fact that during the last recruitment for the appointment
of general service and station service telegraphists in the Posts and Tele-
graphs Department, in the majority of cases, the applications of Muslim
candidates were either rejected or returned, on some plea or other? If so,
who was responsible for such rejection ? . ”

The Honourable Sir Frank Noyce: (a) Government have no information.
The head clerkships referred to are selection grade posts, promotion to
which is not made on communal grounds.

(b) Government have no reason to suppose that the fact is as stated
but if the Honourable Member is in possession of authentic evidence of
such irregularities and will furnish it to me I shall be happy to make
enquiries. ' !

]

SUCCESSFUL CANDIDATES IN THE EXAMINATIONS OF THE DELHI Umnnsm.

1046. *Mr, Muhammad Anwar-ul-Azim: Will Government pleage state
gms nu@bzr o;‘ gdusgms and non-Muslims who passed in ‘the last B.A.,
.Sc., F.A., F.Bc. Examinations and Matriculation Examination : i
equivalent from the Delhi University ? mation and ite

Mr. G. 8, Bajpal: The information asked for by the Honourable Member
is laid on the table. ‘ '
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Statement showing the number of Muslim and non-Muslim students who passed certain exami-
nabions of the Delhi University and the Boord of Secondary Education, Delhi, held in

1932,
DevEr  UNIVERSITY,

Examination. Muslims. Non-Muslima,
B. A. . . . . . . . 22 113
B. 8c. . . . . . . . 1 28
1. A. . . . . 28 218
1. 8¢. . . . . . . . 10 1
BoarDp or BxcoNpary EpvcaTiow, DeLHI.
High Bchool and School Leaving Certificates 230 868

NoXN-EMPLOYMENT OF MUSLIMS AS GENERAL SERVICE OR STATION SERVICE
TELRGRAPHISTS.

1047. *Mr, Muhammad Anwar-ul-Azim: Is it a fact that since 1928,
not & sinfle Muslim has been recruited as a general service or station
service telegraphist from the following Circles, against hundreds of non-

Muslims taken:

(i) Bengal and Assam Circle.

(ii) Madras Circle.
(iii) Bombay Circle.

(iv) Central Provinces Circle.

(v) Punjab and North-West Frontier Circle.
(vi) Sind and Baluchistan Circle?

The Honourable Sir Frank Noyce: The reply is in the negative.

GRIEVANOES oF THE PUNCHEERS OF THE RATLwAY CLEARING ACCOUNTS
. Orrice, DeLm.

1048. *Maulvi Muhammad Shates Daoodi: (a) Are Government aware
of the facg that the punchers of the Railway Clearing Accounts Office, Delhi,
submitted a representation to the Director, Railway Clearing Accounts
Office, on the 14th September, 1932, and subsequent reminders on the 17th
October, and 8th December, 1932, to reduce their highly fixed daily progress
of 1,200, forty-five columned cards which, if compared with the progress of
East Indiun, Great Indian Peninsula, Bombay, Baroda and Central India
and Eastern Bengal Railways is too high?

(b) 1f the answer to part (a) be in the affirmative, have Government
tal;e;n any action to redress their grievances? If so, what? If not, why
no

(c) Are Covernment aware of the fact that the punchers under com-
pulsion have been sitting up to 6 p.M., since January, 1938, to give effect
to the full ¢ut-turn and that this is telling awfully on their health?

(d) If the answer to part (c) be in the affirmative, what action have
Government taken or contemplate to take in this matter to avoid further
crigis ?

(¢) Are Government prepared to revise their present scale or to give
some permanent allowances to the punchers which have already been
given to the operators?



004 .~ LEGISLATIVE ASSEMBLY. . [1sT ApriL 1988.

(f) Are Gowernment aware of the fact that the punchers are often

forced to sit till late hours on Baturdays and to attend the office on
holidays ? ‘

(g) If the answer to part (f) be in the affirmative, will Government
explain how long such affairs will be allowed to continue?

Mr, P. R. Rau: (¢) and (b). T understand that & representation was
submitted by the Punchers of the Railway Clearing Accounts Office, Delhi,
to the Director and that after examination the Director was satisfied thnt
the prescribed daily out-turn of 1,200 forty-five columned cards was quite
reasonable. Experts consider that a reasonable standard rate for India
would be 220 per hour or 1,820 for a six hour day. An average of 230 to
235 per hour or about 1,400 for a six hour working day has been obtained,
I understand, in the Eastern Bengal Railway and the minimum in Europe
and ‘America is 300 per hour for a seven hour day or 2,100 per day.

(¢) T understand that a few Punchers have had to work late hours as
their out-turn during office hours was not adequate but' I have no informa-
tion to believe that this has had a serious effect on their health.

(d) Government do not consider that any action is necessary.

(¢) Government do not consider that having regard to the mechanical
nature of their duties, the remuneration allowed to Punchers is inadequate.

(f) and (g). I understand that this is not often the case. It is only
when the out-turn of work is considered inadequate, or when there is a
heavy rush of work, that they are required to work long hours or to attend
on holidays.

CONDITIONS FOR APPOINTMENT OF RAILWAY SUBORDINATES TO THE LOCAL
TRAFPFIOC SERVICE.

1049. *Lieut.-Oolone] Sir Henry @idney: (a) Will Government please
state the conditions that had to be fulfilled before a subordinate was appoint-
ed to officiate as an official or to the Local Traffic Service before the
introduction of the Lower Gazetted Service?

(b) Will Government please state the grounds on which officiating
officials and officers of the Local Traffic Service can be reverted to their
substantive cr original subordinate posts?

(c) Will Government please state whether the Lower Gazetted Service
is an official or a subordinate service?

(@) Is it a fact that the Lower QGazetted Service was introduced in
place of the Local Traffic Service and in response to the demand made by
this House to provide for the subordinates who have for long periods
of years been officiating as officials?

(¢) Will Government please state what principles and procedure were
followed in the absorption into the Lower Gazetted Service of the officers
belonging to the Local Traffic Service and other officiating officials?

(f) Is it not a fact that appointments of senior subordinates to the Local
Traffic Service and as officiating officials were made by ‘‘selection’ and
in consideration of seniority in service?
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(9) If the answeér to part (f) be in the -affirmsative,  will Governmens
please state whether the Agents are desired to make a second selection for
appointment to the Lower (Jazetted Service from among these officers who
have for considerable periods discharged the duties of officials satis-
factorily? If so, why?

(h) Are Government aware that such a procedure has led to acts of
favouritism on the part of Heads of Departments and Agents of Railways
in making these selections and considerable discontent to those officiating
officials ? ' a S '

(/) Will Government please state whether the Railway Board admit
appeals aguinst supersessions in promotions made by selection to the Lower
Gazetted Serviee, vide D. O. No. 1403-E. G., dated the 18th/19th April,
1082, from Mr. A. M. Hayman, Labour Member, Railway Board, in which
it is stated that ‘‘it is open to employees to appeal against supersession
for promotion’'?

" . (j) Do Government, propose to redress such inequities?

Mr. P. B. Rau: (¢) and (f). Promction to the Local Traffic Bervice
from the subordinate ranks was made by selection of staff considered fit
to fill the posts, seniority being taken into consideration.

(b) Officiating officers of the Local Traffic Service can be reverted to
their substantive or original subordinate posts if the vacaney in which they
arg officiating ceases to exist or if they are found to be unsuitable to hold
such posts. ’ S ’

(¢) The Lower Gazetted Service is not a subordinate servioe_.

(d) The Lower Gazetted Service took the place of the Local Traffic
Bervice and is intended to be recruited mainly by promotien of-specially
selected subordinates.

(¢) Permanent officers of the Local Traffic Service who were not pro-
moted to the Superior Service on the abolition of the Local Traffic Service
were given the option to elect to come imto the Lower Gazetted Service
or to remain in the Local Traffic Service.

I believe that subordinates officiating in the Local Traffic Service were
appointed to officiate in the Lower Gazetted Service so long as the vacan-
cies continued.

_ (9) In making confirmations it is cbviously necessary to make a selee-
tion from people who have been tried in an officiating capacity in order to
see which is the most suitable.

(k) Government have no reason to think that such is the case.

(1) Appeals from subordinate officials do not ordinarily lie beyond the
Agent. When permanent posts in the Lower Gazetted Service have to be
filled the Agent makes his recommendations to the Board and the Board
then issues orders. Subordinate officials who have not been recommended
by the Agent or who have not been selected by the Board may appeal tu
the Agent and the Agent would refer such appeals to the Board if he
c;;nsidered that there were reasons for asking the Board to reconsider their
orders.

. (]_) Government have no reason to think that any general change in the
ensﬁzng procedure is necessary. Each cage must be dealt with on its
merits.
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Lieut.-Oolonel Bir Henry @idney: In view of the Honourable Member’s
reply that the lower gazetted service is not a subordinate service, will he
kindly inforrn this House whether Railway officials bave the right of
appeal to the Railway Board beyond the order of the Agent?

Mr. P. R. Rau: I do not think I am in a position to reply to that ques-
tion. I must refer to the appeal rules.

Lieut.-Oolonel Sir Henry Gidney: I repeat, Sir, this is a very simple
question. Has an official the right of appeal to the Railway Board or has
he not?

- Mr. P, R. Bau: ] have already mentioned that this is a question relat-
ing to the appeal rules. I do not carry sll the rules in fny head. :

Lieut.-Colonel 8ir Henry @idney: In view of the fact that officials do
and can, without demur appeal to the Railway Board and in view of the
fact that the lower gazetted service is not as admitted by the Honourable
Member a subordinate service, will the Honourable Member reconcile that
information with the reply he gave that such an appeal lies entirely in
the hands of the Agent?

Mr. P. R. Rau: I said that appeals from subordinates do not ordinarily
lie beyond the Agent.

Lieut.-Oolonel 8ir Henry @idney: If the lower gazetted service is not a
subordinate service, the appeal must lie beyond the hands of ‘the Agent?

Is that so?
{

Mr. P. R, Rau: I have not said that the appeals from the lower gazetted
service lie to the Railway Board. '

.

Lieut.-Oclone]l Sir Henry Gidney: Will the Honourable Member state
whether an appeal from a member of the lower gazetted service can be
made to the Public Service Commission through his Departmental Head ?-

Mr. P. R. Rau: That, again, is a question of the Public Service Com-
mission rules.

Dr. Ziauddin Ahmad: Is it not a fact that the whole system of appeals
to the Railway Board is very shaky and that ultimately the order is written
out by the clerk who makeg the first report of these things?

Mr. P. R. Rau: I know that is my Honourable friend’s opinion.

Lieut.-Oolonel 8ir Henry Gidnéy: Will the Honourable Member make
inquiries regarding appeals relating to the lower gazetted service and
the Railway Board and Public Service Commission and lay it on the table?

Mr. P. R, Rau: T shall do so.
Lieut.-Oolonel Sir Henry Gidney: Thank you.

In view of the Honourable Member’s reply regarding appointments to
the lower gazetted service and in view of the fact that he admits that
seniority is taken into consideration, will the Honourable Member please
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state if it is right and just that subordinates who have heen selected for
the local traffic service and who have been taken into the lower gazetted
service by selection and seniority, is it right that they should be submitted
to a second selection and seniority test by another Agent?

Mr, P, R. Rau: That seems to be a question of opinion. That is not a
question of fact.

Lieut.-Oolone] 8ir Henry Gidney: I give it to you in the form of a
specific question. Is it or is it not a fact that ‘when a subordinate is
selected from the lower traffic service and again selected as fit for inclusion
into the lower garetted service, when another Agent or Head of a Depart-
ment comes imto power he is subjected to another selection despite the
fact that the former Head of his Department or Agent had recommended
him as fit for such special promotion? Does this not invite favouritism
which in extreme cases spells victimization? Sir, I have two cases to prove
this in the East Indian and North Western Railways. Is it or is it not a
faot, that that practice is being followed to the serious disadvantage of
senior subordinates who for years have been denied confirmation or even
asdmission into the lower gazetted service and so encourage the cursed
practice of favouritism?

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
Honourable Member is presumably aware that that is a fact.

Lieut.-Oolonel Sir Henry @idney: Sir, I only want to know whether the
Honourable Member will admit this fact on the floor of the House or not,
and that it is the practice. Is it not, I ask him, to deny this charge?

Mr. P. R. Rau: Without knowing what are the two cases in question,
I cannot say whether it is a question of fact.

Lieut.-Colonel Sir Henry Gidney:The Honourable Member does know
those two cases, in both the E. I. and N. W. Railways and if he so desires,
I am prepared to give him the namea.

Mr. P. R. Rau: I am afraid, not.

Mr. K. 0. Neogy: Is the Honourable Member in g position to state as
to whether this class of question will be permitted to be asked in the
Federal Assembly if the scheme for a Statutory Railway Board comes to be
adopted on the lines on which it has been recommended by the Govern-

ment of India?

Mr. P. R. Rau: I am not a prophet, Sir.

CONTRACES IN THE TRANSPORTATION DEPARTMENT ON THR BHUSAWAL AND
NagPur DrvisioNs or THE GREAT INDIAN PENINSULA RATLWAY.

1050, *Lieut.-Oolonel Sir Henry @Gidney: (a) Is it a fact that, on the
Bhusawal and Nagpur Divisions on the Great Indian Peninsula Railway.
almost all the coal contracts and shed cleaning and ash pit eleaning work
is given tc a certain family and that they monopolise the eontracts in

the Transportation Department (Loeo.)?
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(b) Will Government be pleased to tell this House if any of these con-
tracts were advertised in any of the papers as is being done by the Jubbul-
pore Division, and tenders asked for! If not, why not?

(c) It the answer io part (b) be in the affirmative, will Government
please give tho names of the papers and the number and names of tenders
offered ? ' '

(d) Will Government inform this House if there has been any reduction
in the rates of ocontracts to load, unload and stack coal on the Bhiusawal
Division and, if so, what saving has been effected since this question was
raised in this House last year?

(e) Will Government please inform this House how many station con-
tracts are given to the family referred to in part (a), also the stations
where other contracts are given them?

(f) In the interests of economy, do Government propose to advertise these
contracts and give them to those who submit the lowest tender?

Mr. P. R. Rau: T have called for information and on receipt a reply
will be laid on the table.

Lieut.-Colonel Sir Henry Gidney: Does the Honourable Member need
to be reminded twice of a question before he answers it once?

Mr. P. B. Rau: I do not understand that question, Sir.

Lieut.-Oolonel Sir Henry Gidney: I am talking of question No. 1050.
I forgot to ask him that.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
No. 1050 has been answered.

Lieut.-Oolonel Sir Henry Gidney: I am sorry, Sir, I did not take notice
of the answer, because a similar question was asked by me about eight

months ago and no reply has yet been given.

INTRODUCTION OF PooLING SYSTEM ON THE MAIL AND PASSENGER LINKS OF
THE BHUSAWAL Dr1visioN, GREAT INDIAN PENINSULA RAILWAY,

1051. *Lieut.-Colonel Sir Henry Gidney: (a) Will Government please
place on the table the figures worked out by the Great Indian Peninsula
Railway for the introduction of the pooling system on the mail and
passenger links of the Bhusawal Division and state if, by this new system,
there is Lo be an appreciable economy gained?

(b) Will Government please place on the table the figures and statistics
which brought about the closing of the fitting and repair shops at Bhusawal
and the expenditure incurred by the layout of 8% lakhs of rupeeg in the
building of the new shops at Bhusawal?

(c) Will Government please state if there has been any retrenchment
of labour by the closing down of the fitting and repair shops at Bhusawal
or has it been necessary to engage more labour though it be in the super-
vising staff?

(d) Will Government please lay on the teble the figures of failures of
engines on the Bhusawsal Division since the ) introduction of the pooling
systemn as compared with the figures for six months’ previous {o -this

introduction?
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Mr. P. R. Rau: (a) The number of enginesrequired to workt mail and
passenger links of the Bhusaval Division under the assigned crew systera
of working is 56. Under the pooling system it ig estimated that not more
than 44 engines will be required. The economy gained is in the saving
of 12 engines to be released for other services.

b) The expenditure of Rs. 8% lakhs in the building of the new shops
&t Bhusaval was justified on the following grounds:

(i) Saving resulting from the reduction in the number of engine
failures Rs. 20,000 per year.

(ii) Saving from the reduction in the cost of maintenance of the
engines Rs. 43,000 per vear.

other savings, the financial value of which cannot be redueed to defiite
figures.

.(iii) The reduction in the number of engines required to meet the
exigencies of train services making it possible to release sngines
for other services and thereby postponing capital expenditure
on locomotives.

(iv) Increase in the mileage run by engines between periodical over-
haul in Mechanical shops by virtue of the improved mainten-
ance of engines in the Running sheds.

(c) There has been no retrenchment of labour by the closing down of
the old fitting and repair shops at Bhusaval and it has not been necessary
to engage more labour nor to increase the number of supervising staff
appointments. Most of the staff rendered surplus have been transferred
against vacancies requiring to be filled in other Departments and Divisions.

(2) The number of engine failures on the Bhusaval Division for the
8 months prior to the introduction of pooling was 88. The number of
failures since pooling was introduced is 26 none of which was due to causes
connected with the more intensive use of locomotives.

PAY oF STOCK VERIFIERS ON THE GREAT INDIAN PENINSULA RaArLway.

1052. *Lieut.-Oolonel 8ir Henry Gidney: (a) Is it a fact that the
Stock Verifiers on the Great Indian Feninsula Railway are paid Rs. 200
per mensem whilst those on the East Indian and Nortg Western Railways
are paid Rs. 240 though they all come under the same conditions of the
Memorandum No. 5565 of the 81st July, 1929?

. (b) Do Government propose to remedy thig distinction? If not, why
not? :

Mr. P. R. Rau: (a) The maximum of the scale of pay for Btock Verifiers
on the Great Indian Peninsula Railway is Rs. 200 while on the other State
Railways in India it is Rs. 240.

(b) In all these cases the maximum is the same as it was prior to the
separation of Accounts from Audit in the various offices. Government see
no reason to raise the pay of Stock Verifiers on the Great Indian Penin-
sula Railway. The question of having a uniform scale of pay for Stock
Veriflers on all the State-managed railways will be considered in connéction
with the revised scales of pay for all subordinate services of railways,
which is at present under consideration. -
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Lieut.-Qolonel 8ir Hemry Gidney: Is it a fact or is it not a fact
that there is a standard pay for all officials on all Railways? If the answer

be in the affirmative, why should there be a difference in the standard of
pay for subordinates in different State Railways?

Mr. P. R. Rau: Sir, I believe it is o fact that in all the State-managed
Railways in India, there is a standard scale of pay for officers, and that
is partly because they are liable to transfer from one Railway to another;
but in the case of subordinates there it no such uniformity.

Lieut.-Oolonel Sir Henry Gidney: Why not?

Mr. P, R. Rau: Because Government consider that there ig no neceesity.
for it.

Lieut,-Oolone] 8ir Henry Gidney: Are subordinates not liable to transfer,
are they not in fact transferred to every other Railway?

lﬁ'. P. BR. Rau: I do not think subordinates are ordinarily transferred
from one Railway to another. .

PaAY OF ACCOUNTANTS ON THE EAST INDIAN RaArLway.

1053. *Lieut.-Oolonel Sir Henry Gidney: (a) Is it a fact that in respect
of the fixation of pay a distinction had been made between Accountants
governed by East Indian Railway Company Rules and Accountants
governed by Btate Railway Rules to the detriment of the former?

(b) Is it a fact that in 1926, on the introduction of State Railway grades
of pay in the East Indian Railway Accounts Department, those acedquntants
who were on East Indian Railway Company grades were fitted into the
State Railway grades, but continued to be governed by the East Indian
Railway Company rules, having been given the option of electing the
Btate Railway grades without being given any indication that 4 bar to
the attainment of the maximum of those grades would subsequently
arise ? .

(c) Is it a fact that the majority of Fast Indian Railway Company men
were fitted on State Railway grades in an officiating capacity and that
they drew increments in those grades for five years, i.e., until 1931°?

d) Is it a fact that in 1981 it was discovered that according to a very
old East Indian Railway leave rule they were not entitled to draw more
than the minimum pay of the grade in which they are officiating? .

(e) Is it a fact that the increments drawn by these men were with-
drawn, because they had not been confirmed during their years of officiating
service, the confirmation having been withheld for some unknown reason?

(f) Is it & fact that the pay thus lost by these men has never been’
restored. in full with the result that their juniors, who happen to be
governed by State Railway Rules, have retained the higher rates of pay
and consequently the higher positions in the seniority lists?

(9) Is it & fact that no fault has been found in the work of these men
and that the sole reason for their low pay and seniority is that they wers
in service prior to the East Indian R&i{way becoming a State Railway:
and because they were not apprised of the rule referred to in part (d)? -
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Mr. P. R. Rau: (a) Both Accountants governed by the East Indian
Railway Company rules and Accountants governed by State Railway rules
“had their pay fixed according to the rules to which they were subject. I
" understand there was an unavoidable distinction because in the case of

" staff governed by the East Indian Railway Company rules officiating service
did not count for increments. i
(b) The answer to the first part of the question it in the affirmative,
but I am informed there is no bar o the nttamment of the manmum of
these grades on confirmation. .
(c) and (d). Yes.
(6) and (f). I understand that in a number of cases confirmations
could not be made because the whole of the establishment was temporary
.- till 1929, and while the staff have n-i lost their seniority by this delay,
~their pay has been fixed at less than what it would have been if they
could have been confirmed earlier. The question, to which I am glad my
_Honourable friend has drawn my attention, is being further examined by
_me.
(9) I can assure my Hcrnourable friend that the fixation of the pay of
these men has not been guided by any disciplinary considerations.

Lieut.-Oolone! Sir Henry Gidney: Thank you.

ENTERTAINMENT OF ADDITIONAL STAFF IN THE INOCOME-TAX OFFICE IN THE
Mapras City.

. 1054, *Mr, Muhammad Muazzam Sahib Bahadur: (a) Will Government

-be pleased to state the working hours of the subordinate staff in the Income-
“tax Office in Madras City? Is it a fact that owing to the increased wock
consequent upon the reduction of the assessable minimum, the subordinate
staff is called upon to work untxl very late hours and that even cn
Sdaturdays?

(b) Is any extra remuneration granted to the subordinate staff for
such additional work or are they required to do such work on the principle
that the full time of the staff is at the disposal of the Government?

{(¢) Do Government propose to sanction additional staff to cope thh
the increased work?

The Honourable Sir George Schuster: (a) The working hours of the
Income-tax Offices in Madras City are 11 A.M. to 5 P.M. including Saturdays.
Some of the subordinate staff emploved for the assessment of lower incomes
remain at work for one or two extra hours on some occasions, especially
during the closing months of the vear in order to clear off arrears.

(b) No extra remuneration is paid as the staff is expected to work fcr
one or two extra hours whénever there is a rush of work.

(c) The additional staff required is being sanctioned.

CHARGE OF POLITICAL AGENTSHIP OF STATES IN ORISSA.

1061, *Kumar Gupteshwar Prasad smgh (on behalf of Mr. B. N.
Misra): Do Government contemplats to give the charge of the Politics!
Agentship into the hands of the Governor in the new province of Orissa?

lrn A T. Metcalte: No, Sir.
We - |

o
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HEADQUARTERS OF PHE POLITICAL AGENT OF STATES IN ORISSA.

1062, *Kumar @upieshwar Prasad Singh (on behalf of Mr. B. N.
Migra): Is it o faet that the pumbaer of the States of Orissa are more than
thet of the Central Provinces? If so, arq Government prepared to consider
whether the headquarters of the Agent’s office should not be somewhere
in the future Orissa Province in a place like Cuttack or Puri?

Mr. H. A. ¥. Metcalfe: Yes. Ranchi has been chosen tempararily as
‘the headquarters of the combined Agency both in view of its geograpl{ical
sityation as almost all the States are comparatively easily accessible from
it, and also because accommodation wasg available for the offiee and Agency
-staff at economical rates. At the present time the Homourable Member
" is doubtless; aware that Government would be entirely wnjustified im embark-
‘ing, upon Schemes involving heavy sdditional expenditure, and it has been
possible to inayguxate the new Scheme at a cost less tham that previously
incurred when the States were in relation with the Local Govermmernis,
_The question of change of headquarters from Ranchi to any other statfen
‘will depend uponm experience of actusl working. .

Mr. Gaya Prasad Singh: Wity should aot Renciii be' persssosntiy chosen

-8 the headquarters, considering all the advantages which have been men-
~tioned by my Honaursble friead?

Mr. B. A. T. Metcalfa: For the present it has been so cheaen, but it
may be possihle that in the course of working some other plage
1may be found eibher meore conmenient or more economical. There is at

present no intention of changing it from Ranchi

Mr. B. Das: Will the Honourable Member kindly bear in mingd the fuat
‘that the province of Bihar has no feudatory State, and that ne Bihari will
be employed in the office: of the Agenb to the Govermor General?

Mr. H. A. ¥. Mobealfs: Those considerations will cartainly be- borne in
‘mind.

CrEATION O0F Nxw OFFIOE OF THE POLITICAL AGENT FOR THE STATES OF
Orissa AND THR CBNTRAL PROWINGES.

1063. *Mx.. By N, Misra: Will Government be pleased to state:
(i) whether: a new offlce of the Political Agent: foy the: States of

Orissa: and the Central- Provinces is' going to: be started with
effect fram- the lst April, 1988,

(ii) what is the total number of the States that will come within
the jurisdiction of this office frem Orissa and the Central
' Provinges, respectively ;
(iii) how many Oriva.- speaking- States there are in the Central
Provinces which are claimed to be Oriya States;
(iv) what is the population of Oriyas in these States, vis,, Bastar,
Jaspur, ete.; '
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#v) what is the proportion of the percentage of population of the
people speaking the languages of:

/(a) Oriya,
i(b) Bengalee,
(c) Hindustani, and
() other non-Oriya languages,
(vi) what is the proportion of the percentage of people of following
different communities: "
{a) Oriyes,
i(b) Bengalees,
) Hindustanis, .
{(d) other non-Oriyam, otber than
{e) Aboriginals;
¥ oldi dwh)-how inarly clerks, typists and what other staff will be taken for
. .. this new office; - o |
"0 (o) whet is the percentage of Oriya répresentation in proportion
T T fo the non-Olgyas in' the newo;gcez ' '
...~ {ix) whether Government contemplate taki.n& into this office any.of
- : ~ the clerks from the Political Agent’s office of Sambalpur?

PRI

.-Mr. B. A. ¥. MetcaMa: (i) The Honourable Member has, doubtless,
seen the Press Communiqué of the 20th of March, but I may take this
opportunity of explaining the groposed arrangements. The Agent to the
‘Governor General of the new Eastern States Agency which will comprise
tbe States of Bihar and Orissa and Central Provinces. (excluding Makrai)
will have, as from the lst of April, 1983, his temporary headquarters at
Ranchi. His staff will include a Secretary, and at Sambalpur another
“Becretary and Politieal Agent. , 4

(ii) 26 States from Bihar and Orissa and 14 excluding Makrai from
Central Provinces. ' \

(i) to (vi). The coleetion of the imformvation, for which the Honoursble
‘Member asks, would entail considerable time atd labour and the¢ statistics
.can no doubt be obtained from books of reference such as Census Reports
and Gazetteers, which are available to the public.

" (vii) It is proposed to entertain the following staff for the new office :

1 Agent to the Governor General, Eastern States. ,
1 Secretary to the Agent to.the .Governor General, Eastern States
at Ranchi. ,
1 Becretary to the Agent to the Governor General, Eastern States,
and Political Agent, Sambalpur.
1 Assistant- Secretary.
1 Superintendent.
-8 Head Assistanss.
B Assistants. e e e .
18 Clerks and typists. o ' e =
St e e c?2
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8 Stenographers.
3 Daftaries.
8 Jamadars.
22 Peons.
2 Chowkidars.
(viii) The question of filling individual appointments is still under con-
sideration.
(ix) Yes.

TENDER CALLED FOR BY THE INDIAN STORES DEPARTMENT FOR ENAMEL
NaAvY GREEN.

1076. *Mr. D. K. Lahirl Chaudhury: (a) Is it a fact that the Indian
Stores Department called for tender No. H.-5790 for 6,400 gallong of
enamel navy green?

(b) Is it.a fact that Messrs. Jenson and Nicholson were not able to
submit any sample with the tender?

(c) Is it a fact that a contract was made by the Indian Stores Depart-
ment with Messrs. Jenson and Nicholson for the supply of 4,000 gallons
of enamel navy green at Rs. 11-4-0 per gallon? If so, will Government
be pleased to state why in the absence of any sample submitted by the
tenderer and tested by the Government Test House the tender was
accepted ?

(d) Will Government be pleased to state whether their supply of 4,000
gallons of .namel navy green proved a failure and unsatisfactory?

(e) Is it a fact that Messrs, Murarka Paint & Varnish Works, Limited.
quoted Rs. 6-8-0 per gallon for their enamel navy green which fully
satisfied and conformed to the composition of pigments laid down in the
Indian Stores Department specification?

() Is it a fact that the enamel navy green sample of Muassra. Murarka
Paint & Varnish Works, Limited, gave a more glossy film?

The Honourable Sir Frank Noyce: With your permission, Sir, I propose
tc reply to questions Nos. 1075, 1076 and 1077 together.

The information is being collected and a statement will be laid on the
table in due course.

TESTING OF SAMPLES OF ENAMEL NAVY GREEN BY THE GOVERNMENT TEST
Hovuse, ALIPORE.

$1076. *Mr. D. K. Lahiri Chaudhury: (a) Is it a fact that several samples
of epamel navy green submitted with the Indian Stores Department,
tender No. H.-5790, were tested by the Government Test House, Alipore?
If 80, will Government be pleased to state whether the Alipore Test House
guve any test report about Messrs. Jenson and Nicholson’s sample?

(b) Will Government be pleased to place a copy of that report on the
table of the House? If not, why not?

(c) Do Government propose to place a copy of the Test House reporf
sbout Murarka’s regarding their sample of the enamel navy green on the
table of the House? If not, why nof?

t+ For answer to this question, see answer to question No. 1075.
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(d) Is it a fact that the Indian Stores Department accepted the tender
of Messrs. Jenson and Nicholson for the supply of 4,000 gallons of enamel
navy green on the recommendsation of the Government Test House,
Alipore? Will Government be pleased to state how the Alipore Test
House submitted a report about Messrs. Jenson and Nicholson’s Enamel
Navy Green? Was any sample submitted by the firm with tLe tender?

SUPPLY oF ENAMEL PURPLE BROWN To THE EASTERN BENGAL RaATLway
- THROUGH THE INDIAN STORES DEPARTMENT.

$1077. *Mr. D. K, Lahiri Chaudhury: (a) Is it a fact that the Indian
Stores Department entered into a contract with Messrs. Hoyle Robson
Barnett & Co., Limited, in 1932-33 for the supply of enamel purple brown
to the Eastern Bengal Railway at Rs. 40 per cwt. f. o. r., Calcutta?

(b) Is it a fact that the terms of the contract for purchasing the
cnamel purple brown to the Eastern Bengal Railway was violated ?

(c) Is it a fact that the same stuff was purchased from Messrs. Jenson
and Nicholson at Rs. 9.8-0 per gallon (specific gravity said to be 12lbs.
to a gallon) while the contract was in force with Messrs. Hoyle Robson
Barnett & Co., Limited?

(d) Is it a fact that Government paid about Re. 48 per cwt. extra for
the enamel purple brown purchased by them from Messrs. Jenson and
Nicholson ? -

(e) Will Government be pleased to state the total amount of enamel
purple brown purchased by tLe Indian Stores Department from Messrs.’
Jenson and Nicholson and what was the total amount of loss to the Indian
exchequer involved in this transaction?

(f) Do Government propose to inquire into the reasons for which the
purchase was made when a contract for the supply of the same was in
force with another firm?

- (g) WHl Government be pleased to state who are responsible for this
purcgase and do Government propose to punish the officers involved through
whose fault Government lost so much money? If not, why not?

USE oF “ MURACO BLACK ’’ PAINT ON STATE RATLWAYS.

1078. *Mr. Muhammad Anwar-ul-Azim: (a) Is it & fact that all the
State Railways in India were supplied in 1080 with samples of ‘‘Muraco
Black’’, an indigenous black paint for testing? If so, are Government
prepared to ask the Railways to supply the Indian Stores Department with
their reports?

(b) Are Government aware that the East Indian Railway tested ‘‘Muraco
Black’’ under two years’ exposure test on wagons running on actual traffio
and found the paint to be satisfactory and economical ?

(c) Are Government, aware that the Eastern Bengal Railway, insists on
another two years’ exposure test to be carried on by themselves on their
own wagons before they can substitute ‘“Muraco Black’’ for the 3 per cent.
carbon black of Jenson Nicholson that is being used by them? If not,
do they propose to enquire? If not, why not?

tFor answer.to this question,. as¢ answer to question No. 1075.

—
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(d) Will Government be pleased to state the reasons why the test
report of one State Railway 1s not acceptable to other State Railways?
Do the Railway Board propose to call for the test report of the "‘Muraco
Black’ and submit the same to all other State Railways for the use of
the ‘“Muraco Black'’ provided the Muraco Black has been found cheaper
and economical in the long run? If not, why not?

(e) Will Government be plessed to state the total number of gallons
of ready mixed black paint that has been consumed by all the State
Raitways during each of the last thres yeurs?

(N Will Government be pleased to state whether the Eastern Bengal
Railway authorities carried out the two years’ exposure test before they
putehased the 3 per cent. carbon black ready mixed paint from Mesars.
Jenson Nicholson? If not, will Government be plessed to state why
the Eastern Bengal Railway is insisting on another two years’ exposure test?

(9) Is it a fact that Eastern Bengal Railway, is purchasihg Kearsley’s:
blaek paint from Messrs. Robert Xearsley, an English irm? If so, wilk
Government be pleased to state whether the same firm faileg to deliver
paints in time? Is it & fact that the paint works of the Eastern Bengal
Railway had to be shut down for want of supply of black paints?

(h) Will Government be pleased to state what black paint they had to
purchase immediately in otder to keep the paint works running?

(i) Will Government be pleased to state the name of the firms which
rescued the Eastern Bengal Railway in times of need and will they be
pleased to state the quantity of paint which that firm had 40 supply at
shiort noties?

{j) Will Government be pleased o siate whether the fitn which
gtipplies blsek paint used by the Eest Indism Reilway st WLillooah fpiled:

to supply the blatk paint in.time resulting in the eclosing down of the
works ?

(k) Will Government bé pleased do state the mamre of the fm which
pupplied the bluvk paist and kepb the works going b Lillooah?

(1) 1s it & fatt that the firm had 4o supply the paimt bt 68 hours’
notice and they fulfilled their contract at that short notice? Tt 8o, aré
Government prepared to purchage the whole amount of thLeir requirements
of black paint from that firm? If neb, why not? . .

Mr. P. R. Rau: The information asked for by the Honourable Member
is being obtaihed from railways énd, on receipt, will ‘be laid on the table.
+1070.*

1
BN

' 1 This qurestion was withdeawn by she questiones. ... - -



QUEBTIONS AND ANSWERS. 017

PossESSION oF A DrpLoMa OR CERTIFICATE IN THE HINDI LANGUAGE BY THE.
SUPBRINTENDENT ©F EDUCATION, DELHI.

1080. *Dr. Ziauddin Ahmad (on behalt of Mr. M. Maswood Ahmad):
With refevemce to the reply to part (c) of my starred guestion No. 800, laid
on the table on the 26tk February, 1938, in which Government stated that
*‘thre medium of inetruction in primary schoels in the Central India Agency
is Undu, Hiadi, Gujrati and Marathi,”’ and the reply to part (e) of the
same question in wkich instead of mentioning any giploma. in Hindi, if’
any, possessed by the Superintendent of Education as asked in the question, |
Government simply stated that ‘‘the Superintendent of E&ucation is fully
conversant with Hindi’’, will Government now kindly state whether the:
Superintendent kag any dipolma or certificate for & knowledge of Hindi?

My W A F. Metonlde: With your permission, Sir, I propose to answer
questions Nos. Y080 'to 1082 together. The required information is being
oollected and will be given to the House in due course.

QUALIFICATIONS POSSESSED 8Y THY SUPHRINTENDHNY or Envosrion, Dernz,.
IN THE GUIBATT AND MARATHT LANGUAGES.

+1081. Dr. Ziauddin Ahmad (on behalf of Mr. M. Maswood Ahmad):
Will Government be pleased to state what recognised qualifications the:
present Superintendent of Education possesses in the Gujrati and Marathi
languages qualifying him to kold formal inspection and to judge the
instructional work of the primary schools in which the medium of instruction.
has been said to be Gujrati and Marathi?

EXPENDITURE ON INSPECTORATE n;z[N THE ADMINISTERED AREAS IN CENTRAL.
DIA.

11082. *Dr, Zinuddin Ahmad (on behalf of Mr. M. Maswood Ahmad):
With reference to part {(b) of my starred question No. 801, replied on the
28th February, 1983, will Government kindly place on the table of the
House the following details of the total expenditure on inspectorate in the
year preceding tt.e appointment of the present Superintendent of Education
and in the year 1932 (after his appointment) separately :

(1) Pay of the Imwpector of Sehools, Central Indie.
(2) Pay of Inspector’s office clerks.
(8) Pay of Inspector’s office peons.
(4) Travelling allowance of the Inspector and Lis peons, etc.
(5) Inspector’s office contingencies.
{6) Pay of tire Superintendent of Education (Central India in 1082)..
[7) Pay =nd spetial pay of Bupetintendent’s wéenographer.
(8) Pay of the Superintendent’s peons.
-(9) Pay of the Superintendent’s office clerks.

(10) Travelling allowance of the Superintendent and his attached
stafl. '

(11) Buperintendent of Education’s office contingencies.
(1%) Mistellameous expesditure?

"} For answer to this questioh, see answer bo question No. 1080,
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Powpr HoUSES GENERATING ELEOTRIC CURRENT OWNED BY THE GOVERNMENT
oF INDIA IN JHANsI

1083. *Mr. B. Das (on behalf of Lala Rameshway Prasad Bagla): (a)
Are Government aware that in Jhansi, in addition to the power house
kelonging to tke Jhansi Electric Supply Company, there are three other’
power houses generating electric current owned by the Government of

India?

(b) Is it a fact that the military authorities are running and maintaining"
two power houses at Jhansi, one for the Cantonment area and the other for
Jhansj Fort? o

(c) Will Government be pleased to state the cost that they are incurring
in running these two military power houses including all maintenance
charges and salaries of all connected or associated officers therewith?

(d) Is it a fact that the military authoritics besides meeting their own.
requirements are supplying current to hotels, shops and private residents
in -the Cantonment of Jhansi and if so, at what rate?

(¢) Are Government prepared to consider the desirability of takihg steps

.

to

(i) see that the military authorities do not supply current to non-
" military residences and persons;

(ii) -see that steps are taken to reduce or discontinue the number
of military power hands;

(iii) enquire whether it would not be economical and in the interests
of both the military authorities and the general public of
Jhansi that only one power house capable of meeting both civil
and military requirements of Jhausi is maintained and to con-
sider the desirability of the military authorities taking their
supply of electric energy in bulk from the public Supple
Company at Jhansi?

Mr. G. R. ¥. Tottenham: (a) and (b). Yes.

(c) In 1931-82 the total cosf, including working and overhead charges,
depreciation, interest, etc., was about Rs. 80,000 for the Cantonment
Power House and Rs. 6,000 for the Fort Power House. _

(d) Houses and buildings within the military area are supplied by the
Military Engineer Services. The charge is annas four per unit for electrical
-energy supplied for domestic purposes and annas one to two for industrial
purposes. .

(¢) (i). The suggestion of the Honourable Member will be considered if
the local SBupply Company will undertake to provide electric energy at
‘reasonable rates to private residences in the area served by the Canton-
ment Power House. o

(i) No reduction of the establishments at the Military Power Houses
in Jhansj is possible. :

(iii) A proposa] that a bulk supply should be taken from the public
Bupply Company has slready been examined and rejected, as it would nob
Jead to economy. The rates proposed by the Company were higher than
the rates at which electric energy is generated in the Military Power
Houses. =~~~ e o o A
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RE-EMPLOYMENT OF DISCHARGED PERSONS IN THE RAILWAY CLEARING
: Accounts Or¥ice, DrvsI.

1084. *Pandit Satyendra Nath Sen: (a) Are Government aware that in’
many railway offices men discharged for the purposes of retrenchment
have nearly all been taken up again?

(b) If so, in how many such offices and which are they?

(c) Is it not a fact that the method adopted has been to make people
-on the top to retire and thereby to make room for people with lesser
salaries? If so, do Government approve of it? E '

(d) What are the offices in connection with the Railway administration
where this principle of retrcnchment and employment has not been
-adopted ? ‘ o

(¢) Is it not a fact that the office of Director, Railway Clearing
Accounts, has not followed the said principle? If so, why?

Mr, P. B. Rau: (a) and (b). Railways maintain waiting lists of men
-discharged during the block retrenchments and appoint them as and when
vacancies occur, and no outsider is appointed so long as a suitable candi-
date from the waiting list is available. Government have no information
as to the extent to which these discharged men have been reappointed.

(¢), (d) and (¢). The method of retrenchment adopted in regard to
railway staff in connection with the recent retrenchment is that of length
of service and is based on the recommendation of the Court of Enquiry.
As regards the Clearing Accounts Office I would invite my Honourable
friend’s attention to the reply I gave on the 25th February, 1988, to his
-question No. 492.

PrOMOTION OF TELEGRAPHISTS T0 PoSTs AND TELEGRAPH MASTERS.

1085. tPandit Satyendra Nath Sen: (a) Will Government be pleased to
‘state whether it is a fact that in addition to passing the Telegraph Master-
ship examination, a telegraphist must put in 15 years service and pass
the efficiency bar, before his claims for promotion to Telegraph Mastership
~could be considered? If so, why? ,

(b) Is it a fact that in cases of promotion by examination to higher
Tanks in other branches of the Posts and Telegraphs Department and in
-almost all Government Departments senionty for promotion is counted
from the date of passing the examination? If so, why is not the same
principle applied for promotion to Telegraph Mastership?

(c) Did the Retrenchment Sub-Committee recommend that merit
should be given preference over seniority in the Telegraph Department?
TIf so, has this recommendation been accepted by Gowernment?

~ (d) Do Government propose to change this rule for promotion to Tele-
graph Mastership and fix seniority from the date of passing the Telegraph
Mastership Examination irrespective of the number of years of service
a8 a telegraphist? If not, why not? {

.. Sir Thomas Ryan: (a), (b) and (d). The position in general is as under-
stood by the Honoursble Member. It is perhaps umnecessary to set oub
the reasons which led to the adoption: of the pxisting. gystem peveral yoarg



%0 LBQHLADIVE & SAEMRLY. [1sT Aprir 1988.

ago, as the whole matter of promotion in the traffic branch is about to be
reviewed in the light of the mepast xecently submitted by the Committee
presided over by Mr. Varma.

(c) Yes, in the case of the higher posts. ‘The witention «wf #he Honour-
able Member is nvited to the reply to his unebarredl question No. Bl on the
25th February, 1938.

‘TRADE CABRIED oW IN Nrw DiLnBx.

1086. *Pandit Satyendra Nath Sen: (a) Is it a fact that recemtly under
a notification of the Government of India, New Delhi has ceased to be
merely o residential quarter and has assumed the position of a trading
centre, ag it has been announced iu an article in the Btebeeman, of the
23rd February last?

(b) Has this declaration by a notification got anything to do:
(1) with the imposition of the terminal-tax;

{2) with the imposition of a tax on cows and femsle buffaloes;
(8) with the installation of water meters in the clerks quarters?

(t) If the answer to parmt (b) be in the negative, will Government be
pleased to eay: \

(1) Is it the ntention of the declaration to segragate the cows and
buffales out of the wity; ;

(2) What special trade is carried on in New Delhi in the Gole
Market and in the Connaught Place and what is its annusl
value?

Mr. G. 8. Bajpai: The Government of India have not issued any such
notification as is referred to in part (a) of this question. They have called
for information from the Local Administration and will communicate the-
result to the House in due course. o

'WASTAGE OF WATER ¥ THE CLERKS’ ‘QUARTERS tN Nzw Drrar.

1087. *Pandit Satyendra Nath Sen: (a) Will Government be pleased to
say with reference to the reply given by Mr. G. S. Bajpai to & question
put by Mr. Maswood Ahmed in November last, how they have come to
understand that much wastage of water is ceused in the clerks quarters
in New Delhi?

(b) What is the basis on which that statement was made?

Mr. G. 8. Bajpai: (a) and (b). Enquiries showed that in 1981 on am
average 90 gallons of water per head per day were consumed in each of
the clerks’ quarters which were not fitted with meters, whereas in the
buildings that are metered the consumption varied between 20 and 25
gallons per head per day. '

We. B. Dug: Ts the Honourable Member prepured to put s meter in the
houses where the officers reside? Is it mot a fact that the officers are
aNowed 110 gallons per.day per head ?
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Mr. @. 8. Bajpal: Moters are already fitted in the residences whete the-
officers reside and I cen say, from my personal experience, that I do no%
use 110 gellons per day.

Sirdar Harbans Bingh Brar: Does not the Honourable Member think
that the cleanliness of clerks’ quarters will be considerably affected if a.
limit is placed on the consumption of water and that, if a meter is fitted,
they will use less water?

Mr. G. 8. Bajpal: I do not think that those who are not so generous.
in using water as those who have 90 gallons per day do not maintain.

cleanliness in their quarters.

INSTALLATION OF WATER METERS IN CLERES® QUARTERS IN New DELHI.

1088. *Pandit Satyendra Nath Sen: (a) Is it a fact that the rent of
the Government quarters in New Delhi is assessed for each building at.
a sum oaloulated to cover cost of (1) interest charges on the capital cost,
(2) maintenance charges, and (8) municipal and cther taxation and that
the amount of rent that can be recovered from each individual tenant is.
limited to 10 per cent. of his pay?

(b) Is it o fact that the value of the land under buildings, intended for
rental purposes, is calculated on the total outlay?

(c) Is it & fact that, vide the replies of Col. 8ir 8. Crookshank to-
question No. 281 on the 19th September, 1921, in this House, the tenants-
of the Government quarters pay ‘‘for the cost of water and elettric current’”
supplied in addition to the rent paid and also pay ‘‘rent on the cost of
water, electric and sanitary installations in addition to the rent of the
building’’? If so, why are meters being installed now on the water

supplied fo the tenents?

(d) Are these meters installed for {1) restrictinfg the supply of water
or (2) for imposing further taxation on the tenants for the water supplied ¥

(6) If the reply to part (d) (1) be in the affirmative, what is the motive
of the Government¢ underlying it and how are they going to restriot?

(fy Will Government please state precisely on the basis of what resolu-
tion of the Governor-General in Council or any supplementary rules the-
Government want to impose this tax?

The Honourable Sir Frank Noyce: (a) Yes, but subject to & maximum
limit of 10 per cent. of the occupier’s emoluments. Municipal and other
taxes in the nature of house and property tax payable by Government in.
respect of each residence is included in this caleulation of rent.

(b) No.

(c) and (d). The reply given by Colonel Sir Sydney Crookshank in 1921
indicated the procedure in force prior to the issue of the Fundamental
Rules in accordance with which in the New Delhi residences the cost or
value of sanitary, water supply and electric installations .and fittings is now

taken into calculation in the assessed rent which is, however, as I have
said before, limited to 10 per cent. of the occupant’s emoluments,
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Meters are installed to check wastage of water and to determine ;the
amount consumed. Charges for water consumned are a different matter
from the rent of water supply installations and form no part of the
assessed rent levied by Government.

{e) and (f). Do not arise.

ADDITIONAL WATER TAX FOorR CLERKS QUARTERS IN NEw DELHI.

1089. *Pandit Satyendra Nath Ben: (a) What is the proper and clear
explanation of the Supplementary Rules 825 and 8847 - ‘ o

(b) With reference to correction list Nos. 229 and 280, dated the 20th
March, 1932, will Government please state whether the tenants will have
to pay anything in .addition to what they are. paying already as water
tax, etc., or- will rule (8) of the Supplementary Rules 825 and 834 be
applied in this case?

(¢) What is the cost of construction of different types of quarters for
the subordinate staff? ‘

(d) Was the revision of rent made on the introduction of the Funda-
mental Rules on the cost of construction of the quarters and on the special
‘services ?

‘The Honourable Sir Frank Noyce: (a) The rules appear to me to be
sufficiently clear.

(b) The amended sub-rules contained in correction lists 220 and 280
apply to electric energy and water supplied by Government to residences.
If the Honourable Member's question refers to New Delhi I may point
out that, as electric energy and water are supplied here to residences by
the Municipality, there is8 no questivon of any charge levied by Government
under these sub-rules. :

(c) The average cost of Orthodox clerks’ quarters in New Delhi, to
which, I take it, the Honourable Member is referring, is:

) Coist per

quarter
Claas. indm v

engineering

A, . , P . . . . 7.620
B. . . . . . . . . 6,777.
C . \ i e . . . . 4,318
D. . 3,230

Boo. .. .. . . 3444
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PorpuLaTiION OF NEW DELHI.

1090. *Pandit Satyendra Nath Sen: («¢) Wil Government be pleased to-
lay on the table a statement showing:

(1) Total population of New Delhi;

(2) Total population in all the clerks quarters living during this cold
season ;

(8) Total population in the clerks quarters during the last summer-
season and that will remain during the next summer;

(4) Total population living in all the gazetted officers quarters during
this season;

(5) That will remain during the next hot weather;

(6) Total non-official population in residence during this season;

(7) That will remain during the next hot weather;

(8) Water consumed approximately per month in the clerks quarters
(1) during the winter 1032-83, (2) during het weather 1932,
(8) which is expected tobe consumed during the summer
season 1933; and

(9) Also water consumed by the non-official public during the hot
weather 1982 and winter 1982-88?

(b) Why is there no water supply system on the roads of New Delhi?

(¢) Is it & fact that the population of New Delhi is increasing?

(d) If o, do Government propose to impose a tax on the population to-
check the overcrowding?

Mr, @. 8. Bajpal: Enquiries have been made and the information will
be furnished to the House in due course.

NamNa oF Roaps 1N NEw DELHT.

1091, *Bhai Parma Nand (on behalf of Mr. S. G. Jog): (a) Will Gov-
ernment please state on what basis the different names are given to
different roads in New DelkLi?

(b) If the names are given on the historical importance of the persons,
was there any record collected with reference to the persons whose names
have been associated with these roads? .

(c¢) Are Government prepared to consider any suggestions to associate:
the new roads with the names of other persons or families who are of great
historical importance?

(d) Are Government aware that the Peshwas from Poona, have played
a very important part in the history in the seventeenth and eighteenth cen-
tries as warriors and statesmen and had great influence in the Court at
Delhi?

(e) Are Government aware that the Scindia family and particularly
Mahadaji Scinde had played an important pert and was a personage of
great influence?

Do Government propose to associate some roads with the names of
the two.great families?
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The Honourable Sir Frank Noyce: (a) and (b). The names of the roads
were settled in personal discussion in 1919 and definite information regard-
ing the basis on which the names were selected is not available,

(c) I shall be happy to receive any reasonable suggestions in the matter,
and to give them due consideration when a suitable opportunity offers

itself.
(d) and (e). I have no reason to doubt the accuracy of my Honourable
friend’s historical knowledge.
_ {f) The suggestion will be considered when there is a further occasion
for naming streets in New Delhi.

Mr. K. O, Neogy: With reference to answer to part (¢), will the
Honourable Member be pleased to comsider the desirability of naming the
new roads after the names of some distinguished Members of the Assembly?

The Honowsable Sir Frank Woyce: I doubt, Sir, if any opporbunity for
neming new roads will ocour during my term of office.

INDENTS PLACED BY THE GREAT INDIAN PENINSULA RAILWAY WITH THE
INpran Srores DprartussT.
“1002. *Mr. Uppl Sshed Bahadur: (q) Will Government be plessed to
state the wumber of imdemte of the vedue of Rs. 5,000 and above that
. were placed by the Great Indian Peninsula Railway with the Indian Stores
Department during the current ycor upto 28th February, 1988, in which
the delivery terms were immediate? ‘

{b) Is it a fact that on aceount of such immediate delivery terms,
owest tenders for forward delivery of such articles could not be accepted?
If so, will Government be pleased to state the reasons why the Great
Indian Peninsula Railway indented with immediate delivery terms?

(¢) Will Government be pleased to lay on the table a statement giving
“the following details of the indents of the Great Indian Peninsula Rail-
‘way:

(1) Number and date of the indent,

(2) The officer who indented,

(8) Names of the articles of stores indented,

(4) Quantity of the stores indented,

(5) Firms from which such stores were purchssed,

(6) The rate at which the materials were purchased,

(7) Lowest guotation received for such articles for forward delivery,

(8) The reasons for such articles being indented with immediate
delivery terms and why earlier indents could not be sent in

such case,
(9) The extra cost involved on each of such indents?

Mr. P.'R. Bau: Any information that is readily available will be cdl-
lected and laid on the table when received.
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ABSENOE OF A WATER TAP oN THE Uiao Rafrway STATION.

1093. *Ral Bahadur Lala Brij Kighore: Are Government aware that
there is no water tap in Unao Railway Station which is a junction station,
and it so. will Government be please! to state what neeessary sctiom. they
propose tuliing in. the matter to remove; the inconvenianees causad to the
passengers?

Mr. P. B. Rau: Government have no information, I am sending a copy
of the question to the Agent, Bust Indian Reilway, for any action he may
consider necessary.

Rai Bahadur Lala Brij Kishore: Can I cxpect an answer in this
Bession? ’

Mr. P. R. Ben: T em afraid']I could not catch the Honoursbl Member.
Dr. Zianddin. Ahmad: e the reply expeated. at all?

Mr. P. R. Ran: I do not think sp. This is a matter within the com-
petence of the local authorities.

LiABILITY OF OFFICERS OF THE UNAO RAILWAY STATION To PAY MUNKJR4L
TAXES.

' 1084. *Bal’ Behadur Lsla Bri Kishoost Is itr a. fact that. all: officers of
Unao Railway Station are liable to- pay municipal taxes; if so, why should
they be made liable to' pay the: taxes? Do they meke their own arrange-
ment for water, lighting and sweepers?

Mr. P. R, Bsu> Govermment Hove np information. The question
whether they are liable to pay Municipal taxes or not depends on the
relevant Acts.

“GRADES OF ASSISTANT STATION MASTERS ON THE EAST INDIAN RarlLwavy.

1095. *Rai- Bahsdur Lala Beij Kishore: (a) Will Government be pleased
to state, if it is a fact that there is only one grade for Indian Assistant
Station Masters an the old East Indian Railway section irrespective of
the fact whether the Assistant Station Master is serving on s smell road
-gide station or big stations like Etawah, Mirzapur, etc., although the grades
of Station Mastems on their stations are higher than those obtaining at
other stations?

(b) If the anmwmer to part (a) be in: the affirmative, are Government pre-
pared to consider the advisability of bringing the Assistant Station Masters
.in line with Station Masters in this matter?

Mr, P. R. Ban: Governwment have no informatiom but I have semb the
Honourable Member’s question to the Agent, East Indian Railway, for
information and such action as he may deem necessary.

PROMOTION OF INDIAN ASSISTANT STATION MASTERS TO: TRE Posms oF
PLATFORM ASSISTANTS ON THE KAST INDIAN RarLway.

1006. *Rai Bahadur Lala Bri] Kishore: (a) Will Government be pleased
4o state, if it is. a fact that on old East Indian Railway section Indian
Aggistant Station Masters are debarred from promotion to the :posts -of
Platform Assistants at big junction stations emd prewvdtion %o ‘Uhece posts
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is made. from Railway guards? Is it not a fact that no Indian Assistant.
, Btation Master has been promoted to these posts on the old East Indiam
fBailwa’y section? '

. (b) If the answer to part (a) be in the affirmative, are Government
“prepared to consider the advisability of promoting Indian Assistant Station.
Masters to these posts?

Mr. P. R. Bau: I am obtaining information and will lay a reply on
the table in due course.

RECRUITMENT OF MUSLIMS IN THE PUNJAB PostaL CIRCLE.

- 1097, *Bardar Sant 8ingh: (a) When laying on the table the information.
promised in answer to starred question No. 816, asked by Seth Haji Abdools
Haroon, on the 21st March, 1938, will Government please also state whether

-the recruitment of Muslims alone hag been ordered by Muslim Postal
Superintendents in the Punjab in their respective Divisions?

(b) What is the present percentage of Sikhs in this Department in the-
Punjab?

The Honourable Sir Frank Moyoe: (¢) Government do not consider it
necessary to make the enquiry suggested by the Honourable Member.
The progress of recruitment is being so closely watched that they are satis-
fied that there can be no case in which such orders have been passed by
a Superintendent. If however the Honourable Member is in possession:
of authentic information to the contrary and will furnish it to me I shall

be happy to make an enquiry.
(b) 5:71 per cent.,

8ardar Sant Singh: May I inquire why Government are ordering an
inquiry in the case of Muslims and not in the case of Sikhs?

The Honourable Sir Frank Noyce: To the best of my recollection, I
think we found that, in the case of Muslims, the allegation was unfounded'
and, therefore, unless we have definite reasons for doing so, we are not
prepared to make an inquiry into this allegation. As I have said, if the-
Honourable Member can furnish me with any facts or some kind of
evidence on which this question is based, I shall be very glad to go into-
it. But I am not prepared to examine a general allegation.

Sardar Sant Bingh: May I inform the Honourable Member that even
‘in the Lyallpur district certain orders were received by the Superintendent
posted there that Muslims alone are to be recruited in postal service there,
and that this is not the only instance, but that there are other cases too-

in the Punjab?

The Honourable 8ir Frank Noyce: As the Honourable Member has.
now furnished me with a specific instance, I shall be glad to examine: the
‘question. T should, however, be grateful if he could give me some idea
.of the date when these orders were issued. ‘ '

IE P N
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AOCCOMMODATION PROVIDED TO THE OFFICERS. OF THE :NORTH WESTERN
' RaiLway.

1098, *Lieut.-Oolonel 8ir Henry Gidney: With reference to the answer
to gtarred question No. 781 on the 20th March, 1988, .will' Government
please state whether it is a fact that officers of the North Western Railway
receive a larger amount of accommodation than is justified by the actual
rent paid by them as compared with subordinates? .;

Mr. P. BR. Rau: The rents of both officers and subordinates quarters
are assessed on the accommodation provided, which is based .on the floor
areas of rooms, verandahs, ete., but the rates per 100 square feet of floor
aren are higher in the case of officers’ quarters than .on subordinates
quarters. TLe rents. recoverable from occupants whether officers or sub-
ordinates ure also subject to a maximum limit of 10 per cent. of the then
emoluments. The designs of the various classes of quarters and the
accommodation provided in each case are regulated so-ss to ensure, 88 far
a8 practicable, a uniform return on their capital costs.

. Lieut.-Qolonel Sir Henry Gidney: Is it a fact -that:guite recently a
certuin revaluation and re-assessment of rent for officers has been made
on the North Western Railway which has placed officers in a much more
favourable position than subordinates?

Mr. P. B. Rau: I am not aware of any such revaluation.

Lieut.-Oolonel Sir Henry Gidney: Is it or is it not a fact that the rent
of Railway subordinates has been increased lately by nearly 70 per cent?

... Mr, P, R. Rau: I think this question was asked by the Homourable
Member some time ago and I told him that I was not aware of any such
thing happening on the North Western Railway.

Lieut.-Colonel Sir Henry @Gidney: Is it or is it not a fact that it has
happened in other Railways?

Mr. P. R. Rau: I think, Sir, my Honourable friend brought to my
notice some such thing in the East Indian or the Eastern Bengal Railway.

Lieut.-Oolone] Sir Henry Gidney: Yes, I did in the East Indian Rail-

way.

PERSONS REOEIVING HONOURS IN THE CENTRAL PROVINCES AND BERAR.
-1099. *Bhai Parma Nand (on behalf of Mr. 8. G. Jog): (a) Is it not a
fact that the Honours’ List is issued twice a year?

(b) Is it not a faot that the number of persons receiving honours in
the Central Provinces and Berar is poorer as compared with the other Pro-

vinces? :

“Mr, H.'A. ¥. Metcalte: (a) Yes:

. (b) No... Taking into consideration . their size, -population and other

circumstanoes,. the. Central Provinces and Berar.have not been treated un-

tavourably in the matter of honours in comparigon with other Provinces.
b
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Mr. Amvar Nath Butt: Will it not facilitate the business of this Housé
if the Honours List is issued monthly during the Assembly Session?

Mr, H. A. T. Motcalte: I caunot wndertake that that shall be dose.

Mr. Gays Prassd Singh: Do (Government propose to abolish the con-
ferment of so-called Honours ont non-official gentlemen so as to place them
beyond the reach of temptation?

Mr. H. A, P. Metcalfe: I have heard of no such proposal at present.

Mr. 8, O. Mitra: Is it not a fact that we have one Knight from the
Central Provinces in this Howse and another Knight from that province
in the other House?

Mr. H. A Y. Metcalle: The Honourable Member can ascertain that
information from the Assembly list.

Mr. Lalchamd Navalrali: May I know if these titles and Honours are
conferred upon people in other countries also besides the United Kingdom
and India?

Mr. H. A. ¥, Metcalte: 1 think most countries have some form of
decoration whieh they give to deserving subjects.

Mr, Lalchand Navalrai: Will the Honourable Member be pleased to
state what is the system in America? '

Mr. H. A Y. Metcalfe: 1 cannot undettake to state that as I have no
information on the subject.

Mr, Lalchand Navalrai: Will the Honourable Member say sabout
Canada? ' ‘

Mr. H. A. F. Metcalfe: So far as I am aware, decorations in Canada
are given by His Majesty the King-Emperor.

Mr. Amar Nath Dutt: May I know the minimum qualifications for a
Knighthood and all the other titles lower down? (Laughter.)

Mr, H. A, F. Metcalfe: T have no information ¢n that subject either.

ProPOSED DEMOLITION OF CERTATN HOUSES I® ™R SEOUNDERABAD
CANTONMENT.

1100, *Khan Bahadur Haji Wajlhuddin: (a) Are Government aware that
in the Secunderasbad Cantonment notices under section 138 Canton-
ments Act of 1924 have been issued by the Executive Officer to about 800
house-owners, requiring them to demolish their houses within one month
from the date of the receipt of the notices? ¢

(b) Is it & fact that these notices have been issued on the plea of
removing congestion in a locality of the cantonment alleged to be thickly
papuf.us by the Indians? .

-
w
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.'{0) Are (lovernment aware that those notices have been issuved in
pursuance of a town-planning scheme for opening a new central road 84
feet wide, through the heart of the cantonment with a view to connecting
Bolarum with Secundetabad by a direct roald? '

~(d) Is it & faot that the motides mentioned above contemplate not only
The clearing of 4 strip of land 84 feet wide along & distance of about one
wmile required for the road but the acquiring, by demolitioh of houses, of
land 270 fect wide, measuring about 45 acres in all and that atter this
ares is cleared, there will be left open land 98 feet wide,pn either side of
the road, which it is intended to divide into building sites to be sold by
auction for the comstruction of new houses on an approved design?

- {6) Are Goveriment awate that the Cantonment Authotity expests to
realise about Rs. 14 Jakhs by sale of these building sites?

(f) Are Qévernment aware that the estimated eost of carrying out the
whole scheme is about Rs. 12 lakhs and the people believe it to be more &
business proposition than that of public health? What have Government
to say to remove this impression ?

~ (9) Is it a fact that more than 2,000 lamilies reside in the 600 houses
proposed to be demolished and nioré thén t3p .thousand peredns will be
unhoused if the demolition orders are catriéd out?

(h) What arrangements have Governmenf made to provide shelter and
house-accommodation to these 2,000 families, after the present houses are
demolished ?

(i Are Government aware that the hot and rainy months in Secundera-
bad are very oppressive?  What arrangements, if any, have Government
made to protect such a large number of people f;om the sun and tbe rain ¥

(j) Is.it & fact that the notice jssued by the Executive Officer does not
contain thersin any reference to the orders of the Cantonment. Authority
under which that notice has been issued, nor is a copy of those orders
enclosed with the notice?

(k) Have the house-owners concerned pointed out that the notice is
invalid? What ave the objections nf the house-owners to the validity of
the notidge? How do Government propose %o meet those objections ?

(1) Has the Cantonment Authority of Secunderabad obtained the sanc-
tion of the General Officer Commanding-in-Chief, Southern Command, for
opéning. the new road unfer section 192 of the Cantonments Act? If so.
has a reference to this sanction been given in the netice? If not, why has
the sanetion not been obtaineq and why were the notices under section 138
issued without obtaining such sanction? '

Mr. Gg. R T Mhnhlm: With your permission, S8ir, I propose to
answer questions Nos. 1100, 1101 and 1102 together.

The Government of Indis are awaze that'a town plapning scheme for
the remboval of congestion is being earried: out in Secupderabad; but they
have no detdiled informatiom Yegarding the nature of the action taken.
am, however, making enquiries and will lay a further reply on the table

5 due course.
' L ]
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ProrosEp DEMOLITION OF OERTAIN HOUSES IN THE BECUNDERABAD
: CANTONMENT.

11101, *Ehan Bahadur Haji Wajlhuddin: (a) Are Government gaware
that section 252 explicitly requires that sufficient and reasonable time be
allowed whenever a Canimment Authority issues a notice to have some
work done? Are Government aware that even civil courts allow a period
from one month to six months to ordinary tenante for vacating a house
snd shifting to & new one?

(b) Do Government realise that in the case of notices issued to house-
owners in Secunderabad Cantonment, it is not temporary shifting but per-
manent vacating of a house bag and baggage with a view to demolishing
it subgequently, and are Government aware that the house-owners consider
this one month’s period insufficient?

(c) Are Government aware that in some cases the people have been
living in these houses for generations together?

ProPOSED DEMOLITION OF OERTAIN HOUSES IN THE SECUNDEBABAD
CANTONMENT.

+1102. *Khan Bahadur Haji Wajthuddin: (q) Is it a fact that out of the
600 houses sought to be demolished in Becunderabad Cantonment, there
are many which are quite well-built and airy? Why are those houses pro-
posed to be democlished? How does their existence effect public hoalth
prejudicially ? '

(b) Are Government aware that there is a special law called the
Hyderabad Administered Areas Town Improvement Law, 1981, which
governs town-planning schemes and this law is in force in Secunderabad?

(c) Is it a fact that the house-owners concerned have represented that
in the face of this special law, a recourse to section 138 of the Cantonments
Act is ultra vires? Is'it a fact that the Hyderabad Administered Areas
Town Improvement Law, 1981, is a later enactment than the Cantonments
Act?

(d) Is it 'a fact that the scheme was at first proposed by the Town-
Planning Committee of Secunderabad, constituted under the provisions
nf the Hyderabad Administered Areas Town Improvement Law, 19817 If
ro, why was the Cantonments Act resorted to?

(e) Have the house-owners represented that the prices offered for the
600 houses proposed to be demolished are very low and are far less than
their actual cost and the market value?

(f) Have the house-owners whose houses sre to be demolished in the
scheme been offered new sites for building new houses? Is it a fact that
these sites are being given at high prices and are situated near the grave-
vard and that the persons concerned are unwilling to take them for these
reasons}

(g) What is Government’s
either side of the proposed ro
to be built on both the sides of
health ? ’ .
T 7 {For answer to this question, see answer to question No. 1100.

8 o:biecé in ge%ting- '98 feet land cieared on
ad? Whv do Government wish new houses
the road? How would this improve publie
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(h) Is it a fact that the people applied to the local authorities for per-
mission to hold & meeting of protest agamst the scheme and the methods
employed to carry it out? Is it a fact that this permission was not
granted? Will Government state the reasons for refusing this permission?

(i) Are Government aware that there is a great agitation among the
people of Secunderabad on account of this scheme? How do Government
propose to allay this agitation? Do Government propose to appoint &
Committee consisting of the representatives of the house-owners concerned
to consider this proposal in all its aspects?

(j) Is it a fact that the house-owners are willing to improve the houses
and make them bright and airy? Have they been consulted to suggest an
alternative scheme less injurious to their interests?

(k) Are Government aware of the great calamity it is, from the point
of view of the people, for about 10,000 people to be thrown out of their
houses? What steps do Government propose to take to avert or mitigate
the hardship of this impending calamity?

REMOVAL OF MR. JAGAN NATH PrAsSAD FROM THE MEMBERSHIP OF THE
CANTONMENT BOARD, JUBBULPORB.

1103. *Khan Bahadur Haji Wajihuddin: (g) Is it a fact or is it not a fact
that Mr. Jagan Nath Prasad, an elected member of Cantonment Board,
Jubbulpore, has been removed from the membership of the Board by the
Local Government under the provisions of section 84(2) of the Canton-
ments Act?

(b) Is it o fact or is it not a fact that the removal has taken place
for the alleged participation of Mr. Jagan Nath Prasad in & public proces-
sion taken out on 7th February, 1981, to express sorrow at the demise
of Pandit Moti Lal Nehru and in the shouting of some alleged objectionable
slogans 'in public streets in the course of the progress of that procession?

(c) Is it a fact that the All-India Cantonments Association represented
to Government that the above acts, even if true, were not done by Mr.
Jagan Nath Prasad, in his capacity as a member of the Cantonment
Board and that even if those allegations were opposed to law, he should
have been proceeded against according to the ordinary law of the land
but these did not form a ground for proceeding under section 34(2) of the
Cantonments Act?

(d) How do Government know that Mr. Jagan Nath Prasad joined the
procession and in the shouting of the slogans as a member of the Board?

(¢) Are Government aware that the All-India Cantonments Association
considers it as a gross sbuse of section 84(2) of the Cantonments Act?

(f) Are Government aware that Jubbulpore people unanimously pro-
tested against Mr. Jagan Nath Prasad’s removal and considered it as a great
encroachment upon one’s rights of personal freedom?

(9) Was Mr. Jagan Nath Prasad given an opportunity to show cause
against his removal, and if =0, in what manner? Who wrote to him about
showing such a cause? Did he submit any explanation? If so, what
was the gist of his explanation? Will Government be pleased to lay the
correspondence on the table?
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(k) Are Government aware that even an elected member of a Board
Has private and public life as distinct from his life as & membgr of ‘the
~B6ard ? o i i ' :

(1) Are Government aware that great discontent is prevailing among
the people of Cantonments throughout India for taking ‘such drastic
measures on she part of .Cantonment Authorities in a certain part of the
country? Pp Government realize their duty to allay the discontent?

(7) With a view to preventing its recurrence in future, are. Government
prepared to consider the advisability of issuing orders for the guidance
of the lpcal authorities without delay?

Mr. G. R. F. Tottenham: - The facts stated in- the first two parts of the
question are, I believe, substantially correct. Under section 84(2) of the
Canfonments Act, 1924, the question of the removal of a member from a
Board is primarily the concern of the Local Government, and the Gov-
ernment of India have no resson to question the deocision arriyved at' by
the Central Provinces Government in the case of Mr. Jagan Nath Prasad.

CoNSTRUCTION OF WHE QFrrics BUiLRING OF TERE CANTONMBNT AUTHORTY
OF RAWALPINDI OX TRE GROUSDS OF THE LANADOWNE INSTITUTE.

-1104. *Kbap Bahadur Haji Wallhuddini () Is ji. & fach that the All.
India Cantonmente Associstion In its interview with the Army Secretery
in June, '{9%2, brought to his notice that the Cantonment Authopity of
Rawalpindi was huilding its own office on the grounds of the Lansdowne
Institute and was using its main building for a cinema? L

(b) Are Government aware that the Lansdowne Institute is & ebaritable
publi¢ ’bwldin%, grected by the grand.father of Sardar Sohan Singh at his
own expepsc. for public yse gnd that there was a public library. in the
main building for & long time and that the grounds were used by the public

for purposes of récreation ? ;

(c) Ig it a fact that the founder of the institute pwt it in charge of
the officers of the District as trustees, who in their turn, transferred the

trusy to the Cantopment Authority, Rawalpindi? ’

(@) Is it a fact that the Cantonment Authority gave the main building
on rent for « cinema, constructed its own office on a large portion of the
grounds and also sllowed another portion of the groundg to be built over
by & cinemu proprietor on rent? R !

(¢) In it a fact that these acts of the Cantonment Authority converted
a public place of recreation into a business building and are Government
aware that the Rawalpindi people greatly reseated the same?

(f) Is it a fact that after a dot of discussion with the All-India Canton-
ments’ Asaeciation, the Army Seoretary on behalf of Government, under-
took as a compromise to direct the Cautonment Authority that the main
building be used as befoxe as & public library and not for a cinema and
that there should be no further construction on the open groumds that
wero left? o B |
... {g) Are Government aware: that quite against the above ssswranoce, tlie-
Gantonment. Authority again mented the building for o dmedm?~ . - -~

gy
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(k) Will Government be pleased to state why the assurance was not
carried out by the Cantonment Authority of Rawalpindi, and have
Goyernment approved of the giving of the building constructed for public
good, on rent for a cinema?

Mr. G. R. F. Tottenham: (a), (b) and (¢). The answer is in the
affirmative.

() It is true that about 2 vears ago a second building was ecrected by
the Lansdowne Trust (on the Government land adjoining the existing
building). This new building is now used as a frec public library, while
the original building has been leased out as o Cinema, in order to provide
the Trust with funds for the upkecp of the Library and the maintenance
of both buildings.

The Cantonment Authority as Trustecs of the Lansdowne Institute have
everv right to use the buildings in whatever way appears to them to be
in the best interests of the public, to whom the trust is dedicated; and
in their position as Trustees they are not subject to the control of the
Government of India. ‘

(¢) Government have no reason to believe that this is the case.

(/) T gave no such undertaking. AN that I promised to do—and did—
was to bring the views of the Association to the notice of .the loeal authori-
ties.

~ (9) and (k). As I have already explained, the discretion lies with the
Trustees of the Tnstitute and Government have no legal power to interfere
with the exercisc of that discretion.

LANSDOWNE INSTITUTE, RAWALPINDI.

1105, *Khan Bahadur Haji Wajihuddin: («) When did the Lanmsdowne
Institute, Rawalpindi, come under the managemnent and control of the
Cantonment Authority, Rawalpindi? Who entrusted the management to
that body and under what conditions?

(b) What was the area of open land connected with the imstitute at
the time it wag handed over to the Cantonment Authority?

(c) How much of that has since been built over, by whom and under
what terms?

(d) What is the amount of the total income that the Cantonment
Authority has derived from the institute and its open grounds since it has
assumed control of the same?

(¢) What is the present financial position of the institute? What is
the present monthly income and how is it spent?

(f) How much land was originally given to the founder of the institute
and on what terms? Was any lease or other agreement executed by
him ?

(9) Are Government aware that the building is worth about one lakh of
rupees and that a great institution of public good has been practically lost
to the Rawalpindi public?

(h) How much land has been taken for the erection of the office of
the Captepment Aupbority? Who selected this site for the office building?
How hag this been transferred into C class land, and if so, when and by
whow? If nob how have the provisioms of seetion 108 of the Cantonments
Act been satisfied ?
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Mr. G. R, ¥, Tottenham: (a) The Lansdowne Institute Trust was trans-
ferred on the 17th August, 1897, to the Cantonment Committee of Rawal-
'pindi, on the sole condition that the Committep should keep the buildings
in good repair.

(b) and (¢). The trust relates to the buildings only, and not to any
adjoining land.

(d) and (¢). I have no information.

f) There is no record of any land having been granted to the Founder
of the Institute.

(9) Government have not had occasion to value the building, but they
have no reason to believe that it has been lost to the Public of
Rawalpindi. .

(h) Government sanctioned the transfer of 10,120 square feet of land in
Rawalpindi Cantonment to the local Oantonment Authority for the
construction of a Cantonment Board Office and garages.

BUILDINGS IN THE AMBALA CANTONMENT.

1106. *Khan Bahadur Haji Wajlhuddin: (a) Is it a fact that in the
Ambala Cantonment, hundreds of buildings have been allowed on sanctions,
with warnings with regard to land, included in the site, but not in private
occupation according to the survey plan or the G. L. R.?

(b) Is it a fact that the object of the warning is that in case the
building would be erected on the portion about which the warning is
given, the Government or their Agent, the Cantonment Authority, would
take action to get that building demolished and to recover the land thus
lost ? ’

(c) Wil Government be pleased to state in how many cases, such
action has been taken by the Cantonment Authority of Ambala or any
other land officer of the Government?

(d) Is it a fact that under a similar sanction, a member of thé Canton-
ment Board, Ambala, hag constructed a huge building on Cross Road
No. 2, near the Muslim Primary School? Is it a fact that a portion of
the site measuring about 1,500 square feet was vacant Government land,
not in Lis occupation and he was warned not to construct over it? - -

- (¢) Will Government state what action they propose to take in this
and other similar cases to recover the strips of land lost in this manner?
(f) Have Government consulted their legal adviser as to the action af
the member in question coming within the purview of section 84 (2) of
the Cantonments Act? If not, do Government propose to draw the. atten-
tion of the Local Government to this?

Mr. @. B, F. Tottenham: I have called for information, and will place
a reply on the table in due course. '

TAXATION IN THE SUBATHU CANTONMENT,

1107. *Khan Bahadur Haji Wajihuddin: (s) Has tke atbention of
Government been drawn to an article published in the ‘‘Cantonment
Advocate” for November, 1982, under the heading ‘‘Taxation in Subathu
Cantonment *’? S .
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(d) Is it & fact that the All-India Cantonments Association in its
interview with the Army Becretary in June, 1982, brought to his notice
that taxation in some Cantonments was very heavy and the Army Secre-
tary promised to make an enquiry into the matter?

(c) Has that enquiry been made? If so, with what result? If not,
at what stage is the enquiry and when is it likely to be completed ?

(d) Are Government prepared to direct this enquiry to be made in
the case of the Sabathu Cantonment as well?

Mr, @. R. F. Tottenham: (a) I have seen the article.

(b) Yes.

(c¢) Government have made an enquiry the general result of which is to
show that taxation in cantonments is not heavier than in municipalities.
There are, however, a limited number of cantonments in which the inci-

dence of taxation is higher than in the neighbouring municipality and
these cases are being further examined.

~ (d) The question of taxation in Sabathu Cantonment is one of those
which are under examination.

PRIVATELY-OWNED BUNGALOWS IN THE KOHAT, PRSHAWAR AND RAWALPINDI
CANTONMENTS.

1108. *Khan Bahadur Hajl Wajlhuddin: (z) Will Government please
state the number of privately-owned bungalows in ‘the Kohat, Peshawar,
and Rawalpindi Cantonments ? ! -

(b) How many of these are occupied by the owners?

(c) How many bungalows do Government propose to acquire on the
plea of resumption of sites in those Cantonments and how many of this
number 8re in occupation of the owners at present? ’

(d) From where do Government derive their right of resumption?

(e) Are there any documents in possession of Government specifically
referring to the sites of these bungalows as to their being old grants under
the old Bengal regulations giving Government a right to resume the sites?

(f) What are Government’s reasons to presume that these sites cannot
but be old grants made under the above rules?

(9) Do the Bengal Regulations apply to sites in the Kohat, Peshawar
and Rawalpindi Cantonments? 1If so, Low?

" (k) Is it not a fact that in many Cantonments there is a lot of private
land, not acquired or purchased by Government for the purposes of the
Cantonment but added to it subsequently to bring the environments of the
Cantonment under the sanitary control of the Cantonment Authority?

(i) If the answer to part (h) be in the affirmative, how do Govern-
ment, in the absence of a definite record bearing on the subject,
discriminate between sites originally owned hy Government and given away
an grants and privately-owned sites?

(j) Are Government acquiring these bungalows by resuming their sites?
. (k) Is it & fact that all this is being done on the plea of meeting military
requirements for additional ‘accommodation for military officers?
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() How many of the b lows. pow gought to be aequired are: nseady
eomupied by the military o ? How will tke situation regarding
sccommodation be  improved by Govermnment becoming the owner
after acquisition instead of & private individual in case of those bungalows?
_(m) Is it a fact that the House-owners of those Cantonments are
willing to build new 'bungalpws on portions of old sites or on new building
sites available’ in' the Cantonments and to reserve them for 1nilitary
officers?. ' '
(n) What are Government's reasons for rejecting this offer?

(o) Are Government aware that the general impression in the canton-
ments is that one of the objects of this Govétnment move i to prevent
Indians from living in Cantonment bungalows ?

(p) Is it a fact that this resumption or acquisition does not apply to
bungalows occupied by non-military Europeans and Anglo-Indians?
. (q) Are Government sware that the above feeling was expressed by the
ouse-owners of Peshawar in their representations to Hig Excellency = the
Yovernor of the North-West Fromtier Province and to Generﬁ Orton,
Deputy Quarter Master General? S '

(r) Have Governiment been informed that the action of Government
in resuming or acquiring bungalows in this manner hag created quite a
consternation among the house-owners in the cantonments and that there
is a genera] feeling among them, growing as the land policy of Govern:
‘ment is gradudlly manifesting itself, that the Government'’s assurance
that in conducting the cantonment administration it is equally alive to the
interests of houge-owneys, i not carried omt in practice? .. .

.{(s) Do Q(Government: propose to reconsider the aetion taken and to
suspend these resumption and acquisition proceedings till the other means
of meeting military needs for additional Louse accommodstion for military
officers are tried ?

Mr. G. R. F. Tottenham: (a) snd (). I have no precise information;
but I informed. the house a few dayvs ago that there are about 182 privately
owned bungalows in Peshawar.,

{¢) Government are ab present acquiring 20 bungalows in Peshawar
of which. 5 are oceupied by owners, 9 in Kohat of which 2 are occupied
by owners, and 7 in Rawalpindi none of which is occupied by the owner.

(d) From the conditions on whick the sites are held.

(e) to (9). Tt would take too long to explain all the evidenee on which
the title of Government is based: but there ig a> well known deeision of
the Privy Coumeil to the effect that all land in cantonments. must he
presumed to be the property of the State in the absence of evidence to the
conteary. It is possible that fn some cantonments there is land with
regard to which this presumption could be readily rebutted, but the Gowvs
exnpent title in the cantonments of Peshawar, Kohat and Ra.walpindi
rests on particularly strong positive evidence and no evidenee of private
ownership has. been produced by the owners.of the sites now jn guestion.

(j) and (k). Yes, Sir.
> {) T understand that in Peshawar 8 bungalows are -aleesdy. ocoypied
by, military afficers, in Kohat. 5, and in Rawalpindi 6... The sdyantage of
acquiring theas bungelows is. that, Governmeny, will be enebled 1q keep
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them in a proper state of repair, charge a reagonable rent, for them and,
possibly, utilise some of the spare land in the compounds for the con-
struction of additional bungalows when necessary.

" (m) Some of the owners have made such ‘an offer.

(n) Because acceptance would amount to a repetition of the policy
which has led to the present difficulties. Moreover similar offers bave
been repeatedly made and accepted in the past but have produced no

practlcal resylts.

- (0) "There is certainly no justification. fm- such B0 impregsion, because
some of the. bungalows are being acquired from Europeans and will be used
for the accommodation of Indian military officers.

(p)-No..
(@) Yes.

- {#) Government- aré aware of: the feelmgs of the house-ewners on the
subjact

(8) No, for the reasons given at length in the Press Commiimqué which
was jssued on the subject on March 14th, 1938 and 8 Gopy of wblqb,wﬂl
‘be -placed in the Library of the House

UNSTARRED QUESTIONS AND ANSWERS. ..

ENHANCEMENT OF WATER TaX IN THE TIMARPUR QUABTERS, DErnI.

170, Mr. Goswami M. R. Puri: Are Government aware of the ‘great
discontent amang the Delhi Divisional Superintendént’s office clarks of the
North Westerp leway living in Timarpur Government quarters, dug o
the Nctiflel Area Committee, Delhi, avnng enhanced the water-tax
from Rs. 1/8/0 to 2/8/0 irrespective of pay, type of quarters and their
srea? Are Government aware that in the Raicina Munioipsality, where taps
sre.running 24 hours, the charge is only Re. 1 per tap? Hass any represent-
ation been received by the Commissioner? If so, with what result?

-Mr. G. 8. Bajpai: Enquiries have been made and fhe mesult will be
mmmlou#e.d to the House in due course.

TENURE OF OFFIOE OF THE DIvISIONAL PERSONNEL OFFICERS ON THE NORTH
WESTERN RarLway.

}71. Mr. Geswami M. R. Puri: Is there any rule or system that the
Divigional Parsonnel officers over the North Western Railway are not allowed
to work more than three years in any one Divigion ? If 80, does 1t not apply

Mr. P. R. Rau: Government is not aware of any rule which prevents a
Divisional Peorsonnel Officer on the North Western Railway from being'
emplojed for more tham three years on any one Dmslon The latter pert
o} the question does not arise.
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WaxT oF A HINDU CooK IN THE NoRTH WESTERN RATLWAY GUARDS RUNNING
RooM AT NEw DEeLHT.

172, Mr. Goswami M, R. Purl: Why is no Hindu cook provided in North
Western Railway guards running room at New Delhi? Are Government

aware of the serious troubles the Hindu guards are suffering for want of a
Hindu cook?

Mr, P. B. Rau: Governmént have no information but I have sent &
copy of the Honourable Member's question to the Agent, North Western
Reilway, for information and any action that he may consider necessary.

TIME TAKEN BY THE DELHEI UNIVERSITY IN EXAMINING MATRICULATION
CANDIDATES.

173. Mr. Goswami M. B. Puri: Are Government aware of the I
time the Delhi University takes in examining the Matriculation students?
Are Government prepared to curtail this time by giving two papers a day?

Mr, G. 8. Bajpal: Presumably the Honourable Member’s question refers
to the High School Examination conducted by the Board of Secondary
Education, Delhi. Two paperg of three hours duration each are given
every day in this examination.

MEDIOAL EXAMINATION OF THE SUBORDINATE STAFF OF THE NORTH W ESTERN
RAILWAY.

174. Mr, Goswami M. R. Puri: (a) Is it a fact that 99 per cent. of
the subordinate staff failed by the District Medical Officer, North Western
Railway, Delhi, pass when examined by the Chief Medical Officer, Lahore?
Will Government be pleased to state the reason for it? Which of these
two authorities Government thinks wrong? N

(b) Are Government aware that the period of a month or over between
these two examinations is not passed by the North Western Railway ag with
pay but deducted out of leave due to such a staff? If so, why?

Mr. P. R. Rau: Government have no information but I'have sent a
copy of the Honourable Member’s question to the Agent, North Western
Railway for information and such action as he may consider necessary.

ISSUE OF PASSES TO THE STATE RAILWAYS STAFF.

. 175. Mr., Goswami M. R, Purl: Is it a fact that the railway officers get
through passes over all State Railways, and that.there ig a restriction in the
case of suhordinates only and especially for the third class passes? - If so,
why? Are Government prepared to amend the new pass rules to enable the
subordinate staff to get through passes over all State Railways freely?

Mr. P, R. Rau: Subordinates are eligible for passes over foreign rail-
ways in accordance with rules framed by the Indian Railway Conference
Association. Government do not consider that there is any necessity for
giving greater privileges than the present rules allow.
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COMPILATION OF A BOOK CONTAINING INFORMATION ON PERSONAL MATTERS
PoR USE OF STAFF ON STATE RAILWAYS.

176. Mr, Goswami M. R. Puri: Are Government aware that there is no
rule book on any State rauilway regulating the punishment of the staff? Do
Government propose to compile a book containing information an all personal
matters and distribute the same freely to the staff? If not, why not?

Mr, P. R. Rau: Government consider that it is impracticable to lay
down any definife rules on the subject of punishments to be awarded in
any case. The disciplinary action to be taken in each case will depend
oun the circumstances of the case.. There is no reason to believe that the
staff suffer any hardship on account of the fact that there is mot such a
compilation. '

IssvE oF LooAL PASSES To SUBORDINATE STAFF ON S8TATE RarLwavs.

177. Mr, Goswami M. R. Purl: (a) With reference to the reply to my
question No. 1651 (Volume VII, No. 9, dated the 12th Detember, 1932,
of the Legislative Assembly debate book), in which it was stated that all
State Railways are owned by one Government and are simply divided into
different systems for management convenience, are Government prepared to
place the pass rule on a common footing alike to all railway officials and
officers?

(b) Do Government propose to amend the new pass rules so that the
issue of passes over State Railways be treated as local passes and the limit
of P. T. orders be removed?

Mr. P. R. Rau: I would refer the Honourable Member to the reply
given to his question No. 175.

INTER-TRANSFER OF STAFF ON STATE RAILWAYS.

178. Mr. Goswami M. R. Puri: With reference to the reply to my ques-
tion No. 1650, dated the 12th December, 1982, if Government are not
prepared to invite applications for inter-railway transfers, are Government
prepared to issue instructions to Railway officers concerned to consider such
applications and exchanges favourably?

Mr. P. R. Rau: ’Govemment do not consider any such instructions are
called for. ‘

ROSTERS BREGARDING REST oN THE NORTH WESTERN RAILWAY.

179. Mr. Goswami M. R, Puri: (a) Are Government aware that the
rosters regarding rest on the North Western Railway are not in conformity
with the amended Railway Act? i

(b) Will Government be pleased to state where in the amended Railway
Act it is permitted to take double and under rest duties for giving weekly
rest? .

it not & fact that the East Indian Railway have extra staff for this

purggs: zvllgillclaothz I?T%rth Western Railway take double and under rest duties
first and then give rest? " | )

Do Government propose eiffher to give proper“roist withetit rTm:blc_‘

duty or totally stop it? co S :
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M. P. R Bau: () No. .

(b) It is not clear what the Honourable Member means by ‘‘double and
‘under rest duties”’. There i8 no provision in the Indisn Reilways (Afnend-
ment) Act, 1930, for such duties.

(c) No. On both the East Indian and North Western Railways, addi-
‘tional staff required to give statutory effect to the Hours of Employment
Regulations have been sanctioned.

égd) Rest periods, as provided in the Indian Railways (Amendment) Act,
1980, are enjoyed by the staff of the Narth Western Railway.

MOTION FOR ADJOURNMENT.

WHOLBSALE ARRESTS IN CONNECTION WITH THE CONGRESS SESSION IN
CALCUTTA.

Mr, President (The Honoursble Mr. R. K. Shanmukham Chetty): I

42 Noow, R8Ye received & notice from Mr. Lalchand Navalrai that he

*  proposes to ask for leave to make a motion for the adjournment

<! the business of the House today, for the purpose of discussing a defimite
matter of urgent public importance, as follows :

““Wholesale arrests of the persons who were going or are going or intend 8o g6 to
-attend the National Congress at Calcutta in spite of the fact that the Indian National
-Congrees is not an unlawful body.”

I have to enquire whether any Honourable Member has any objection

to this motion. (After a pause.) As no objection has beep taken, 1
declare that leave is granted and that this motion will be taken up for
discussion at 4 p.M. this afternoon, or soon after the termination of the
Dbusiness of the day, if it terminates earlier than 4 p.M,

MESSAGE FROM THE COUNCIL OF STATE. -

Secretary of the Assembly: Sir, the following Message has been received
from the Secretary of the Council of State: ’

T am directed to inform you that the Council of State has, at its meeting held on the
31st March, 1933, agreed without any amendment to the RBill to fix the daty om salt
manufactured in, or imported by land into, certain parts of British India, to r eertain
duties leviable under the Indian Tariff Act, 1894, to fix maximum rates of postage under
the Indian Post Office Act, 1808, to fix rates of income-tax and super-tax, and further to
amend the Tndian Paper Currency Act, 1923, which was passed by thé Legislative Assembly

at its meeting held on the 28th March, 1933.” )

THE INDIAN INCOME-TAX (AMENDMENT) BILL

AMENDMENT OF SEcTION 4.
PRESENTATION OF THE REPORT OF THE SELEOT COMMITTEE.
Mr. President (The Honourable Mr. R. K Shermukhar Chetty): Sir
George Schuster.
Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): On a point of order, Sir.
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Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): Does
she Homourable Member kbow what the Honoursble the Finance Member
is proposing? Let us hear what he bds got to say.

Mr, 8. 0. Mitra: He is bringing in Government business and we can
transact only non-official business on a non-official day.

Mr, President (The Honourable Mr. R. K. Bhanmukham Chetty): But
the Honourable Member does not know what it is. Sir George Schuster.

The Homourable 8ir George Schuster (Finance Member): Sir, I beg to
present the Report of the Select Committee on the Bill further to amend

the Indian Income-tax Act, 1922, for a certain purpose (amendment of
section 4).

Mr. 8. O. Mitra: 8ir, this day being a non-official day, it is on principle,
not that a little time or much time may be spent for this, that I object
tu any official business being transacted today. In the Manual of Business
and Procedure, paragraph 22 deals with the official business as follows:

‘“On da.rl allotted for the transaction of Government business, the Becretary shall
arrange that business in such order as the Governor General in Council may direct.”

But, as regards non-official business, which is dealt with in paragraph
21, it is said that on both official and non-official days, that particular class
of business only shall be transacted. The word is ‘‘shall’’. It ig peremp-
tory, it is not even discretionary, and, '

“ On other days no buasiness other than Government business shall be transacted
except with the consent of the Governor General in Council **.

As regards. official days, it is very striet, thet is, that without the
consent of the Govermor General ip Council no non-offial business
on these days cen be done. I claim, and 1 hope, Bir, you will maintain
the privileges of nom-officials, that on mon-official days,—no question about
the time necessary—but, a8 a question of principle, you will not allow any
official business to be transacted. I think, the seetion is very ¢lear, because
it is said ‘‘business for that class shall have precedence’”. In any case,
before the non-official business is finished, there is no case for Government
to bring in any Government business of any kind and, on these grounds,
1 appeal to you, Sir, on a point of order, that you will not permit the
transaction of any official business.

Sir Hari 8ingh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, I join with my Honourable friend, Mr. 8. C. Mitra, in sup-
porting his point of order, and I do so for the following reasons. You
will observe that the presentation of the Report of a Belect Committee is
not such a formal business as at first blush it might be supposed. I draw
your attention to page 81 of the Manual of Business and Procedure.
Standing Order 42 says: :

“ The Report of the §eleot Committee on a Bill shall be presented to the Assembly
by the member in chmrge of the Bill.

Tesen rt, the Member in charge shall, if he mak: ks, 6
hi.msglf ‘t’,o a blt'ii:fgs::t:?noent ofF fact, but there shall be no debate aetst?:;aysnr;:.l:' oontine

Consequently, the presentdtion of the Report is not. merely a formal
thing. Tt may be accompanied by a speech, and, as a mutter of fact, the
gpeech may be of three words, three htmdred words or three thousand
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words. . Then, if tgou turn to our Standing Order 41, paragraph 80 of the
Manual, you will find the following statement :

* (1) After publication in the Gazette, of a Bill, as required by the Rules, the Select
Committee, to which the Bill has been referred, shall make e:.roport therean.”

Now, the important words to which I wish to draw your attention are:

- (2) Such rf, ahall be made not sooner than vhree months from the date &f the
first pnbhca.txon the Bill in the Gazette, unless the Assembly orders the report to be
made sooiter.”

. Now, on the date on which the report is presented to the House, it is
open to any Member to object that it is not competent to present the report,
bocause ‘Standing Order 41 has not been complied with . . .

Diwan Bahadur A. Ramaswami Mudaliar (Mudras City: Non-Mulbam-
madan Urban): On a point of order, Sir. We are not now on the merits
whether the Honourable the Finance Member should present his report,
that is a distinct question. The narrow issue that has been raised by my
Honourable friend, Mr. S. C. Mitra, is whether at this stage and on this
day, the Honourable the Finance Member can present the report after the
non-official business is over? There is still time for the Honourable the
Finance Member to present the report when it will be in order to raise that
issue.

' 81t Harl Singh Gour: T am supporting Mr. 'Mitra on different grounds.
If only the Honourable gentleman will indulge me for a few minutes, he
will see how the objection is justified on other grounds.

Now, what I was going to point out to you, Bir, in this: the presenta-
tior of ‘a report is not-merely a formal act, and the report is incompetent
unless it complies with Standing Order 41(2). In order to give Honourable
Members a chance of seeing whether the report is in order or not, this item
of business must be entered in the List of Business for the day It is not
on the agenda. The rules say:

"t A list of bulmess for the day shall be pmpa.md by the Secretary and & copy thereof
shall be made available for the use of every Member

Save as otherwise provided in the Rules and St&ndmp Orders, no business, not
included in fhe List of Business for the day, shall be transaoted at any meeting w:thout
the leave of the President.”

These are peremptory clauses. Here is the List of Business which was
given to us and we have come here today to transact what is entered in it.
If the Honourable Member wanted to present the Report of the Select Com-
mittee today, it should have been entered in the List of Business and it would
have given us & chance to see whether there has been compliance with
Standing Order 41(2) which we have no means of doing today. Objection
can be raised to the presentation of the report on that ground, that previous
notice was necessary, a notice which can only be given to the Honourable
Members by entering it in the Llst ‘of Business today. I, therefore, submif
that no business, not entered in the List of Business today, can be tra.ns-
acted today.

. Thirdly, there 1s another point to which I wish to draw attention. The
Govemor General in Council allots the days for the transaction of official
p,m) non-official business; and, on: a date allotbed for non-official business,
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non-official business must be transacted in the first instance. That is a
point which my friend, Mr. Mitra, has raised. ‘In addition I am raising
these other points which present. insuperable objection to the presentation
of this Report.

The Honourable Sir George Schuster: Sir, I do not wish to speak at all
on the technical side of this question; but I do wish to point out to the
House the fact that today has been sét aside for non-official business as the
result of an arrangement made by .the courtesy of the Government for the
convenience of Honourable Members; and if we had had any sort of indica-
tion that a point of order of this kind would have been raised, when request-
ing you, 8ir, to make the arrangement, we would certainly have guarded
ourselves against the possibility of this particular objection. I would point
out to Honourable Members opposite that, having regard to the fact that
the Government have gane out of their way to meet their convenienge in
order to enable a continuous debate for three days to be carried out on.
the White Paper, and suggested that the Order Paper for the week should,
for this purpose;, be altered. It does seem rather unreasonable that &
technical point of this kind should be raised. I leave it to you, Sir, to
attach what importance you desire to that consideration, and I do not wish
to argue the technical point.

Mr. Gaya Prasad Simgh (Mw-aftarpur cum Champaran: Non-Muham-
meadan): You do not give us any facilities for non-official work: why
should we not do the same?

. Mr. President. (The Honourable Mr. R. K. Shanmukham  Chetty):
The mafn contention, as the Chair understands it, in the point of order
raised by the two Honourable Members is that the presenfation of the
Report of a Select Committee on an official Bill, being in the nature of
official business, cannot be done on a day set apart for non-official busi-
ness; and the Honourable Members mainly rely on rule 6 in support of
their contention. With regard to the objection raised by Sir Hari Singh
Cour ‘that this particular -business does mot find a place in the Order
Paper, that does not present any insurmountable difficulty, because in
that very Standing Order the Chair has got discretion to allow that class
of business to be transacted even though it may not find a place in the
Order Paper. In interpreting rule 8, the Honourable Member, Mr. S. .
Mitra, drew the attention of the Chair to the need for safeguarding the
interests of non-official Members on non-official days. The Chair has
already given the assurance that it will very jealously guard the rights and
privileges of everv section of the House; and, especially the non-official
section of the House under the present constitution would require greater
vigilance on the part of the Chair. In interpreting the Standing Orders,
unless an injunction is expressed in explicit and mandatory terms, the
Chair must so interpret the Standing Orders as to facilitate the progress
of business and not to obstruct the course of business in this House.
It is no doubt laid down:that on a day set apart for non-official business,
no business of any other .class shall be transacted. - Tf the Chair were
ever to he asked permission for the transaction of a business which will
encronch upon non-official business, the Chiir would certainly not agree to
such a procedure. But, as the Chair has observed, the Standing Orders
have to be interpreted with a view to facilitating business and not. obstruet-
ing business; and constructing rule 6 in that spirit, the Chair thinks that
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the rights and privileges of non-official Members are not encroached upon by
a formal presentation of the Report of a Select Committee on an official Bill,
In fact. the Chair would point out to non-official Members that if a
strict interpretation of rule 6, in the light of what thg Honourable Member,
Mr. 8. C. Mitra, has said, is to be observed by the Chair, it will probably.
be the pon-official section that will suffer more than the official section,
because, if the rule is to be interpreted in that strict and technical light,
then the Select Committee Report on a non-official Bill cannot be presented
on any other day except a day set apart for non-official business. That
would mean, especially in the light of the fact that very few days are
available for the disposal of non-official Bills, that it will involve a very
serious hardship on non-official Members.

Sir Hari Singh Gour: We are not concerned with that.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
The Honourable Member may not be concerned himself, but the Chair is
bound to take into consideration the convenience of both official and non-
official sections of the House. Apart from this interpretation which the
Chair thinks ought to be put upon rule 6, there is ample precedent for
the presentation of Select Committee Reports on non-official days, and
the Chair for these reasons does not think it necessary either to depart
from the well-established practice or to impose the narrower construction
on the interpretation of Rules and Standing Orders.  The Honourable
Member would, therefore, be entitled to present the Report.

Sir Hari Singh Qour: There remains another point which I raise, and
it is this . . .

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Is it on the same point?

Sir Harl Singh Gour: No; another point. The point I raise is this:
before the Honourable Member is entitled to present his Report of the
Select Committee, he must be competent to do so and the competency is
determined by the fact that the Bill must have been published in the

official Gazette not less than three rconths before the date of presentation
of the Report; and, unless that condition is satisfied, the Report cannot

be received at all.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Will the Honourable Member refer the Chair to the Standing Order that
he is thinking of?

Sir Hari Singh Gour: Standing Order 41(2) says:

“ Such report shall he made not sooner than three months from the date of the first
publication of the Bill in the Gazette, unless the Assembly orders the report to be made
sooner. LY

Mr. President (The Honourable Mr. R. K. SBhanmukham Chetty):
Will the Honourable Member kindly read the 2¥s% paragrapn aiso?

Sir Hari Singh Gour: Yes, Sir:

“ Provided that the time limit referred to in this sab-rule shall not apply in the cas
of Bills imposing taxation.”
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This is not & Bill imposing taxation. This is a Bill to amend the
Income-tax Law, and being, therefore, a fiscal statute, no report can be
made sooner than three monthe from the date of the first publication. As
the item dpes not find a place in the List of Business, the President must
exercise his discretion in favour of the Member who wishes to maintain
that the presentation of the Report of the Select Committee is in order.

The Honourable Sir George Schuster: May I point out to the Honour-
able Member that the Report of the Select Committee which he himself
has signed contains this paragraph:

*“ The Bill was published in the Gazette of India dated the 10th September, 1932.”

Sir Hari Singh Gour: Sir, the Honourable Member is perhaps aware
that this Select Committee sat till half past six the day before yesterday,
and the Members of the Select Committee drew up their Report only this
morning. The Members of the Select Committee asked the Honourable
Sir George Schuster to give them time, so that they may be able to write
a considered minute of dissent, but, as time was not given, they had to
hurry on, and the Finance Member knows only too well how little time
they had to read the Report and to draw up their minute of dissent.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Does the Honourable Member want a ruling from the Chair that the
period of three .months has elapsed from September, 1982, to April, 1938?

Sir Hari Singh @Gour: No, Sir. I do not want any ruling of that kind.
What I do want is that the Standing Order must be enforced which lays
down that nc business . . . . . .

Mr, President (The Honoursble Mr. R. K. Shanmukham Chetfg :
Order, order. The Honourable Member is a very old Member of this
House, and he knows perfectly well that it is extremely wrong on the
part of any Honourable Member to guestion & ruling that has slready been
given. .

Sir Hari Singh Gour: I never intended that the Chair had waived that
Standing Order. I understood the Chair merely to interpret the rule that
the Standing Order must be interpreted as a subject of real convenience.
I never meant that the Chair had waived, in the exercise of its discretion,
the requirement of that Standing Order . . . ..

Mr, President (The Honoursble Mr. R. K. Shanmukham Chetty):
The Chair has already given a ruling on this point, and, if there are no
objections on the point, I would ask the Honourable the Finance Member
to present the Report.

The Honourable Member must now present the Report.

[The Report of the Select Committee on the Bill further to amend the
Indian Income-tax Act, 1922, for a certain purpose (Amendment of section

4) was then presented.]

Mr. President (The Honourable Mr. R. K. Shanmukham = Chetty) :
Before the House proceeds to the business, the Chair wishes to take this

opportunity. of correcting an observation that it made on the 24th March,

1983. In snswer %o » gquestion by Diwan Bshadur A. Ramaswami

E 2
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Mudaliar that, in the case of Bills, it may be that the Member who intro<
duces the Bill may not proceed with it, t{ze Chair said that if an Honour-
able Member, who introduced a motion, was not able to proceed with the:
subsequent stages, he had got the remedy in his own hands, to authorise-
some other Member to move the Resolution. On examining the rules and
Standing Orders, the Chair now finds that under Rule 20A in the case
of Bills no other Member except the Member in charge of the Bill can
make further motions, and, in the light of that peremptory rule 20A, the
observation that the Chair made on the 24th March, 1988, is not accurate-
and the Chair, therefore, wishes to correct it.

Mr. 8. O. Mitra: May I take it; 8ir, that, under the revised ruling
we are entitled to introduce the other Bllls which were rulpd, af. ﬁe time,
as barred?

Mr, Pregident (The Honourable Mr. R. K. Shanmukham Chetty):
Tt does not alter the ruling of the Chair on that point.

RESOLUTION RE RELEASE OF Mr. GANDHI, MUFTI XKIFAET:
ULLAH AND OTHER POLITICAL PRISONERS,

Mr. President (The Honourable Mr. R. K. Shanmukhsm Chett))4
The House will ‘now resume consideration of the following Resolution
moved by Mr. Maswood Ahmad on the 15th February, 19381.'

‘“ That this Assembly recommends to the Gavernor General in C- ~ cil’- to release Mr.
Gandhi, Mufti Kefaetnllah and other political prisoners."

@yr. Abdul Matin Ohaudhury (Assam: Muhammadan): Bir, I rise to
support this Resolytion. I support it, not because I am an admirer of
the methods which Mahatma Gandhi pufsues in the attainment of his:
political objectives. I do not support the release of Mufti Kefaetullah;"
because I very much welcome the intrusion of the Mufti Saheb and his
school of theologians into the field of Mus“a politics. I «support tha
Resolution on entu'ely different grounds. I congider, 8ir, that it
necessary that, for the success of tha constitutional reforms, the hand Of',
repression must now be stayed and that the hand of conciliation extended
to those whose co-operation is essentia] for restoring peaceful conditiong in:
the country. What are the facts of tho political situation today? The
most, patent and glaring fact is that the civil disobedience movemcnt has:
foiled, and that its active manifestations have been restrained. .

Now, 8ir, I want to draw the attention of the House to one great
historical fact. All the world over in the world’s history the inevitable
reaction of the failure of direct action in political struggle has been the’
growth of a tendency to resort to parliamentary methods, end that
tendency is discernible in Congress politics today. Now, the question is,
are the Government going to encourage and promote the growth of that
tendency or is it going to hamper or retard it? That, I understand, is the
true mxphcatlon of ’rhe Resolution before us today.

T know that the obvious retort from Government will be that Tord
Irwin trieq the policy of conciliation and that it did not lead to desired
results. T shall not suppress facts. I shall put them as straightforwardly
as possible without bias or prejudice. I frankly admit that, after the
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yGandhi-Irwin Pact, s section of the Congressmen acelaimed it as &
_great Congress victory. They were disdainful of the Government. They
were also contemptuoug of the Muslimg who kept away from the civil
-disobedience movement, but that does not mean that Lord Irwin’s policy
hag failed. That is only one side of the picture. I maintain that Lord
Irwin’s policy succeededv in the attainment of his objects. The civil dis-
obedience was called off and the co-operation of the Congress wag secured
for the constitutional progress of the country. Lord Irwin returned to
England, on the crest of a wave of popular enthusiasm and popular goodwill
I maintain that the presence of Congress delegates at the St. James Palace
and the diversion of Congress politics into constitutiongl channelg ig the
greatest vindication of the policy of Lord Irwin,

. Let us for & moment turn our attention from the St. James Palace to
Ipgia. While constructive statesmanship was busy in London, militancy
was in the ascendancy in India. A section of the Congressmen and a
section of the Bureaucracy were spilling for a fight—the Congressmen,
because they were encouraged by the success of the first civil disobedience
movement, and the bureaucracy, because they were chafing under re-
straint imposed by Lord Irwin's policy and were onxious to teach the
‘Congressmen a salutary lesson of respect for law and order. At this
juncture, Mahatma Gandhi returned to Indin. He returned with all
pacific intentions, but he founq himself in a difficult position with the
militant Congressmen on the one side and the militant Government on the
other. In his perplexity, he sought an interview with the Viceroy. That
interview did not take place, and, whether it should have taken place or
not is a question which I am not going to discuss. I can leaye it to the
verdict of history. I am not at all sure that the verdict of history will be
in favour of the Government of India. At that moment, the Congress was
dominated by young men in a hurry and the Government also were on the
war path. So a clash was inevitable, and in that clash the Government
were at an agvantage. While in the intervening period the Congressmen
-only bragged and blustered, the Government were perfecting their organisa-
tion for dealing with the civil disobedience movement. Honourable
Members might remember that, when Germany violated the neutrality of
Belgium, the German Chancellor defended it on the exigencieg of the war.
‘The German Chancellor, Von Bethman Hollwegg, declared: ‘‘Rapidity of
action is the greatest German asset”’, The Government of India acted on
a similar prineiple. Before the Congressmen knew where they were, the
‘Government pounced upon the leading Congressmen and clapped them
‘in jail. They forged ‘Ordinances which swept thousands of Congressmen
inside the prison. Tt is the release of these Congressmen, who went into
the jail under a compelling sense of duty and discipline and without much
apparent enthusiasm, that this Resolution wants to bring about.

Today the tussle between the Government and the Congress—the
‘active tussle is practically over, and the Government have emerged
‘victorious in this fight. Now, they are dictating terms, and the terms that
'the Government are dictating are an absolute surrender by the Congress
‘arid a guarantee of good conduct for the future. -These are terms which
'no honourable gentleman can ever accept. If a recantation of faith is
made ‘a condition precedent of the Congress co-operation, then, I am afraid,
the Government will have to wait till Doomsday for ‘that - reeantation.
They do net seem to kmow the type of men they are desling with. -About
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50,000 Congressmen were in jail. Can you. point out one prominens
Congress leader who hag abjured his faith to secure his release? No one
has done and no one is going to do it. (An Honourable Membes:
“‘Jamnadas.””) Now, what is the alternative? How to harness the
Congress to the constitutional chariot? (An Honourable Member: ‘‘Louder
please.”’) His Excellency the Viceroy, in his inaugural address in this
House, was almost prophetic when he said that the Congressmen would be
caught in the ‘‘living forces of constructive politics’’. I am perfectly sure
that the Congressmen will be caught in the ‘“‘living forces of constructive
politics’’, provided only they are given a chance, provided that they are
not intentionally debarred. Now, here is the Joint Parliamentary Com-
mittee looming large in the field of constructive politics. Will they give
Mahatma Gandhi the chance to do his bit of constructive work in the Jeint
Parliamentary Committee? If they are to do it, obviously they will have
to release him, and that is our main contention today.

Let us not rake up the old controversy about the war guilt of the
Congress and the bureaucracy. Let us take facts as they are,
and the facts are, as I have said, that the war fever has
subsided in the Congress camp, but most unfortunately the war mentality
still persists in the Government of India. Just as the success of the first
civil disobedience movement had turned the head of the Congressmen, so
the temporary success of the repressive measures has also unbalanced the
mind anq judgment of the Government. (Hear, hear.) The Government
today are arrogant and irresponsive to public opinion. My Honourable
friend, Mr. Anklesaria, some days back interjected in this House: ‘‘The
country is sick of Mahatma Gandhi.”” The Honourable the Home Member
corrected him by saying: ‘‘a section of the country is sick of Mahatma
Gandhi’’. That was only a half-truth. The whole truth is, just as a section
of the country is sick of Mahatma Gandhi and ecivil disobedience move-
ment, another section, a very large section, is equally sick of Sir Harry
Haig and his Ordinances. There is a Bengali proverb:

‘“ Rajat Rajai judha hoi,
Ulu kharer pran jai.”

Which means that when the XKings fight, the shrubs and bushes are
trampled upon. Here is a trial of strength going on between.the mighty
Mahatma on the one side and the almighty Sir Harry Haig on the other,
and, in this struggle, we, the common citizens, are deprived of  our
cherisheq rights and liberties. It i time that the Government reconsider-
ed their policy in the light of the present circumstances.

Before I finish my speech, I want to give a little bit of an advice to Sir
Harry Haig. Sir Harry Haig has proved himself a very able administrator,
He hag checked the growth of the civil disobedience movement. He has
slso proved himself & successful parliamentarian.  Barring occasional
lapses, his method and manner of dealing with the Assembly bas won
universa] praise. But he hag yet to succeed as & statesman. And to
succeed as s statesman he must look not only to the immediate present,
but must have a vision of the distant future also. If he believes that he
can serve the interests of India and of England best by keeping Mahatma
Gandhi in oblivion for ever, he will be committing & Himalayan blunder.
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If, Bir, he is not to leave to his successor a legacy of India prey to com-
munalism and terrorism, he must make every effort to secure the co-
operation of the Mahatma for the working of the next reforms, because,
8ir, s policy of repression, it is a truism, succeeds only for a time and does
not pay in the long run. (Loud Applause.)

Raja Bahadur G. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, so far as the release of Mr. Gandhi 13 con-
cerned, I have nothing to say, if Government, which confined him, con-
sider it proper to release him. We have not got any say in the matter.
We did not ask for his confinement nor does he ask for his release. It is,
therefore, for the Government which judging from the political situation
in the country, said that it was better to put him in jail, to say now that,
on & due consideration of all the circumstances pertaining to the position,.
they consider that he should be released. I think it is a matter between
them and Mr. Gandhi and no amount of argument on our ride con
evidently influence the Government either way; that at any rate is the
view that I take of the request contained in the Resolution. But when
that Resolution is supported by arguments which, in my humble opinion,
cannot stand the test either of reason or of authority, one has got {o enter
a protest. I understand, that the release ig asked for, because Mr. Gandhi
is the only man who could deliver the goods regarding the futur: Con-
stitution and that so long as he is locked up inside the jail, the scheme
which the Government might put forward has very little chance of success.
I am glag that my friend, Mr. Abdul Matin, did not enter into the question
ag to whether the imprisonment was justified or not, and I think that was
8 very wise position to take. So far ag the country’s support is con-
cerned, let us take Madras. I do not know if my Honourable friend’s
attention or the attention of this House has been drawn to the fact that
men who had been in prison on account of their following
the civil disobedience movement have, after coming out of
the prison, assembled in meeting in Madras and other places and resolved
that this sort of going to jail in pursuance of a chimerical movement was
futile, that valuable time was lost and taat the opportunities which were
being offered to them were all thrown away upon this barren field of civil
disobedience anq going into jail for that. A most flagrant instance of it is
a letter written by Mr. Jamnadas Dwarkadas who was a very staunch
@dmirer anq follower of Mr. Gandhi. There is no greater proof of his
staunchness than the fact that he chose to go into jail and Mr. Jamnadas
Dwarkadas is & very respectable man. After having remained in jail for
some time, he apologised to the Government and, what is worse, he has
written & long letter to Mr. Gandhi which has been published in the Times of
India, and I want my friends to read that letter carefully. Mr. Jamnadas
Dwarkadas is not a man who is bidding for notoriety. He does not want
any favour from anybody, and what does he say? Mr. Gandhi is sur-
rounded by self-seekers, by men who want to feather their own nest and
by men who have absolutely no compunction to have recourse to un-
scrupulous activities if only it would do them any benefit. Mr. Gandhi
himself, he says, is absolutely unobjectionable in character and unaware of
the actual fact, but he cannot get over the influence of these people and
that, therefore, to have anything to do with the movement started by him
would be dangerous anqd that is the reason in short upon which he justified
his action in coming out of jail after apologising to the Government. Now,
Bir, if you go further north to Mr. Gandhi’s own province of Gujerat, you
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find, -at least that is the information that I have got, that hig influence has
‘been completely waning on that side also and then according to Mr.
-Jamnadas there is this latest stunt of his, about untouchability und the
temp]e_ entry. In South Africa, he diq espouse the cause of untouchables,
but this temple entry and anti-untouchubility campnign are hig last
.attempts to regain that popularity which unfortunately is going out of his
hands, (Laughter.) He laughs best who laughs last. This is his last attempt
.to gather power into his hands, that is what Mr. Jamnadas says. To those
of my friends here who luugh, 1 throw down a challenge that I gave to Mr.
Gandhi himself when he wag in Delhi. If.réally he has got this irfluence
over the country, let him go out ot*Fe Congress. He did not build up the
Congress. He was not here when the Congress was started. It jg men
like myself who worked for the Congress in our humble way and following
the lead of those great men until it was got hold of by men who follow
Mr. Gandhi. Let him start s fresh organisation. Let that organisation
come into existence with all the influence, and all the greatness that is now
claimed for the Congress as leg by Mr. Gandhi and then, Sir, though I do
not generally wear a hat, but I shall take my hat off for him, as they say.
I wil] not bow to him, because he is not a Brahmin, but T am quite pre-
pared to make any obeisance to him as allowed by the law and then I shall
respect him. Then, I shall not say that he has usurped the
position  that has been slowly and carefully aad in spite
‘of opprobrium built up by stalwartg like Dadabhai Naoroji, Sir Phirozeshah
‘Mehta, W. C_ Bannerjea and Mr. Chandavarkar and other people, but to
say that that is your institution and to say that it gives you power is not
consistent with that scrupulous regard for truth.on which Mr. Gandhi prideg
himgelf and which, so far as he is concerned, I have absolutely no doubt
he is trying to follow to the best of his ability. T, therefore, submit that
if the release is to be made upon these grounds, the Government of India
‘will be seriously mistaken if they believe them, but if they want to release
him for any reason, I have no objection.

Mr. Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
Bir, when T look at the Resolution, I do not know what the Honourable
Member means by ‘‘other political priseners’’. I do not know with what
amotive the two names have been mentioned, and other names have been

avoided. .

Mr, M. Maswood Ahmad (Patoa and Chota Nagpur cum Orissa:
Muhammadan): I explained that. You were not in your seat then.

1
Mr. Muhammad Yamin Xhan: I was in my seat and I was Hstening to
the Honourable Member all the time. I know that the Honourable Mem-
ber wanted to exploit by including the name of Mufti Kifaetullah. I‘know
the reason why the previous Resolution, which stood on the Order Paper
of the day before this Resolution, had been withdrawn in order to give
preference to this Resolution. My Honourable friend seems to -think that
mobody esn understand theie tactics in 4his House. :

Mr, 0.'8. Rangs Iyer (Rohilkund and Kumaon Divisions ; Non-Muham-
madan Rural): The Honourable gentleman referred to a previous Resolu-
tion and why it was withdrawn. - The previous Resolution., stood in my
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-name and as it was represented to me by the bulk of non-official Members
-that Mr. Maswood Ahmad’s Resolution was more comprehenslye, »I.wmh-
drew it and not for the reasons or the insinuations contained in the

‘Honourable Member’s statement.

Mr. Muhammad Yamin-Khan: I did not jmpute any motive to my
_Honourable friend, Mr. Ranga Iyer. I knew a request was made to him
“by the Secretary of the Independent Party to withdraw his Resolution

preference to Mr. Maswood Ahmad’s Resolution.

Mr. D. K. Lahiri Chaudhury (Bengal: Landholders): There was no
-particular intention in Mr. Ranga Iyer withdrawing his Resolution.

Mr. C. S. Ranga Iyer: Tn view of Mr. Yamin Khan's statement, I beg
to withdraw the word ‘‘insinuation’’ from my previous remarks.

Mr. Muhammad Yamin Khan: Thank you. Now, Sir, it is character-
istic of mv Honourable friend, Mr. Maswood Ahmad, to bring in some

kind of thing on which he wants to exploit.

Mr, M, Maswood Ahmad: I geriously object to this remark of my
Honourable friend that I am trying to exploit the Members by bringing
in this Iesolution. Is this parliamentary. language?

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
‘Chair understands that the Honourable Member wanfs o know whether if
is parlinmentary to say that one member is exploiting a gituation. Is that
the point on which he wants a ruling?

Mr. M..Maswood Abhmad: I want your ruling, Sir, on the admissibility
-of the words which were used by the Honourable Member,—whether-those

‘words are parliamentary.

- Mr. President (The Honourable Mr, R. K. Shanmukham Chetty):
"The Honeurable Member .wants a ruling ag tq whether it is parliamentary
to say that a Member of the House exploits.a certain situation. There is
nothing unparliamentary in that.

Mr, Muhammad Yamin Khan: Sir, I do not think that Mufti Kifaet-
ullah’s case stands along with that of other political prisoners; I think his
case stands absolutely apart from the other cases mentioned in this Reso-
lution. We have to see whether Mufti Kifaetullah was actuated by any
political considerations. His imprisonment has no reference in any way
to any political activities, but his case dtands aloof and apart from the
case of the others. I think my Honourable friend, Mr. Maswood Ahmad,
if he had been sincere and ‘such an atlmire¥ of Mr. Gandhi, should have at
Yeagt shown some respect when he used his name. Generally he is called
‘in the country ‘‘Mahatma ‘Gandhi”’, -but Mr, Maswood Ahmad has used
the words **‘Mr. Gandhi’’. That mav be cortect or mav not be corrcct,
sput people who respect Mr. Gandhi generally eall him ‘‘Mahatma Gandhi’’.
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Sir Muhmmad Yakub (Rohilkund and Kumaon Divisions: Muham-
;nadmi fturgl): A Mussalman should not use the word ‘‘Mahatma’’. That
is un-Islamie.

Mr. Muhammad Yamin Khan: My friend, Mr. Maswood Ahmad, does
not seem to be serious when he advocates the cause on behalf of
Mahatma Gandhi, but he has, as a matter of fact, a motive which he does
not disclpse. It may, I think, be that the Honourable Member, desir-
ing to gain some kind of popularity, thought that this Resolution should be
brought forward, but . . . .

Mr. Uppi Saheb Bahadur (West Coast and Nilgiris: Muhammadan):
We want your protection, 8ir. The Honourable Member is questioning
the motive of another Honourable Member, and we want your protection
and we want to ask if our actions in this House are to be questioned by
making the allegation that we want to exploit some situation outside,
and that we want to gain popularity. We want your protection against
the imputing of motives,

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Motives may be either worthy motives or unworthy motives. If an
Honourable Member imputes an unworthy motive, the Chair will intervene,
but I have not heard the Honourable Member make any such remark.

Mr. Uppi S8aheb Bahadur: The Honourable Member said that another
Honourable Member was not sincere in moving this Resolution. Thus the
motive imputed is a bad motive,—that is, to gain some cheap popularity.

Mr. Gaya Prasad S8ingh (Muzaffarpur cum  Champaran: Non-
Muhammadan): You can also say that he wants to gain popularity among
the Government Benches.

Mr, Muhammad Yamin Khan: My friend is justified in holding his own
views, and I am justified in holding my own views. My opinion is that
this Resolution is not warranted by the exigencies of the time. We know
what was the condition of the countrv when Mahatma Gandhi was im-
prisoned. I think, Sir, that although my friend, Mr. Abdul Matin
Chaudhury, might say that the“Honourable Sir Harry Haig is wanting
in stotesmanship, I think no better statesmanship could ever be shown than
by restoring the country to quiet and peace by imprisoning Mahatma
Gandhi. (Hear, hear.) Sir, a statesman is required to protect the rights of
the people whose rights cannot be protected otherwise. What was the
state of the country? We had forced hartals; people were forced to observe
hartals every day, and there was a boycoth of certain goods, and
people were being forced to act, not according to their own conscience,
but because a certain class of people thought that they must do it. So
there was virtual terrorism in other respects on the part of certain classes
of people in the countrv, and it became quite intolerable to- the poor
citizens who did not observe those hartals. And what did those hartals
lead to? We find they were the direct result of bitter communal fights
all over the country. Most of the cities had to suffer on account of those
hartals, and they resulted in acute and bitter communa] riots leading to
much loss of life and property. And it was this communasl bitterness
which was thus engendered in the country that was the direct
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result and legacy of the civil disobedience movement. (Voices: ‘‘Ques-
tion, question.’’) A certain arbitrary policy was being advocated and
promoted by Mahatma Gandhi in the country and, as long as that policy
was being advocated by him, dividing as it did one community from
another, leading ag it did to friction between the two communities,
Mahatma Gandhi, however popular he might be, was, I think, doing the
greatest disservice to the country. What we expected of a Mahatma
was to bring about peace and quietness and restoring calm in the
country, teaching people not to be inflicting loss and hardship on the poor
citizens, but, instead of this, what was the course of action he was advocat-
ing? He was advocating that the people should be forced to follow his
policy and pursue whatever course of action he dictated to them. If the Gov-
ernment are blamed by some of my over-zealous friends that they were
resorting to force and lathis on the other hand, I say that a worse force
was being used by the so-called followers of Mahatma Gandhi by calling
on the people not to pursue their own daily avocations; and I think no
better, no finer statesmanship could ever be shown than by imprisoning a
man who disturbed peace and equilibrium in the country. I say, this is
not the proper time when Mahatma Gandhi should be let out, because
this is the time when we find that on the slightest excuse the people are
willing to come to blows; and if Mahatma Gandhi is freed today, when
the Constitution is in the melting pot, then we will find, Sir, that com-
munal riots will spring up, so that for all these reasons I think this is a
most inadvisable Resolution. I think that the case of Mahatma Gandhi:
also stands separate from the other political prisoners. Now, there are
political prisoners who call themselveg his followers, but-in the true spirit
they are not so; they have exceeded their functions far more than what
Mahatma Gandhi preached ; thev have even violated the tenets of Mahatma
Gandhi. While Mahatma (Gandhi preached non-violence, that is in the
use of physical force, nevertheless a word can prove to be very violent;
a word can be used so as to produce commotion and disturb peace, such
& word can prove far more violent than the use of physical force, and the
people, who have shown violence by forcing people to observe hartals and
such like, by making people, who were living from hand to mouth to let
their wives and children go without any food for days and days, them, I
say such so-called non-violence is no good, but is positively mischievous
and injurious. I sayv, the people who ecame forward as advocates of non-
violence have proved to be the most violent people; they have shown no
respect to law and order; and people who do not observe law and order
must suffer all the consequences of the law, because no progress in any
country can ever be achieved unless people begin to learn and respect the
laws that are made for the country. They may have their grievances
against certain laws; they may say that they are going to change such
laws, but as long ag those laws remain, they must follow those laws, and
anybodv who breaks the law, and teaches others to break the law, must
1P suffer all the consequences of that. Sir, this Resolution, I think,
A must be opposed, and it should not find any favour with the
House, however charming and innocent it may appear to some people.

Mr. N, R. Gunjal (Bombay Central Division: Non-Muhammadan
Rural): (The Honourable Member, speaking in the vernacular, supported
the Resolution.) ‘

'The Assembly then adjourned for Lunch till Half Past Two of the Clock.
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The Assembly re-assembled after Lunch at Half Past Two of the Clock,
:ﬁr. Cl:l’qusident (The Honourable Mr. R. K. Shanmukham Chetty) in
e Chair.

Mr. Uppl Saheb Bahadur : Sir, I am very sorry that my Honourable
friend, Mr. Yamin Khan, is not in his seat at present. He was telling
the House that our actions in regard to this Resolution are actuated by
motives and he even went to the length of suspecting the sincerity of
some of us, but I do not wish to question his motives. It is ass glaring
as day light. It is known to everybody. We are here to carry to the
Government the voice of the -public, the general majority. of the public.
The Government have recognised that we are elected Members of this
House, elected by a majority of the public in India, and, as long as we
are here, it has to be admitted that we have the confidence of the
public and our opinion is the opinion of the majority of the Indian
public. (Hear, hear.) Sir, Mr. Yamin Khan and others who oppose
this motion from the non-officiul side know that Mahatma Gandhi is
now in jail and that they should know that Mahatma Gandhi does
not want to come out of jail through our intercession. Mahatma
‘Gandhi ie in jail on account of his own convictions. If at any inoment
he sends a telegram to the Honourable the Home Member that he is
prepared to come out, the Honourable the Home Member will be only
100 glad to free him. He is in jail, because he knows he will not be
better off even outside the juil. When he is outside the jail, he feels
he is in a bigger jail. That is why he once said ‘I think India is a
bigger jail’’, and that he was in a smaller jail. Sir, I was wondering
that a Mussalman of Mr. Yamin Khan's erudition should have said
‘that Mahatma Gandhi was responsible for the disturbance of the tran-
quillity and for all the trouble in the country. This is an old and stale
cry. As a Mussalman, he must know that 1,400 years ago, this was the
very charge that wus levelled against the DProphet of Arabia by his
opponents. Now, this was the charge that we find in the great Labour
Movement in England that the capitalists put forward against the
labourers. This is the charge against all people who fight for seme ideals
all over the world. Some years ago, when the famous Kamal Pasha
was fighting for the life and death of his own country, the British people
were crying hoarse that he was disturbing the peace of the country,
peace and tranquillity of the world. B8ir, even now in the modern
history let us take the peace of the country. The Fascist, the Great
Mussoloni has disturbed the peace of Italy, the great idealist Hitler has
disturbed the peace of Germany. Are we, Indians, small men as compared
with them? Gandhiji is fighting for an idea, the freedom. Is mnot
freedom worth the trouble? It is not fair on the part of Mr. Yamin Khan
and others who oppose this Resolution to be so ungrateful to men for
whose strife and on account of whose suffering he and 1 are today here.
Bir, this Assembly came into being on account of the sufferings of great
men Lke Tilak, Dr Besant and such other great men and women,
‘This was not a free gift from Britain. This Assembly, which some of
us may seem to think as the stepping stone for. fyture greatness and
for Knighthood, is. in reality the result of suffering of great men. Eve’n
Mahatma Gandhi does not aspire to be a Member of 'this. Assembly.
All that he aspires is to see his countrymen free. It was only yesterday
we were, discussing sbout the White TPaper. I ask that Homoursble
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gentleman ‘“Who brought about this White Paper''—certainly it was.
the result of the sufferings of these great men and their followers. Sir,
let me malke my position clear to the Government. You know, that I
was in the Swaraj Party in the Madras Legislative Council, but 1 could
not in 1980 agree with the Congress Resolution and even in those days
1 wrote against it in the public press,—the civil disobedience movement.
1 had severed connection from the Congress on account of that. I do-
not see eye to eve with the civil digobedience movement, but, I do admire.
the courage and self-sacrificing spirit of those brethren. I do not wish
the Government to be vindictive. My purpose here is to convey to the
Government the wishes of the constituency which I have the honour to
represent in this House, the majority of whom do not want to sce these
reat men, these self-less men to be incarcerated for life likeé this. Mr.
resident, these great men are in jail not for any of their own aspira-
tions, but only for general good of the country. Perhaps Mr. Yamin
Khan is afraid of releasing those people, and if these people are released
and are taken out and come to this Assembly, T am afraid that he would
not be here after the next elections. He was afraid of all that. Sir,
under the circumstances, I had much to say to my Honourable triend,
Mr. Yamin Khan, but T am sorry he is absent. 8o it will not be fair
o my part in his absence to say anything. I support this motion and,
at the same time, I have to bring to the notice of this House that this
Resolution is simply to express the non-official view on the matter to
the Government, through this House. That is all. It is not mandatory.
It is not because Mahatma Gandhi and his followers and Mufti-
Kifaetullah and others who wanted us to move it. We as non-official
Members have a duty to perform and to give our opinion to the Govern-
ment as to what the majority of the public of India thinks and what the-
wishes of the majority of the public in India whom we represent are
and that is all what. we want to convey to the Government. TIf they
do not accept it, the fault and responsibility lies with them.

Major Nawab Ahmad Nawaz Khan  (Nominated Non-Official): 8ir,
I risé to oppose this Resolution; and, before proceeding with my srgu-
ments, I shall ask my two Honourable friends who have spoken and
supported the Resolution, Mr. Uppi Saheb and Mr. Maswood Ahmad,
what is the order of our God in our Holy Book, the Quran Sharif, which
you all respect atid: I too: ‘‘Alfitnato akbaro min algatl’’ and I wish that
they should translate it..

Mr. M. Maswood Ahmad': The reply is, since he wants an authority
on this question....... ) o

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The Chair cannot allow this sort of dialectics on the floor of the House.

. Major Nawab Ahmad Nawsz Khan: The meaning is that causing
anarchy or disturbance is worse than committing a murder.

Mr. M. Maswood Ahmad: That is not in the Koran, 8ir. My
Honourable friend must quote any sura or uku. What he says is not
in the Koran. :

Major Nawab Ahmad Nawaz Khan: I will show you after finishing

this. speech. I will bring the holy book and I will lay before you and
every man can see and read for himsclf. 'What more authority can I
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[Major Nawab Ahmad Nawaz Khan.)

give? If you merely want to interrupt, that is another matter. BSo,
according to Islamic law, anarchy or disturbance is supposed to be worse
than the commission of a murder. Therefore, these political prisoners
who have been arrested are only arrested on account of creating troubles
and this civil disobedience and other subversive movements and activi-
ties and supporting such actions which are unlawful and which destroy
the public peace and tranquillity. . . . . .

Mr, Gaya Prasad Singh: And for going to Calcutta!l

Major Nawab Ahmad Nawaz Khan: Therefore, those, who are anxious
for the release of these prisoners who wre in jail now, should make it
their duty first to inquire whether they are still holding the same opinion
and advocating the civil disobedience movement and, if they will do the
same thing after they are let out, or whether they have changed their
-opinion. If they have changed their ¢pinion, they must express :t, and
I believe no section of the public or any Government of any Province
will have any hesitation to allow them tc be out of jail. But if they
hold the same opinions and if they have the idea that when they come
-out of jail they will directly or indirectly start the same propaganda and
resume their efforts of civil disobedienca in a cleverer way or in any
other way, then it is useless to ask that they should be released for doing
‘the same acts for which the Government were compelled to send them
to jail. This is an open secret and everybody knows that it is not a
‘pleasure to the Government to send anybody to jail: only if a man does
an unlawful act or disturbs the public tranquillity, they have to do sv.
If Honourable Members merely want to court popularity in the papers
-or outside, that is something else; but if they really wish to do gocd
either to society or to this House, then, instead of repesating the very samo
question and hearing the same reply from the Government or other
officials, it is much better that they should first inquire from those now
in jail whether they have changed their opiniong or not. If they have
changed their opinions, let them come here with that authority and say
‘that they must be released because they have changed their opinions.
But if they have not, it is no use putting these questions and hearing
the same replies. If they have changed their opinions, they are most
welcome to come out and do everytling they like for the good of Lhe
country and for the good of their community. The Honourable Mr.
“Uppi Saheb said that some of those at present in jail did very good
service to the community for which this Assembly should give them
credit. I admire and admit the good acticns of those people, but it docs
not follow that a man who has done good in the past, if he commits a
murder or anything like that he should not be punished, merely hecauss
in the past he has %one good thihgs. If the man, who built this Assembly
Hall for us and with whom we are verv pleased and thankful, commits
a murder or some such thing, he cannot be exempted from punishment
merely on that account. I, therefore. say that if these persons have
changed their opinions, they must be out of jail, but, if they have the
same opinions, I think it will be very unwise that they should be le%
out of jail. I, therefore, oppose this Resolution.

Mr. D. K. Lahiri Chaudhury: Sir, when I just came to the House,
T remembered it was the first of Apri! and I thought to myself whether
T would be fool enough to support this Resclution or to oppose it. I wus
in a dilemma; but after the debate we had vesterday and after the fate
‘that has been disclosed of India by that very frank document, the White
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Paper, which is not only destructive of England but also of Indian
nationalism, I do not see any reason whatever why I should support this
motion at this stage, because I am fully eware of the fact that thousands
of people have been arrested in & very anomalous situation—anomalous
for the simple reason that, on the one hand, you declare the Congress
to be a lawful body and, on the other hand, you arrest those pecple
vho are going to attend the Congress Sesgion, including men like Pandit
Malaviya)i and Mr. Aney who is the acting President of the Congress.
They have been prevented from expressing their opinions on this Whife
Paper and that proves the truth »f ihe saying of the morning showing
the day. For my part it is really a pitiable thing on an occasion l'ke
this that I have to oppose this Resolution, but I take it that I will not
be misunderstood on the floor of this House if I simply oppose thia
Resolution. I stand shoulder to shoulder with the observations that have
‘been made by the Deputy President of this House and my other iriends.
If it is the intention of Government to gay the press outside by statute
and to arrest people even without knowing what they are going to do
end to just muzzle their mouths, not only by Ordinances, gut also by
arresting them without cause and putting them behind the bars, it is
no use pressing for the release of Mahatma Gandhi at thig stage. Let
Mahatmaji remain in jail ; but I assure this House that amidst the clanking
of chains and behind fetters and bars, nationalism will spring np bw
itself; and none can in this world, no power on earth, however strong
and powerful it may be, can retard the progress of democracy. The
Government can keep the physical bodv of Mahatma Gandhi in prison,
but they cannot touch his spirit. 'The spirit which he has kindled in this
country of non-violence, the spirit which has been imbibed by almost
every patriotic Indian is such that it cannot be eradicated by any amount
of Ordinances and Regulations. Let there be thousands of laws on the
Btatute-book, let there be thousands of legislations, let there be even
a complete ban on the liberty of the prese, but still you will find tha'
the fire which Mahatma Gandhi has kindlcd in the hesrts of Indians oan
never be extinguished. I do not krow how far His Excellency the
‘Governor of ‘Bengal is justified in exercising his special powers in arresting
80 many patriots now proceeding to Calcutta, but I say again let there
‘be thousands of Statutes, and none will be able to obstruct the onward
march of progress in this country. This country has proved beyond all
-doubt its fitness to attain the status which is enjoyed by the common-
wealth of nations. If merely the White Paper says that the country
is not yet fit, a White Paper which has been condemned by even the
‘moderates of moderates, I do not krnow for how long the British rule is
going to remain in this country. Do the Government want a revolution?
Do they invite chaos, or they want peaceful and systematic administration
under the British flag? If they are anxious to run the administration
under the British flag. then they must remain in this country and display
‘reasonableness, and govern the country with justice and equity, and not
with barbarism, if I may say so, nct with terrorism. Sir. who are the
{errorists? The flowers of India who come out of our Universitieg with
noble and high ambitions are thrown in jails. = Why is it so? It is
‘because of the policy that has been adopted by the present system of
Government. The Congress also has adopted the same policy, but on
.different lines. Today vou are trying to muegezle the spirit; you ecan
muzzle the physical body of man, but you cannot muzzle the spirit within
%im, and I can say with complete confidence that whatever amount of
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{Mr. D. K. Lahiri Chaudhury. |
torture you may resort to, whatever amcunt of inhuman and brutal trea¢-.
ment you may give to our countrymen, nationalism cannot be killed.
Yesterday I could not get an opportunity to speak on the White Paper:
although I am glad that my friend, Mr. Neogy, got his chance. What.
ie the White Paper that we have got from Whitehall? I jame ji
a. “Frankenstine’’.  Because it is the devil that hag been created by
‘Whitehall to destroy Indian nationulism.

Sir, many things are said about the White Paper, the question of
Federation has been introduced into it. But where is the Federation?
Where is the remotest ohance of this I'ederation coming into opefation?
K is a complete mockery, I should say, because the English people can-
uese the English language in any way they like, but with all of their
skill and efficiency they cannot hoodwink the Indian public who are more:
than a match to our rulers. There are certain conditions which show
that the Federation that is contemplated in the White Paper is remote
and that it will not materialise in the near future.  But, Sir. our
onward march cannot be stopped by that. Only those who are privileged
to talk, as the gramophone of Government. within the precinets of this
Chamber may accept this Constitution, but, Sir, no self-respecting people,
whether inside or outside this House, with a grain of common sense in
him. can accept the proposals embodied in the White Paper. Even the
people, who are behind the bars, if they are given an opportunity to
express their views on the White Paper, would not even care to look.
at it. Of course, free expression of opinion is stopped by adopting specia!
measures, because Governiment are really afraid of hearing the true opinion.
of the people on the White Paper. Sir, any such Constitution which
will be given by the White Paper will nol be aceeptable to this House
or to those who are outside this House. In these circumstances, it is
absolutely foolish to demand the release of Mahatma Gandhi. Let him-
remain in jail. I know it for s fact that the place which was at one
time the sojourh of the criminkls and culprits has now become the temple
cf patriotism, & place of honour. It has become the Forum of aationulism.
Every man, woman and child who bag dared to cherish the spirit of
nationalism has been put behind the prison bars. Nowhere in the world:
can it be found, that when responsibility is being transfarred from one
shoulder to another shoulder, the flower of the country, the best brains
in the country are kept behind the bars, with the. resuly that th-v ar»
not able to express their thoughts. Sir, I was following tte short notice
question asked the other day by Mr. Juz, and the answer that we received
from the Home Member was so disappuinting that I think the less said
abotit it-the better, as, in the case of Nero, the less said about Nero the
better, and, Sir, I may tell the Government that if  they. pursue this
policy of repression, it will not strengthen the hands.of the Tories who .
can shout many things in England, but it will strengthen the hands of
those people who are suffering silently behind the .prison barg und the
hands of those people in this country who are outside the jeils. hut who
sincerely feel for their brethren:who have been put into prison most.
unjustly and most unlawfilly. My friend, Mr. Yamin Khan, the leader:
of the Central Partv, or sorhe other party. I do not know what it is ... ..

'.Some Honourable Menibers: T.eader of the United India Party.

. Mr. D. K, Lahiri Ghaudhury: Yes, he is the leader of the United
India Party, and he is trying to unite Tndia bv lending his support to
measures calculated to suppress Indien nationalism.



RELEASE OF MR. GANDHI, ETC. 3059
Mi. WoHaminad Yimith #han: Ves.

Mr. D. K. Lahiri Ohaudbiufy: He bas ventured to open hig lips because
of the sure help of the Treasury Benches. He was telling of exploitation
about my friend, Mr. Maswood Ahmad, bttt I should tell my friend, Mr.
Yamin Khan, that he has not only exploited the House but also exploited
himself by joining hands with the irresponsible executive; I assure him.
this will not take hiim fo any higker, position than the one which he
holds under sufferance as it were. He has been very rightly treated
very recently . ... : '

Mr. N. N. AnkKlesaria (Bombay Northern Division: Non-Muham-
madan Rural): On & point of order, Sir. How is this. relevant ag to
how Mr. Yamin Khan has been treated by this House?

Mr. Presmént (The Honoursble Mr. . K. Shanmukham Chetty)
Order, order.:

Mr. D. K. Lahiri Ohandhury: I am telling the plain truth which no
Member can challenge. I throw out an open phallenge in this House
to contradict me. We get up a candidate against my friend who was
supported by the Government, and we secured an overwhelming majority
with the result that we defeated our friend. Let it be recorded in this
House, because it is a thing worth recording, and in this way if pigmies
of my friend’s type are set up as candidates for responsible positions,
they will be pooh-poohed by the overwhelming majority of this House.
Sir, I assure my friend that he has not the ghost of a chance to gof
himself elected to this House in the next election. It would have heen
better for Government to dissolve this House at this stage and seek
tresh elections on the issue of the White Paper, because they could #hen
see what amount of confidence the White Paper enjoys among the people
of this country. I want that the House should be dissolved at once and
Members.should seek a re-election on this issue. Let there be a fresh
issue, like the issue in Burma, on this White Paper, then Government
can see what amount of support they get from the public of this country.
Instead of dissolving this House, instead of making the White Paper
the main issue on which to contest the fresh elections, the Government
are extending the life of the present Assembly. They are Turther zagging
the prees and suppressing the free expression of opinion by the peogle.
The dumb millions of this country and the real leaders, who are inside
the prison bars, have all been deprived of an opportunity to have their
say on this White Paper. Is it fair. I agk? Ig it just, is it equitable?
Or ig it heinous ang treason against humanity? It is with great feclings
of regret that I am opposing this Resolution todsy. If anvbody asks me
as to what I see of the future of India, I can tell him only one simple
thing, which ig contained in the Paradise Lost. a description of hell:

* As far 88 the Angels ken,
We view the dismial situation waste and wild,

A dungeon horrible, on all sides round,
One great furnace flamed,

Yat from thosé flames no light but rather datkness visibie,
Served only to discover the sights of woe, : :

The regions of sorraw the dolful shades,
Peace and rest can never dwell, hope never ¢ mes,

That comes to all but torture without end.”
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Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadan
Rural): I am indeed very much grateful to you for being able
to catch your eye at this hour, but I should not have caught
your eye immediately after the whirlwind speech of my Honourable
friend, the representative of the zemindars of Bengal of which I am a
constituent factor. It is very unfortunate that we often forget ourselves
and try to take shelter under rhetoric—we forget the common courtesy .
which we in general society stand to a fellow being. I will not question,
Mr. President, whether this House is in any way connected with Standing
Order 29 prescribed under the Government of India Act, nor will I
question the propriety of other frisnds who have spoken before me
attacking so ferociously an Honourable Member, a colleague of ours here.
But I must say, I do not want to use an exaggerated expression, I will
only use a mild word,—it would be rauk bad form to abuse a fellow
Member here on the floor of this House under the protection of tie
Government of India Act and the rules and Standing Orders thereundcr.
So much for some of the points with which Mr. Lahiri Chaudhury did
his bismillah here in this House. But I was rather amazed to find my
Honourable friend, the Deputy President, coming out as the torch bearer
on behalf of the Congress thinking or feeling perhaps that he had the
strength in him to lead the forces of the Congress, or that he was in a
position to deliver the goods on their behalf ags an amicus curiz. This
question has been very often discussed here on the floor of this House
and I think the Government have oftep been asked whether or not they
are in a position to come to & decision with regard to the release of
Mr. Gandhi.

If I am not mistaken, my Honoursble friend, Mr. B. Das, from
Orissa has often been asked by the Government, the occupsnts of the
Treasury Benches, whether he was in a position to deliver the goods.
What seems to me is this. The Government will surely consider the
situation from different standpoints if either my Honourable friend, Mr.
Abdul Matin Chaudhury or Mr. B. Das, is in a position to play the role
of a Jayakar or Sapru here in this House. If my friend, Mr. Abdul
Matin Chaudhury, or Mr. Das, or others were in a position to become
messengers or ambassadors of Peace, on behalf of the Indian National
Congress, I am certain that the Guvernment would consider it with a
certain amount of attention. But it seems to me without meaning any
harm to them, that neither Mr. Abdul Matin Chaudhury nor Mr. Das
nor others, who have waxed so eloquen: on the subject, are reslly w
a position to deliver the goods. That is the ecrux of the whole thing.
I have great sympathy with my friends but if they were in a position
to deliver the goods, I am certain the Government of India would have
considered the question with seriousness.  (Interruption by Mr. S. C.
Mitra.) My friend, Mr Mitra, who comes from my constituency,
questiong the propriety of myv putting that question. I feel that not
even Mr. Mitra with all his boldness will at this juncture be in a position
to deliver the goods on behalf of the Congress, because it seems to me
that the Congress has not really considered what will be their position
in the coming future. If anybody wants to speak seriously and sincerely
on behalf of the Congress, I am certain, there are other avenues
absolutely open to them and I, in my own humble way, as a lawver,
would advise them to try them and not this forum. The Calcutta
Congress does not seem to be in any mood to consider the situation from
any changed angle now.

3 p.u.
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Mr. President, I want to be logical in my speech. I also feel that
relevancy ought to play some part in our talks here. I was nearly taken
off my feet when I listened to the thundering eloquence of my Honourable
Ariend, Mr. Lahiri Chaudhury, the representative of the zaminders of
Bengal in this House, when he uttered this question, how long ure the
British going to continue here? I think that is capable of answer in a
very short word, and my answer to bimn would be, as long as they
continue to be just and equitable. My fgeling is that the Britigh in this
country ought not to be afraid of a civil war here nor the description of
the hell as given by my co-collegian—John Milton—should frighten
anybody as long as justice and equity are their watchwards in all their
ections. If that be so, they can justly claim to continue here for many
hundreds of years. Certain friends have also taken objection as to why
the honoured name of Mufti Kifaetullah hag been put in the very same
Resolution. I have no quarrel with Mr. Maswood Ahmad, if he feels
that by roping him in in this Resolution he will be able to get an easy
passage out for Mufti Kifaetullah as well. But I think the wso-called
nationalism of the Mufti Sahib and cthera are not to be pursued as an
ideal to umify the different votaries of Islam in this country. Personally
T have very great regard for him as n learned man in Muslim law, hut
ff a gentleman of Mufti Sahib’s experience and knowledge tries tc take
the law into his own hands, Mr. President, I am afraid he bas gut
to thank himself.

Previous speakers have waxed eloquent on the merits and demerits of
the White Paper. I have no quarrel with them. I will have my chance
of expressing my opinion as the President of an all-India organisation, but -
what I feel is this, that the Constitution should be given a chance for what
it is worth, and, if it was possible to take away the rough corners from
its -various parts perhaps it will be warth trying.” With. thegse words I
resume my seat.

The Honourable Sir Harry Halg (Home Member): Sir, the debate on
this Resolution has perhaps inevitably suffered from the conditions under
which it has taken place. n Honourable Members of this House have
perhaps almost forgotten what happened on the 15th February—the ironical
suggestion made by my Honourable friend, Pandit Satyendra Nath Sen,
that Government should release Mr. Gandhi in recognition of his friendly
act in dividing the Hindu community. The debate was resumed on the
1st March and, after a few speeches including one by my Honourable
friend, Mr. Ranga Iyer, of & moderate and appealing type, it was adjourned
at the request of Honourable Members opposite who explained that they
found some embarrassment at that time in making up their minds as to
how. they should cast their votes.

And now, just one month later, the debate reappears for the third
time and this time we find it introduced by our new Deputy President.
My Honourable friend, Mr. Abdul Matin Chaudhury, was, I am sure,
endeavouring most sincerely to develop that sense of statesmanship in
‘himself which he found so sadly lacking in me, and hjs speech, apart from
certain personal references to myself, which are neither here nor there,
was couched in conciliatory terms. But T felt tempted to ask Mr. Abdul
‘Matin Chaudhury what are his credentials. Does he speak for the
Congress or is he merely giving expression to certain anticipations based
on, goodwill and the desire for peace? Is his statesmanship based on

r2
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facts or is it based on surmises? 8ir, 1 think those who aspire to states:
manship should endeavour to base their policy on the facts so far as they
ean be ascertained and that will be my endeavour in the views that I shall
lay before the House this afternoon. Though I oppose this motion,
I do sincerely acknowledge the spirit of goodwill in which many of the
suggestions have been made. Reace, Sir, it has been said, is the greatest
interest of the British Empire, and peace, I am certain, is the greatest
interest of India, internal peace, political peace. The question I have to
ask myself is whether these proposals will in fact facilitate peace.

Now, Sir, it has been argued that we cannot expect a dispassionate
consideration of the Constitution until the civil disobedienge prisonets have
been released. Could we expect it then? Let us put the matter posi-
tively instead of negatively. = What are the positive results anticipated
from a release of the political prisoners? I take it those positive results,
which certain Honourable Members opposite anticipate, are the restoration
of peaceful conditions in the country and the co-operation of the Congress
in the new Comnstitution. Those ideas take us back to the atmosphere of
1931. It was precisely with those aims in mind that the Government of
the day made what I venture to describe as an extremely generous gesture.
Those ideas carry an obvious appeal to men of goodwill, that peace should
be secured by agreement and that all should have a chance of co-operation
in the framing of the mew Constitution. At that time a magnanimous
course was followed and I amm glad that it was followed. It was right
that the experiment should be made. The jails were opened. The
Congress were invited to offer their co-operation in the further working out
of the new Constitution. I mention past history in no spirit of bitterness,
but I do think that it is necessary calmly to examiné the facts and to
form a judgment upon them so that our action in the future may have
some solid basis. Was that gesture received in the spirit in which it was
mode? 1 say, Sir, emphatically, No. Within-a shott time, it became
manifest that there was an organised sttempt to utilise the settiement as
s means for the preparation for & further conflict. The terms of the
settlement provided that civil disobedience should be discontinued. To thé
Government that meant peace, but to the Congress it meant truce.
Hardly had the pact been concluded than the word ‘‘truce’’ résounded from
all Congress platforms (An Honourable Member: *‘It is truce'’), and truce
with that mentality, with the mentality of war naturally degenerated after
an uneasy interval into war once more. It is no use making peace with
those who merely want a breathing space. To make peace, Sir, one
wants a reciprocal spirit of peace, and that is what we are looking for, and
hitherto looking for in vain.  All this, Bir, justifies, anq in my view
necessitates, due caution on the part of Government. We cannot ignore
the lessons of experience. After these two devastating outbreaks of civil
disobedience—for they have in fact been devastating to the country—after
these two outbreaks, we must endeavour to ensure the peace of the country.
If. in fact, the Congress do not mean to revive this struggle, why should
that not be made plain? Is there a mental reservation that, if the policy of
Government is not to their liking, if the principles of the Constitution do
not embody the Congress mandate—and I:shall hgva a word to say in a few
moments about that Congress mandate—they will hold over the head of
the Government the threat of a revival of the civil disobedience movement?
Sir, there can be no co-operation under a menace of the renewsal of civil
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disobedience. =~ We have no wish to keep these prisoners langer than the
circumstances require. But, equally we are determined not to let them
out when their release might lead to a repewal of the eivil disobedience
movement. We must pot risk the re-starting of trouble by premature
action.  Our position has besen summed up in the words used by the
Secretary of State in the House of Commons. He said:

“ We must have convincing reasons to helieve that their rolease would not be followed
by a revival of civil disobedience.”

Therefore, Sir, the question really resolves itself into this. What is the
Congress attitude? I adunit that it is difficult to get direct evidence about
that. Men of peace, men who are desirous of bringing about peace in this
country, suggest to us frequently that the Congress have changed their atti-
tude, their outlook, their methoj's, and that they now desire—as we desire—
peace. But that view is not very consistent with the evidence of the
activities of members of the Congress that come under our eyes. It is, of
course, a few months ago that Mr. Rgjendra Prasad was the acting Presi-
dent of the Congress; but, in a statement, which he made, I think, at the
beginning of this year, which he circulated—it was intended as s manifesto
to all members of the Congress—he said : o

‘*‘ We are bound in honour to and do most solemnly renew our pledge of independence
and reiterate our determination to continue the fight for freedom with truth and non-
violence es our watchwords and non-co-operation and civil disobedience including non-
payment of taxes as our weapons. "

Well, Sir, that at any rate is au uncompromising assertion.  Then,
there is the question of what is the attitude of Mr. Gandhi himselt. 'Thgb
18 & matter on which no one but Mr. Gandhi can enlighten us, But it
is obvious that as soon as Mr. Gandhi was released from jail, the problem
would at once confront him—a problem which at the moment, I should
judge from such utterances of his as I have seen, he prefers to put on one
side—as to what attitude he should take with regard to oivil disobe-
dience. And, Sir, who is going to assure me of what the answer would
be? Then, again, there are other leaders of a more extreme type than
Mr. Gandhi who are at present in jail. What is their attitude? What
would be their course of action if they were now released ? It has been said,
8ir, that the Congress might co-operate in devising and working the new
Constitution. I wish that were true; I hope it may be true. When they
are prepared to co-operate, we should welcome them. There are many at
present in the ranks of the Congress who, I have no doubt, are pre-emi-
nently fitted to help in the working of the new Constitution; and ’I venture
to affirm my belief in those words uttered by His Excellency in his address
to this House when he said that he believeq that the rr_farch gf events would
bring them in. But has the time come yet? Politics, Sir, seem to ma
to consist in realising what is possible and making the best use of it,
and not in demanding indefinitely what is impracticable. But have the
Congress come to that position? T sometimes feel that the Congress have
o different picture of democracy to that which we Enghgh people entertain,
and which,JHis Majesty’s Government have in mind in the Constitution
which they are at the present moment framing. T cannot help wo}r:_dtenng
whether the Congress still do not picture the future of India as wha T;r;e
might call the dictatorship of the Congress under democratic forms. at,
Sir, is o feature that confronts us in various parts of the world.
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The most conspicuous example of & party, a well-organized party seizing
the reins of power and establishing an absolute dictatorship over the rest
of the country was in Russia. That was the position of the Communist
party in Russia—a very well-organized party; they seized power for them-
selves and established their dictatorship. Now, Sir, if those are still the
views of the Congress (Mr. D, K. Lahiri Chaudhuri: ‘‘They are not’’), then
I think that there are very great dangers ahead in this country and that
no peace is in sight until those ideas are absolutely discarded. Would
release, Sir, at the present moment be useq for co-operation or for the old
policy of destruction? Now we were invited in 1981 to release Mr, Gandhi
in order to secure the co-operation of the Congress, and it is important to
consider what conception of co-operation in this matter the Cangress enter-
tains. I have refreshed my memory in the last few days as to the nature
of the co-operation which Mr. Gandhi extended to Government when he
was released in 1981, in order that the Congress might participate in the
further constitutional discussions. I happened to be in London myselt
during the period of the Second Round Table Conference and I hearq Mr.
Gandhi make his first speech to that Conference. I have it here. He
started by saying:

*“T have -come to London to attend this Committee absolutely .in the spirit of
co-operation and to strive to my utmost to find points of agreement.”

Nothing eould be more promising than that. But, then, he went on to
8ay :

‘1 am here to put forth that claim (thas ¢ to say the Congress claim) on behalf of the
Congreas in the gentlest manner possible but also in the firmest manner possible.”

And, then, with a gentle menner, he read out the Congress demhnd which
started with these words:

* This Congress, having considered the provisional settlement between the Working
Committee and the Government of India, endorses it and desires to make it clear that the
Congress goal of Purna Swara) (meaning complete independence) remains intact.”

He then went on to explain that the Prime Minister's statement at the
close of the First Round Table Conference, which was really the basis of
discussion, so far as he was able to understand it, fell far short of what
was aimed at and claimed by the Congress. Well, Sir, it might be said
that this was only a statement of an extreme position put forward at the
beginning for the purposes of bargaining and that a spirit of compromise
would meke itself felt during the proceedings. But, Sir, Mr. Gandhi’s last
speech at the Round Table Conference was of a very different type to that.
It was what I should call a menacing speech. It was delivered at the end
of November just one month before he landed in India. After explaining his
dissent from many of the conclusions of the Conference, he went on to say
that the Congress represents the spirit of rebellion and he made it clear that
he differed from the view that India should achieve her liberty through nego-
tiation and by argument. He said : ‘“The Congress has an alternative which
is unpleasant to you’’ and he made it clear that the alternative he had in
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mind, the alternative to negotiation, was force, and the method was civil
disobedience. He gaid :

-
“ No Government may t~. rate civil disobedience but Governments have to succumb
even to these forces as the Be:tish Government has done before now.”

And unless the British Government conceded willingly the claim (and 1
would remind the House that he said that the Congress claim was regis-
tered as complete independence), he made it clear that they were to be
fzrced bﬂ the method of civil disobedience to concede that claim against
their will,

Now, Sir, as I said, I speak in no spirit of bitterness, but these are
facts and we have got to take them into consideration today. At that
time there is no doubt that Mr. Gandhi ang other leaders of the Congress
had complete confidence in the irresistible power of this weapon of civil
disobedience. It may be that they have now lost that confidence. ~But
we must be assured that there is, in fact, a change of spirit, that it is
no longer a question of forcing the Government by these means to make
concessions which they do not believe are reasonable, and that it has been
replaced by a spirit of attempting to reach agreement by negotiation and
argument.

Now, Bir, much has been achieved in the three sittings of the Round
Table Conference (4 Voice:‘‘Question’’), and the Joint SBelect Committee
is about to sit on the proposals which are embodied in the White Paper.
We want help from all men of good will, but we do not want to encourage
the wreckers. Have the Congress any contribution to make at this critical
period of India’s history or is it, as it has been so continually in the past, a
mere bunch of negatives? If they have any contribution to make, let
them drop their talk of complete independence ang let them drop their
talk and their policy of civil disobedience. (Maulvi Sayyid Murtuza Saheb
Bahadur: ‘“What about Dominion Status?’’) We want the co-operation
of every section of Indian opinion in the work of constitutional reforms.
It is no pleasure to us to find ourselves in conflict with any considerable
body of opinion. But the Congress has for long been pursuing false aims
and using disastrous methods, and until it abandons those aims and those
methods, there can be no real co-operation, In the past, 8ir, the hope of
Congress co-operation has been too often like & will-o’-the-wisp, the
following of which leads the traveller into strange and dangerous places.
What we are looking for is the steady beam of light betokening a habitation
where one can enter with confidence and rest and feel secure.

Major Nawab Ahmad Nawaz Khan: 8ir, on a point of explanation,
I wish to show Mr. Maswooq Ahmad this copy of the Koran to prove. . .

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Order, order. The Honourable Member has made it clear that the
passage is in the Koran. That will do for the purpose of this House.

Major Nawab Ahmad Nawaz Khan: But he hag said .. . ..

. Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Order, order. The Honourable Member can pass the book on to Mr.
Maswood Ahmad.
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_Mr. Lalchand Navalrai (Sind: Non-Muhainmaden Rural): Sir, on a
pomii t;f--ordler. Is it permissible to bring the Koran hepe to intimidate
penple n ntimide

. L.
Mr. President (The Honourable Mr. R. K,AOSMnmukham Chetty):
Order, order.

Maulvi Bayyid Murtusa Saheb Bahadur: (South Madras: Muham-
madan): 8ir, but for the speech of the Honourable the Home Member
made just now, I would not have intervened at this time. Sir, the Home
Member asked the Congress people through us whether they are prepared
to give up their demands for complete independence and to call off civil
disobedience, I want to put a question to the Home Member.’ Supposing
they signify their willingness to surrender these two things, are Govern-
ment prepared to give India Dominion Status, and is the Home Member
prepared to give an undertaking on the floor of this House fo that
effect? May I expect a reply from the Home Member who spoke, as
be said, in g spirit of bitterness? '

The Honourable Sir Harry Halg: Sir. I must intervene, I did not
say that I spoke in ?spirit of bitterness; I said exactly the reverse.

aulvi Sayyi nrl Sgheb Bahadur: He might have said exactly
theureverse. mj’? fgm“ %1!12 ’v}z:.y ‘'vehement way in which he spoke, I am
led to think that he gave full vent to his spirit of bitterness and, as %
hear some of my friends saying, it was nothing but bitterness. Sir.
had no occasion to give expression to my views on the White Pgper durjns
the lasg three dgys; but now inasmuch as the Home Member has repeated
that the Joint Parhamentary Committee is going to give much power
to India, that they are prepared to frame a very generous constitution,
good Tegacy for maintaining peace and order in India, that they are
snxious. to give prosperity to India as the rea] custodians and trustees of
Indians, then I have to meet his argument to a certain pxtént. The other
day when the Bill relating to the Criminal Law Amendment Act was
being discussed here, we were held out an assurance by the TL.aw Member
and the Home Member that much power was being given to Indians
and that the Third Round Table Conference which was then in session
in London was sure to transfer much of the real power fo Indin. The
Home Member ther observed that T was singularly ignorant of what had
been transpiring in the Round Table Conference and that is why I enter-
tained some doubt as to the outcome of the Conference. I will now
request him to see and judge for himself from what has been outlined in
the White Paper, how far we are going to realise our hopes-and how far
he was and is in the know of things. 8ir, we are not going to get anvthing.
Even what we are going to get is not going to be satisfactory not only to
the Congress people but even to the non-Congress people. He said during
his speech that dictatorship could not be put up with. Ag if Gandhiji
is a dictator and he has no working committee, no all-India Congress
Committee and none to support him whole-heartedly and it is his voice
and his voice alone that predominates. If the Honourable Member will
read the proceedings of the Caleutta Congress he will find how Pandit
Jawaharlal Nehru and Mr. SBubhas Chandra Bose were able to counteract
Mahatma Gandhi, so much so0, that he was about to surrender to them.
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Not only that, Sir, If the Home Member should again take the trouble
to read the proceedings of the Ahmedabad Congress, he will find that
when Maulans Hasrat Mohani moved the Resolution for complete inde-
pendence, Gandhiji had to take a great amount of trouble to approach
each and every member not to support that Resolution. 8ir, so far a8
I know he has always been for Dominion Status; but he was driven to
the necessit?' of making common cause with other Congress leaders to
pass g8 Resolutjon for complete independence at Lahore on adcount of the
tenacity which was displayed by the Government of India. But for their
tenacity such a Resolution would not have been passeq there. Even now,
us I said, if any assurance can be held out to the effect that India shall
have Dominion Status, I think the matter can be very amicably settled.

Muslim friends pounced upon my
Ahmad, for having included Msulans
Mufti Kifaetullah in this Resolution. 1 want to ask those gentlemen
whether Mufti Kifaetullah is not one of the political prisoners. =~ When
they have so much admiration fer him, why should they not support
Mr. Maswood Ahmad’s motion? Some Muslm friends and a few Hindus
may not be admirers of Gandhiji, but I may assure the House,
Sir, that 90 per cent. of the Indians as o whole are admirers
of Gandhiji, though many of them ave not his followers. He
may be wrong in having taken to a method ‘which has not proved
very effective. But his bond fides and his followers’ bond fides cannot
be questioned by anybody. He and his party have made so many
sacrifices and subjected themselves to so many sufferings and hardships
for the well being of India and Indians according to their own light.
Government who pose themselves as our custodians and trustees have not
given a praoctical proof of the veracity of their statement. (Hear, hear.)
Sir, White Paper ie quite clear on that point.  Supposing something
substantial we are going to achieve after the Joint Parliamentary Com-
mittee, as the Home Member has said, why do the Government not agree
with us at least in this point that, so far as the delivery of goods is concerned,
it is the Congréss that has to undertake the duty through Gandhiji?
Sir, is there anybody in the House that can question it? The Congress
organization happens to be ‘the only well-organised institution throughout
India, a point which has been recognised even by the Viceroy and by the .
whole Government? Even supposing the Joint Committee do succeed
in effecting palpable changes in the future Constitution, which I do nrot
believe, even supposing many favourable things come to pass. T may assure
the Government that there would be a lot of difficulties in putting them to
action. How long can a Government go on imprisoning persons, numberina
50.000 or 60,0007 Is this a wise policy of maintaining peace and order?
8o, Sir. the Government should sce their way tn release all the political
prisoners including the Congressmen, including Jamiat-ul-Ulema members
and workers and all other political prisoners who have not committed any
act of violence. As I once remarked, Sir, this non-violent civil disobedience
movement cannot be killed by anv Act. Government have fully realised
this point and yet they won'f give wav. Of course we are going to hold
discussion on that point shortly. 8o I need not take the time of the House
by developing it. B8ir. as regards the dictatorship, I may say one thing.
The real dictatorship is now to be enjoved by three kinds of rulers: The
supreme .dictatorship is to go the Secretarv of State, the dictatorship
is to be enjoyed by the Governor General and the Proyincial dictatorship
18 to be enjoyed by the Provincial Governors and not by either Mahatma

Then, again, Sir, some of m
Honourable friend, Mr, Maswoo
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Gandhi or by any of his followers, (Hear, hear.) This point I have tried
to convince my ¥riends on the other side of this House with the hope that
they will put forth genuine efforts to ameng matters and create good
atmosphere for the welfare of India and British Empire.

Mr. B, Das (Orissa Division: Non-Muhammadan): 8ir, during the
five minutes’ span of life allotted to me on this Resolution, I would just
say that the Honourable the Home Member made a very weighty state-
ment. I am glad he lifted the veil of what happened in 1931 and he
described that history. 1 am glad to know the view point of the Honourable
the Home Member and that of the Government of India, He was
then in England. Of course he did not participate in bringing out the
Gandhi-Irwin Pact.

My friend" described Mahatma Gandhi as the dictator, but while I was
‘listening to his speech, I could not recognise whether he was replying in
the voice of & Mussolini or a Hitler. Well, I took it that he was dictating.
He was telling that Mahatma Gandhi was not to compromise and so he
is not going to release Mahatma Gandhi and other political prisoners.
What about the telegrams and cablegrams that surely the Honourable the
Home Member has got in his file and the India Office has got in its file,
between England and India, between the friends of India and the friends
of Congress and also prominent Congress leaders who were very anxious
in the months of November and December last and in January this year
to create a favourable atmosphere to bring about peace in India? The
fact is that Government are in trouble. They knew that the Governmeny
at Home were for the release of Mahatma Gandhi and other political
prisoners. That was the impression got by that prince of moderates, Sir
Tej Bahadur Sapru and also by his lieutenant, Diwan Bahadur Ramaswami
Mudaliar, I am sorrv he is not present here. I am sure he is a party
to it. Sir Tej Bahadur Sapru was assured in London that as soon as he
landed in India, Mahatma Gandhi and other political prisoners would be
released. =~ Why  were they not released? Now, my friend has
lifted the veil. Sir. I will also lift the veil a little. =~ What happened
in 19817 A friend of Mahatma Gandhi asked him:  ‘‘Well,
Mahatmaji, while you are getting 75 per cent. of the Dominion Status of
Swaraj, why do not you accept it?’’. The Mahatma said: ‘““Well, if I
am convinced that I am getting even three annas worth, i.e., something
like 20 per cent. even, then I will accept.”’ My friend, the Home Member,
who did not participate in the White Paper discussions gave out his views
today. My friend knows that the White Paper does not contain even
transfer of 20 per cent. of power and responsibility to us. My friend, Sayyid
Murtuza Seheb Bahadur, has pointed out that if Mahatma Gandhi led
the civil disobedience movement, it is non-violent civil disobedience move-
ment and so what was the use of calling him Mahatmaji, a wrecker.

Somebody vesterday and somebody this morning said,—it is my friend,
Mr. Yamin Khan—that the civil resisters inspired communalism in the
country. Well, they can say anything they like, but if I can interpret the
thought of the political prisoners who are in jail and their colleagues who
are outside this House and who are not here. they will say in the words
of Sir Samuel Hoare :

“ The caravan passes by :
Let the dogs bark.”

Bo the caravan of the Congress is passing by. (Hear, hear,) It matters

little for them. Probably and even certainly it is the view of the Govern-
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ment of India that Congress leaders should not be released. 8ir, I was
going to say ‘‘probably’’, but I did not mean it, as who knows that the
Secretary of State and the DBritish Government are not going to part with
even 20 per cent. of the power? Therefore, the Honourable the Home
Member can dictate and he can keep the political prisoners, Mahatma
Gandhi and others in jail, but to accuse them that they are the wreckers
and Mahatma Gandhi did not even want the Dominion Status is not to
reveal the whole truth. I would remind the House what my friend.” Sayyid
Murtuza Saheb Bahadur, said that there was a difference in the Congress
gamp. There is a certain section who wanted substance of indepen-
ence. . . . . . .

Mr. President (The Honourable Mr. R, K. Shanmukham Chetty):
Order, order. Mr. Lalchand Navalrai. )

MOTION FOR ADJOURNMENT.

WHOLESALE ARRESTS IN CONNECTION WITH THE CONGRESS SESSION IN
CALCUTTA.

Mr, Lalchand Nave'ral (Sind: Non-Muhsmmadan Rural): Sir, I
move that the House do now adjourn and, in doing so, I have
two objects in mind. .

[At this stage Mr. President (The Honourable Mr. R. K. Shanmukham
Chetty) vacated the Chair which was occupied by Mr. Deputy President
(Mr. Abdul Matin Chaudhury).]

The first is to try and draw the attention of this House to the
wholesale arrests of Indian men and women, men of status and position,
who have gone to attend the Calcutta Congress, men who were going to
attend the Congress and even those who intended to go to attend
the Congress. The second object is to draw the attention of
the Government that this wrong polisy of theirs, this wrong policy of
repression, should be put a stop to. No country, no Government has
gone orr ever with repression. It is only conciliation and the seeking
of goodwill that makes for good government and establishes it in people’s
hearts. At the very outset, I must say that I am not a Congressman,
I am not a member of the Reception Committee of the Congress, and
that I have o hand in the management of the Congress. I may also
inform the House that I do not want to attend the Congress nor have
I any intention of doing so, not from the fear that I may be arrested,
but because I have no intention myself of doing so. As & disinterested
person, therefore, I give this advice to the Government that they should
not do things which excite the people. Instead of bringing in a good
atmosphere into the country, the Government are leading to a disturbed
atmosphere. The Government are seeking to put down the Congress
in an indirect manner. The Congress is not an unlawful body. In
answer to questions here, the Honourable the Home Member hag said
several times that the Congress is not an unlawful body: and the rame
view. I find, has been taken by the Bengal Government. This questicn,
which T am discussing on this motion, wag debated in the_ Bengal
Council on the White Paper Debate, and there it has been said—I am
reading from the Hindustan Times of today :

[ i i i ouncil on
with tl?:pcldy‘cﬁt? (;’1::‘;: gfesc;;e:’tiglt:g ;‘mt;ﬁ:eioel;femlf Lg:rf:bev, said that no order has
been jssued prohibiting the ensuing Seasion of the. Congrees in Calcutta and that the
Congress itself has not been declared ns an unlawful body.”

4 P,

Friday, in connection
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Sir, I am really amazed. As a lawyer, I would appeal to the grandest
lawyer in the House, the Honourable the Law Member, to say whether,
if any assembly is not an unlawful assembly, but is a lawful ome, is it
or is it not illegal that people should be arrested when they intend to
go to a lawful body, and, furthermore, that they should he arresteq when
they have only an intention of going there?

Mr. 0. 0. Biswas (Calcutta: Non-Muhammadan Urban): Was not
the Reeeption Committee declared unlawful ?

Mr Lalchand Navalrai: 1 was. coming to that. Thgt is my second
point. Coming to the second question to which my Honourable friend
from Bengal is very anxious to know the reply, I know it has been
said by the same Home Member that the Reception Committee had been
declared an unlawful association. But, Sir, may I know if all ihese
arrests have been made because these people have actually joined the
Reception Committee? I would say that those who actually reached
Calcutta, according to my information, had not yet enrolled themselves
as members of the Reception Committee when they were arrested. Is
that legal? Is that lawful? Is it British or un-British? Still more,
8ir, if people are going to be arrested when they have simply started
from their homes and have not yet reached Calcutta, I cannot possibly
see that there is any law which would allow this sort of thing—not even
the rules and regulations that have been made wunder the B8pecial
Emergency Acts. I submit, it is not a few people who have been so
dealt with. There are so many who have been arrested from all nooks
and corners of Indig. I find, with great pain, that people from my own
province of Sind have been arrested in (Hyderabadq and Karachi and
other places,. even though thev had not yet reached the railway station.
By this course of action, we lose confidence in the Government, and,
I submit, it is high time, now that the Constitution is in the making,—a
Constitution which is opposed by the people and is considered by them
unsatisfactory—at a time like this, it is the duty of the Government to
see that such things as these are not put into force: it simply adds insult:
to injury. S8ir, T have absolute sympathy with those who hayve heen
arrested, because I feel that they have been unlawfully arrested. I
think, on the other hand, that the Government ought to be thankful to
these people who have adopted non-viclence as their creed. Non-violence
has saved the Government. Government should be very thankful to
the hero of that non-violence movement that has saved the Government.
Otherwise, like Bengal, which is teeming with terrorists, the whole
country would have been like Bengal. The Government should, therefore,
he thankful to Mahatma Gandhi for it. T would ask Government whether
the situation is not something like this: these people are going to
attend a lawful meeting, a meeting which hag not been declared unlaw-
ful. Can you not then compare it with the meeting in this House of
the Assembly which is absolutely lawful? And if, a Member, who is
on his way to nttend this Assembly and claims his right to do so, is
arrested. is there any law under whieh vou can justify his being arrested only
because he desired to attend the Assembly? Sir, it is exactly like thet, and
unless and until the Government come forward boldly and say that they
hold the Congress an unlawful body, it is very unjust to arrcst the
delegates. We have put direct questions in this House on this pointy
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I have myself several times asked in this House as to where is the neces-
gity of approaching the matter in- this indirect and cireuitoug inanner,
which is rather, I should call, infamous. If the Government hold the
Congress an unlawful body, then they should openly say so, but why
do they say that they do not regard the Congress an unlawful body and
yet arrest the delegates or people who wish to attend the Session when
they are on their way to Calcutta?

Then, Sir, in my opinion, there need be no apprehension in the mind
of any one about any disturbance taking place by holding the Congress
Session in Calcutta or anywhere.- If Mahatma Gandhi had been set free
and if the Congress Session had been held under his presidency, there
would have been greater safety to the people and the Government - alike,
but in his absence the Congress was going to be held under the presi-
dency of that revered leader of India, Pandit Madan Mohan Malaviya,
whom this House knows very well. Honourable Members know very
well the very moderate views of Pandit Malaviyas, and if the Congress
Session had been allowed to be held under his. presidency, there would
have been absolutely no harm, no kind of disturbance would have tuken
place. But may I not ask, when Government boasts that they have
got the power to stop any meeting in the event of any disturbance teking
place, why could they not have waited until actually, the Congress Session
was held and then taken any action they liked if there arose any necessity.
There are several meetings held all over the country and we know even
lathis are used in some of those meetings, but such things would not have
happened in the Congress if it were permitted to hold the Session under
the presidency of a man like Pandit Malaviya. In that sense the Govern-
ment have become irresponsible, because when they have the power to
stop the Congress or, any meeting for the matter of that, if there is
fear of any disturbance of the public peace, why did they resort to this
harsh step before the meetings were actually held?

Mr. 0. 0. Biswas: Prevention is better than cure.

Mr Lalchand Navalral: I do not think my friend will accept the
position as a lawyer. It appears to me that the methods by which these
people are being arrested are so costly that it is really a drain upon an
already baikrupt Budget. Not only people are going to Calcutta by
rail, but T am told that people even from far off villages are going there
on foot,—that is what the papers say. Now, is the Congress dead?
I say no, but the activities of the Congress are going on in a silent and
non-violent manner. . . . . .

- Mr. Deputy President (Mr. Abdul Matin Chsudhury): The Honourable
Member has got only two minutes more.

Mr, Lalchand Navalrai: Thank you, Sir. I shall just conclude. I
think it is only the question of prestige that has entered into the head of
the Government in resorting to this step. They want that Mahatmaji
should come out in the open and offer his terms and declare that he
will give up the civil disobedience movement, but, are the Government
giving him a chance to come out and express his views, and if there
was any period when Mahatma Gandhi should have been sllowed to have
his say, it was at the present juncture. Government have locked him
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up, as also all the leaders of the country. Mabatma Gandhi knows that,
according to the rules and regulationg of the jail, he cannot express hie
opinion. Now, I shall conclude my remarks by merely adverting to the
test which is suggested to be applied by Mr. Morgan Jones, M. P., in the
Parliament :. i

‘It was no good suggesting that they had a favourable atmosphere in India for
discussion until all peoplo representing all shades of opinion were free to discuss among
themselves. There were thousands of peorle in the jail, including large numbers of those
Dbelonging to the most influential body of organised opinion, besidee its leaders. They
had been frequently told that the Government’s attitude must be a declaration of the
abandonment of the policy of non-co-operation. How did Sir Samuel Hoare propose
to put that to test ! He pointed out that the Calcutta Congress Session had been banned,
and he suggested that the only way that Sir Samuel Hoare could expect such a decision as
the abandonment of the non-co-operation was to allow the meeting to be held .

Sir, I move.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Mubammadan
Rural): Mr. Deputy President, the Congress, which is the premier political
institution in India and which is a perfectly constitutional and legal body,
is now because of the measures adopted by the Government, precluded
from holding its meeting, and it is not allowed even to expresg its opinion
on the White Paper. It has been made abundantly clear, and we had it
from the Government themselves, that the Congress is not an illegal or
unconstitutional body, and it is, therefore, difficult for me to understand
what is the purpose of Government, when they do not declare the Congress
an unconstitutional or illegal body, nor do they prevent its Session being
held in Calcutta by passing some orders under section 144 Cr. P. Code,
prohibiting the holding of meetings in furtherance of the Congress pro-
gramme, but yet arrest people in the small hours of the morning in
different parts of India and take all possible steps to prevent the holding
of meeting of the Congress.

Well, if Government want to tell the world that the Congregs is not
largely attended and that it has ceased to be representative, for there were
not sufficient people to attend the Congress Session, if that is the object
of Government in preventing people to attend the Congress Seassion in
Calcutta, then they are entirely mistaken. Do they want to tell the world
that the Congress is an unrepresentative body and that there are mo
delegates to attend it? Perhaps the Honourable the Home Member will
explain in his speech what exactly is the purpose Government have in mind
in not passing orders under section 144, Cr. P. Code, or under similar sec-
tions. I think they are now acting under section 8 of the Criminal Law
Amendment Act, which says:

‘* Any officer of Government, authorised in this behalf by general or special order of
“Local Government, may, if satisfled that there are reasonable grounds for believing that
any person has acted, is acting, or is about to act in furtherance of the objeots of any
unlawful association,” (This is not an unlawful association and so this portion of the
clause cannot apply) * or in furtherance of the commission of an offence under section 23
or of any offence prejudioial to the public security, may himself arrest such person " —
(and here unleas and until Government will interpret that the hold'ng of the Congress is
an offence, because it 18 prejudicial to public security. it 18 not. an offence)—** without
warrant, or may direct the arvest without warrant of such person, and in meking such
arrest may use any means that may be necessary to effect tho arrest.”

I do not know really how the question of public security could
-affect the holding of the Congress Session, and the main purpose of holding
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the Congress Session, as far as I could understand, was to discuss the
White Paper. Now, Government were anxious to give three days to this
House for the discussion of the White Paper, and the Honourable the
Home Member narrated to us about the attitude of Mahatma Gandhi in
London. May 1 remind him of the attitude of the British nation itself
when, after the Treaty of Versailles, India was invited to be the original
member of the League of Nations which was open only to some Sovereign
Btates and self-governing Colonies? Was it not one of the Fourteen Points
of President Wilson that every nation will have its right of self-determina-
tion? We certainly claim that it is the birthright of Indians to have any
Constitution that India likes and not to be dictated to by Britain. Britain
may have forgotten those days, those pledges. I do not say,—if I have
time, I will explain it later on—I do not say that I am against British
connection, but I am certainly against British domination. India alone
can and should settle her own Constitution. Bhe may seek the co-operation
and advice of the Britisher, that is a different question. But I know also
that, under our present circumstances, Britain can force down our throats
apy Constitution that she likes. That was the reason why I did not like
to take part in that insulting discussion that we had in this House. Who
cares for the opinion of this House about the White Paper? I know the
time will come when India will settle her own Constitution and then will
be the time for us to demand it. England is having representative institu-
tions for centuries now, but, even after more than 100 years of British
rule in this country, England did not think giving any representative
institutions to India. The other day, my Honourable friend, Mr. Amar
Nath Dutt; was narrating the story how in the Lord Cross’s Act some
element of representation was first given to India. Now, there is great
anxiety to -have more of these things.” I say, these concessions are not actu-
ated by any charitable disposition, they can never be. It is certainly true
that & nation gets the Constitution that it deserves. = What Constitution
we deserve we shall get and no power on éarth can stop it. It is the con-
tention of the Die-hards in England . . ...

Mr. Deputy President (Mr. Abdul Matin Chaudhury): I do not want
to interrupt the Honourable Member. but the relevancy of his argument

seems to be very far fetched.

Mr. 8. O. Mitra: The relevancy is this. The Congress is the only
political organisation in Irdia whose voice will really decide about the
future Constitution, and the arrest of all the delegates in different parts
of India under the pretext of any of the criminal laws of the land is an
abuse of law. If really Government want some real settlement, it is by
the co-operation and help of the national leaders who are mostly repre-
sented in the Congress. The relevancy is this. If Government thl_nk
that the time has come when Indians should form a part, if not the major
part, in framing their own Constitution, then thev should not keep _the
Congress delegates in jail when they were gathering in Calcutta mainly
for the purpose of discussing the White Paper. The Honourable
the Home Member made it perfectlv clear today that the Congress
leaders cannot expect to be free unless thev give up the ideal of independ-
ence. T did not think that an Englishman of his position would expect
any self-respecting Indian to subscribe to the proposition that even the
ideal of independence was not to be claimed bv them. For m,v‘se.]f. T really
‘believe that there is very little difference between full Dorninion Status
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and independence. I claim jndependence; and if I get full Dominion Status,
t shall be more than satisfied, because if we could get real Dominion
8tatus, that would mean independence for India. My Honourable friend,
Bayyid Murtuza Sahib, asked the Honourable the Home Member several
times, and I think it was my Honourable friend, Mr. Ranga Iyer, who
said that even the words ‘‘Dominion Status’’ were not uttered by any
of the parliamentary leaders in connection with the White Paper and it
dees not appear anywhere in that book. If the Home Member likes to
e frank and free, be should tell us if they have receded from the original
position and that they are not willing even to concede Dominion Status
in a diluted form. Let us be plain and frank.

T know that the present policy will merely drive the whole country in
desperation into the hands of the extremists. The position of constitu-
tionalists 'like us here in the Assembly will simply be intolerable between
those two extremes. On every occasion possible we have said. that the
present policy of the Government is wrong and that the Congress should
be given full freedom to meet. It is only in the open Session that the
Congress can properly give vent to its feeling. Why are the Government
o nervous  when the Congress Session is proposed to be held publicly,
openly, ahd with the ideal of non-violence? The whole of India is unarmed,
and why should the Goverhment be so nervous as not to alow them to
decide their future programme? I ask my Honourable friend, Sir Harry
Haig, in all seriousness, who is an Englishman, what is left to an:-unarmed
nation like the Indians, if all their wishes, all their resolutions, all their
demands are thrown out without the least consideration by the powers that
are governing them? What can they do? Is not civil disobedience the
only remedy? What else is left after times without number we have
begged in vain with a beggar’'s bowl as my friend, Mr. Gaya Prasad, would
sav? If all constitutional measures fail to attain what India in an
unanimous voice may demand, what is left to a civilised nation like India,
which will not go to the barbarity of a war, except to have recourse to
civil disobedience? Is really the principle of civil disobediénsce immoral?
I think that is the only moral way by which a nation. that is spiritually
strong, can put pressure on the power which is ruling over them only with
phvsical force. It is too much to expect that these Congressmen will say that
they do not want independence. But independence, as has been explained
rhore than once by men like the late Pandit Motilal Nehru—the substance
of indeperderice will be sufficient. In the Conference of All Parties it was
stated several timeg that we did not want the whole of Dominion Status
all of a sudden, we ourselves agreed to have safeguards.  After all this,
the Home Member says that because the Congress said that their ideal
wae independence, that should: necessarily mean severance from Britain and
that will necesdarily mean further that every ome in the Congress, when
let out of jail, will start civil disobedience tomorrow. T think that is
assuming too much. If you like to hang a dog, you can give it any name
vou like, but I say that there is still time for the ruling powers to recon-
gider their position. - Thev must try to reconcile everv section of the people
to hélp the Government. because,” due to trade depression, the time has
comé when onlv s National Government, with all the enerev and enthusinsm
of national leaders. can save India from her present position, and this is
the case with everv countrv in the world. Foreign rulers, with all their
energies, with all their intelligence, will not be able to save the situation.
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With these words, I support the motion of my Honourable friend for censur-
ing the Government for not allowing the Congress to hold its Session in
Calcutta.,

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions Muham-
madan Rural): Sir, before the Congress was invited to the -Round Table
Conference and Mahatma Gandhi and other Congress people went to
England, . the politicians and the great men of Europe and in England
said that the Congress was the only organised body in India and that it
was the greatest political body. This was said from the top of voices
that the Congress was the only political organisation, the only intellectual
body that could deliver the goods to a great extemnt, if mot to the full
extent, on behsalf of India. Today we find the Congress, and the Jamiat-
ul-Ulema subjected to humiliations. They are rotting in jail and are not
given an opportunity even to express their opinions on such 'an important
occasion, an occasion when the whole of India is- denouncing the White
Paper, an occasion when the life and death question of India is hanging
before the world.

When we move thig motion in this House, our object is simply to bring
the matter to the notice of the Government and to give them our definite
views on the subject. We know that our voices may not be effective, our
arguments may not be convincing, but still we hope that when we move
this motion, our voices will reach the British ears and the ears of the Govern-
ment of India in very express terms. We know, as a matter of fact, that
there are two belligerants in the Indian field, one is the Government and
the other is the Indian National Congress. Our object here is simply of a
peace-maker and not to join any of the belligerants.

[At this stage Mr, President (The Honourable Mr. R. K. Shanmukham
Chetty) resumed the Chair.],

It is not only in the interest of the country, but also in the interest
of the new Government that may come into being as our national
Government, that we ask for the peaceful and calm consideration of the
White Paper. Our object is nothing further than that. The Honourable
the Home Member said that our Deputy President spoke in a tone of
bitterness. It is not in a tone of bitterness, but in & tone which will
ensure that our case may not go by default. = When we move such
Resolutions, we do speak in feeling terms. We use vehement words.
They may not be conclusive to other minds, but we want to put it in a
language which will be appealing. It is a pity that we could not discuss
the White Paper at some length and that several of us could not find
the time to say anything on the White Paper. I am one of those nn-
fortunates. But now I would not ray anything about it at all, except
the fact that if the White Paper is to be received in India in a peaceful
condition and discussed in a spirit of conciliatoriness, then we must have
a calm atmosphere to consider it calmly, ccoly and dispassionately. How
can sny Government in this country gc on when the greater portion of
the intelligentsia is confined in jail. Fvery house is weeping for the
father, son or brother or other relatives who are in jail. 1,600 people
are in jail. My submission is that cnly when these prisoners are release:l.
there will be & calm and peaceful etmosphere in the country for the
consideration of the White Paper.,  With these words, I support th:

v}
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0Mr. ¥. W. Ankiesatia (Bombay Nerthern Division: Non-Muhsmmiadan
Rural): After henring the impassioned ivrelevancies of my friends, Mr.
8. C. Mitra and Mr. Azhar Ali, one would be tempted to reply ‘o -thein
on account of the apparent sincerity behind them.

My, B. 0. Mitth: It requires brains to understand us.

Mr. B. V. adhav (Bombay Central Division: Nen-Muhammadan
Rural): Is it a reflection on the Chsair that it allowed irrelevant talk?

Mr. N. N. Anklegaria: But, I will resiet the temptation and direct
myself straightaway to the motieh of my Honourable friend, Mr. Lalchand
Navalrai. That motion 1 find to be absolutely irresponsible and absolutely
ill-conoeived. It is irresponsible. becaus: the Honourdble the Mover doea
.wmot know the eonsequences involved in acceding to it.

Mr, Lalchand Navalrai: Question.

Mr. N. N, Anklesaria: It is ill-conceived, because it has absolutely
no solid reason behind it. The only reason that my Honourable friend
adduced was that it was part of a repressive policy. I ask my Henour-
able friend what is repressive policy. If repressive policy is the enforee
ment of respect for law, I should welcome that repressive policy and
I feel sure that every sane minded man in this House and outside will
be with me in that opinion.

Mr. K. O. Noogy (Dacca Division: Non-Muhammadan Rural): What
is that law plesse

Mr, N. N. Anklesaria: I will just come to that. The law is laid
down in the Bengal Criminal Law Amendment Act and the Public
Security Act and if any man offends sgninst that law, it is but fit that
he should suffer the consequences of so offending and if a Government
do not stand by their law, it would be a serious dereliction of their duts
to the whole country. The Congress stands for Gandhism, the Congress
stands for non-cg-operation, the Congress stands for the non-payment of
taxes and the Congress stands lastly for civil disobedience, disobedience
of the laws of the land.

An Honoutgble Member: Why don’t the Government declare it
an illegal body? _ .

Mr. X. N, Anklegaria: It is a great pity that the @overnment of
India have up till now not declared the Congress gn illegal body.

An Honourahle Member: You then pass & vote .of -oensme on them.

Mr, N. N. Anklesaria: An Honourable Member tells me that the $ime
_is fast coming when that body will he detlared en unlawful bodv, and
as my Honourable friend, Raja Bahadur Krishnamacharias said hefore,
“‘he laughs best who laughs last”.

An Honourable Member: You are quotfng your Leader.
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Mr. N. N. Anklesaria: Sir, I can say that a man who does not pay
:any regpect to law and order, and who aids, either by deed or by word,
ite violation is & veritable enemy of his country. ' .

An Hohoutable Membet: Opinions differ.

Mr. N, N, Anklesittd: Sir, as 1 saifl, it is high time that, if the
-Congress does stand for the subversive activities that I have enumerated,
it should be declated an illegal hody. 1f my Honourable friend, the
‘Mover were to know the extreme moral disirtegration ‘which Gandhisin
has brought about, at least in my province of Guzerat, he would think
twice before advocating its continuance  Gandhism has set the child
‘againgt the parent. Gandhism has sét the pupil apiifet the tedchér.
Gandhism has set the wife against tiwe husband.  And, lastly, Sir,
‘Gandhism has set, as we all know o our cost, class against eclass! Arnd
it is high time that Government should come forward and stand hy
the people and do their duty. Sir, thc enemieg of India ought oy this
time to know that the policy of compromise and cajolery is gone, and
the policy of justice and.firmness has come (Hear, hear); and, Sir, with
:all respect to my Honourable friend, the Deputy President, I would
-say that if any one man hgs stood during the last two years between
chaos and order ih this coultry, that mdh is otir Honourable friend,
Sir Harry Haig. (Loud Applause.)

An Honourable Member: And also Mr. Anklesaria.

Mr. N. N. Anklesaria: Yes, possibly Anklesaria.  (Laughter.) Leu
me tell that to my Honourable friend, the Deputy President, plainls
and frankly. Sir, T am sorry, my Honourable friends are interruptinc
me in that gpirit of levity which is so much to be deprecated in responsibl=
legislators, such as they pretend to be. This is all I have to say againet

the motion and I strongly oppose °t.

Mr, B. V. Jadhav: S8ir, before supporting the motion moved by =
Member from my Province, I wish o congratilate my colleague from
‘Guzerat on the - excellent gpirit which he has shown and which he is
Jv the habit of showing in this House  (Laughter.) Sir. he has -tha
honour to represent, the same constituiency which returned yvour pre.
idecessor: and when the  Press gallery reports this evening a summary
cf his speech, 1 wish they would not spare anv efforts to give the full
text of his speech so that perhaps the voters of Guzerat will realize their
folly in practising non-co-operation st the time of the election. Sir.
if anything is wanted to convince the followers of the Congress th:!
their dootrine of non-co-operation with the legislative bodies was wrong,
‘such instahoes as these will, I am sure. convince them; and I hope
-and trudt that at the mext election Cengress will not stand out,—because
they tave to pay a very exorbitant price.

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
amadan Rural): What is that price?

Mf, B. V. Jadhav: You, 8ir Muhammad Yakub, and the House knuw
that very well, I should think. Now, Bir, to turn to the motion under
consideration, up to this morning more than a thousand persons have
beeh ariested gt different places and different stations for the simple
réason that thiey were going to sttend a seesion of the Congress which
G2
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is not yet an illegal body. "The holding of a session of the Congress is
prohibited; it is not illegal; and it has been the practice in'all etvilized
countries that whenever any person or group of persons find .that an
order of the Government is not a rigiit one, fh'ey have the only rethod
of protest by breaking such order. I d> not think there is apy impro-
priety in that. 8ir, Governments are carried on, after all, by human
beings. It cannot be said that any Government is infallible. and that
therefore all their behests ought o be obeyed without any objection
cor without expending even a thought cver it by a subje¢t. Sir, ‘he
orders of the priests and of the churcheg are sometimeg placed before the
congregation under the guise that they emanate from a higher authority,
from God, and therefore are infallible and that they ought to be accepted
without any murmur and question. But any order of a lay and secular
Government cannot lay any .such claim to infallibility: and therefore
when any section of the public thinks that an order of the Government
is not right but is wrong, then that gection hag the right to protest against
it and to break it. Of course, it dves not deprive the Government of
the country of the power of exercising their right to punish such delin-
quents, and I do not condemn Government for the action they have
been taking. I am simply placing before them the fact that whiIe they
think that their actions are right under the laws that they themselves
have made but which are considered by others unjust, the people whn
have come forward to break them dc also realize the consequences and
with open eyes they are defying those orders.  Government, Sir, is
proclaiming to the world that the Congress movement is dead, that the
Congress is broken. And one would have naturally expected them to
bring about such circumstances as would lend support to their declaration.
They ought ‘go have allowed the Congress to hold their session and if
they found that the Congress had passed any objectionable resolutions,
then they would have had ample time to make use of one of the sectious.
of the Acts they have got passed in this House and in the Bengal
Legislature. Under the provisions of those Acts, they could have at
once netted together the thousand and odd delegates that would have
gone to attend the session of the Congress. They would have been saved
a good deal of trouble because an opcralicn in a single place would have
been less troublesome, less costly and less uncomfortable. Now, lonk
at the procedure they have followed. They and their officers have been
very vigilant in all the places from which likely delegates were to gn.
Each and every railway train is watched; erch and every railway rarriage
is pried into and in this way a host of Government officers are put toe
unnecessary trouble. We read that persons are arrested at about.3 o’clecle
in the morning, quite an unearthly hour, very uncomfortable for the
persons who have been arrested and alto very uncomfortable for those
who carry on the arrests. They say, Sir, that inscrutable are the ways:
of Providence, but the ways of Government also come under the same:
category. They are quite inscrutable to persons like me. I would have
preferred that the Government should heve issued orders to make tlm
arrests in the City of Calcutta alone. Then the police of Caloutta alrne
would have to take the trouble of making the arrests:. The :poliep of
-all other places would have been fres from all bother. But.in order to
show their might and power and their very good organisation sll over the
country, the Government issued the orders that arrests should be carried
on in every nook and corner of the sountry. What is the result? The
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result is that the Associated Press and Reuter’s Agency, both of which
are .subsidised by Government, will convey to all the four corners of the
world the news that the Congress iz not dead. More than a thousand
persons have come forward courting jail and punishment from the Govern-
ment. More than one thousand persons have come forward to raise a,
protest against the laws which Government have made. Sir, each une
of these one thousand persons must have got at least half a dozen people
tc sympathise with him. So the influence of the Congress is expanding
and is not diminishing, and the more the Government brings into
operation their laws so meticulously, the danger is, the more Congress
influence will grow. My Honourable friend from Guzerat says that
Government cannot allow their laws to be brought into ridicule. Well,
8ir, those who infringe the laws do not bring the laws into ridicule; the
laws are brought into ridicule by the framers themselves and by those
who bring them into execution. If we shall examine the Statute-book of
England we shsll find hundreds of Statutes which are now lying dormant
and if the Government were*so very foolish as to bring any one of them
into operation, they will raise a cry of protest all over the country.

Mr. N. N. Anklesarla: Has any occasion arisen for it?

Mr. B. V. Jadhav: Yes, many a time. Only about a couple of years
ago the Sunday-bresking law was called by some enthusiast into operation
and he filed a complaint against the cinema theatres being opencd om
Sunday afternoons.

Mr. N. N. Anklesaria: What happened !

Mr. B. V. Jadhav: You know that the theatres are going op still; thab
is what happened. (Hear, hear.) These ridiculous laws cannot be
enforoed always and at all times. So, what I find is this that instead
of suppressing the Congress, Government have helped to make the
Congress a live institution. They have revived it; its influence is growing;
and as long as Government does not allow the Congress session to be
held either at Calcutta or at some other place, so long the prestige of
l(ﬁ)ongress Iwill be on the increase and, I am afraid, Government wll

ok small.

Major Nawab Ahmad Nawas Khan (Nominated Non-Official): When

the honour is increased, why do you want an adjournment motion?

Mr. B. V. Jadhav: T am unot going to censure the Government on
that. On the contrary, I wish to say that 1 congratulate the Governmens.

Mr. O. 8. Ranga Iyer (Rohilkund and Kumson Divisions : Non-Muham-
madan Rural): Sir, the. Honourable the Home Member, as if by way of anti-
ocipation, made a speech on the Resolution regardu;g t}le release o_f the
political prisoners and used some argumnents as if to ]ugtlfy the banning of
the holding of the Calcutta Congress. Sir, he ctated in the course .of his
speech that what he looked for was peace which he keenly missed in the
speech that Mahatms Gandhi delivered in London at the Round Table
Oonferents. - And his interpreter—though, I am afraid, the Eqnou;sble .tfhe
Home Member might be inclined to say: ‘‘Save me from my interpreter”—
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on.the Benchee of the Centre DTarty exyplained in one phrase that
“'Gandhism’’ has possessed the Congresy Wl’]ichpdthgneiore_, degé;yeg totht?g‘
suppressed. Perhaps it is a pitiful t.grmg from the Congress point of view:
that the Hopourahle the Home Member angd the gentlemen on the Oentre
Benches have not exchanged their seats. ('Ls,ugh%;er;.) . The Cbggress' was
suppressed once and declared as an outlaw but the Government found that
it does not pay hecause suppression makes the meat it feeds on. At any
rate, this is 80, so far as the Congress is concerned. Sir, the Honourable
the Home Member was aghast that the Congress people had the war menta-’
lity. and perhaps the reagon for :the prevention of the holding of the
Congreas is that they persist in possessing the.war mentality. But I miss
the peace mentality in the Government of India. I want them %o develpp
peage mentality. On the contrary, we have got, as the Honourable Member
from- Lacknow tuly said, two belligerents. We stand. between two fires.
We- -huve s Government armed with special laws, ready to use those laws
to prevent the holding of the Congress to discuss the White Paper and
current political events including the political prisoners, their supporters
and comrades in jail, Has not the Congress, I ask, the right. of megting
80 long as you do not declare it an unlawful body? The Honourable the
Home Member said that the Congress cherishes ideas of independence.
As Mr. Mitra truly said, is the cherishing of independence as un ‘ideal for
this niation anything false, anything wrong, snvthing fmmoral?
Sir, T believe in the freedom and the independence of my
countryv, and will the Honourable the Home Member take the redponsibility
of putting me in jail if T am to conduct a raging, tearing campaign in
the countrv during the election that 1 stand for indepemdenge and -free-
dom as interpreted by the Statute of Westminster? (Applause.) Dominion
Status interpreted in the light of the Statute of Westminster, on the
highest authorify of Mr. Winston Churchill, means independence. And
here is our Home Member who comes and tells us that the Congress must
put aside its ideal of independence. There is no difference whatever, now
that modem science has curtailed distance and shrunk the world, between
independence and inter-dependence; and His Majesty’s Government are
negotiating with the Irish Free State whose leader is devoted to indepen-
dence, and at the same time he is a welcome guest m 10, Downing Street:
We do not stand for independence; we stand for Dominion Status. Have:
vou not got in South Africa two parties, the Republican party and the
Democratic party, the Republican party led by the Prime Minister of
South Africa? After all in India there may be two-parties; ‘the Indepen-
dence party and the Dominion Status party; but every time you put the
Indcpendence party in jail, you make it difficult for the Dominion Status
party to go to the country. Why suppress the Congress? Why not allow
the Congress to have its say, so that we may have an opportunity -of
meeting their arguments? So long as you rely on force, vou make it diffi-
cult for us to preach persuagion; so long as you rely on your special powers,
you are dtiving a nail in what will altimately become the coffin of constitu-
i__i[ohalism. (Hear, hear.) That is my objection to the steps which the

onourable the Home Member has permitted being taken in Caleutta:
For, among the men arrested are men like Pandit Malaviya, who never
from any. single platform to my knowledge has said that he stands for the
aggetgpgf of the British conmection, Tt is the right witig Congressthen who

5 p.m.

believe il Bigminion Status who fortied the handy 5¢ Melatma Gandhi to sigty
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the Gandhi-Irwin Pact. After that thera has been no talk of independence
from any responsible Congressman that I know of; and until and unless
the Home Member proves that the Congress is faced with jail today because
the Mahatma came from London and preached independence, I will not

take his word.

The Honoursble 8ir Harry Halg (Home Member): May I point out,
8ir, that the resolution, I referréed to, was a resolution of the Congress
passed immediately after the Gandhi-Irwin Pact?

Mr. Q. 8. Ranga Iyer: Independence is an ideal, but the Congress did
not repudiate the Gandhi-Irwin Pact which does not embody the substance
of independence, ot even the substance of Dominion Status. It is
Dominion Status with safeguards. lorg a« the Congress did mnot
repudiate the Gandhi-Irwin Pact, I would ask the Home Member not to
make it diffieult: for. us constitutionaliste to face the country. He is an
irrerponsible . man who ean- go back o his country and get an ovation from
his people for his brave deeds ia India. I have to go back to my constitu-
eney; geutlemen on this cide have to go back to their constituencies, and
thev will ask us, “What. did you get from the Government of India,
suppression of the ideal of independence?’’ Sir, it is too late in the day
even for Sir Harry Haig to stand up in his seat with all the might of the
Conservative majority in Great Britain and say that Indians dare not
cherish the ideal of independence. That is just the wav to make them
cherish the ideal of independence. The most umhappy justification, the
moest unrensonable and thoughtless expression that fell. from the Home
Member today is that until and unless the Congress abandons the talk of
independence, the Congress people will have to be in jail and the Oongress
will not be allowed to be held. That is mot the way to peace in this
coyntry, it is the wayv o war; and with the war mentality that the gentle-
men on the Treasury Renches possess, they are preaching war while we are
planning peace. (Applause.) We want to create an atmosphere for the
reforms; he makes it difficulé for us by not allowing the Congress people
to come together and speak out, think out and sav what they feel about
the White Paper. The Congress does not consist of mere automatons; one
wmnn does not think for the entire Congress. I have been a Congressman
for long yesrs who intimatelv associated with the Congress leaders, I
know how deeplv thev differ among themselves. When the White Paper
containing: the new scheme of reforms was published, the Government of
India should have acted exactly as the late Edwin Montagu acted when
his seheme of reforms was published. Edwin Montagu released Mrs. Besant
and Messrs. Arundale and B. P. Wadia who were preaching Home Rule.

Mr. ¥. E. James (Madras: European): Thev did not preach civil dis-
obedience. _

Mr. 0. 8. Ranga Fyer: Thev sowed the seed of eivil disobedience; ecivil
disobedience is a child of the Home Rule movement. The Honourable
gentleman on the Furopean Benchegs ought to read recent history with some
madgination. 'Yhe Hoine Rnle movement was a harbinger of eivil disobe-
dience. Tf Mrs. Besant did not preach civil disobedience, whv was she
interned, I ask. Internment was a blunder then. hut she was intemed
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and Montagu released her because he wanted to create a peaceful atmos-
phere in this country. Tilak and others came into the Congress and they
discussed the Montagu reforms. There were two parties and one party
separated from the Congress to work the reforms. The White Paper is
published; I know with the information in my possession that there are
Congressinen, keen Congressmen, prominent Congressmen, who want to
develop a new angle of vision and to discuss the new crisis, which is a
new feature of the reforms. They may not like the scheme; . who on these
Benches blessed the White Paper? They may criticise it; Government
must not be afraid of criticism. Government must not say, abandon
independence as the goal, abandon civil disobedience; worship in the temple
in which we worship and then we shall allow you to hold the Congress.
That is not statesmanship; it is bankruptcy of statesmanship. (Hear,
hear.) And so long as thiz bankruptcy of statesmanship persists on the
official benches, relving perhaps on the Conservative majority in England
and their war mentality, if this bankruptey of statesmanship continues, they
will only be digging the grave of the constitutional movement in this
country. They should have allowed the Congress to meet; with their special
powers, if the Congress passed some of the most objectionable things, they
would be on stronger ground to put Congressmen in jail. If, on the
contrary, the Congress parties differed, as I am certain they would have
differed, on the present issue and future plans, if the Congress majority
would have repudiated the Congress minority, and if the reformers in the
Congress were in a minority, if they had turned away from the Congress
or carried on a raging campaign in the Congress itself to hold e special
session of the Congress and secure verdict in their favour, that would
have been the triumph of common sense and constitutionalism. The
Honourable the Home Member does not permit that; he tells Congressmen
like Themistocles of old, ‘‘T have brought two gods with me, Persuasion
and- Force, '—persuagion of the White Paper variety, persuasion that you
must abandon vour ideal and lick the dust, or be prepared for force. The
Adrians replied to Themistocles, ‘‘Sir, we also have two gods on_our side
Poverty and Despair.”’ 8o far as the Congress people are concerned, the
Honourable the Home Member by the policy that he advocates, is putting
them on their mettle and the reaction will be upon the constitutional move-
ment as it was in Treland. Were not the Redmondites wiped out? Why
then follow the discredited Irish policy of a discredited British Govern-
ment. (Hear, hear!) I want the Honourable the Home Member to help
us, to make it possible for the constitutionalists in the Congress like Pandit
. Malaviva to assert themselves. Pandit Malaviva has no war mentality.

Who ever said, with his whole record before us, that he had war mentality?

Mr. B. Das (Origsa Division: Non-Muhammadan): He is the prince of
moderates. Gt

Mr. O. 8. Ranga Iyer: A propos what my Honourable friend Mr.
B. Das, says, the Pandit is a moderate among princes and a prince ar;aong
moderates.  He should have been allowed to have his say in the Congress
and to lead the country on the right lines. But he cannot say beforehand,
“‘Oh. this is what I am going to say.’’ He cannot sai beforehand, *‘I ghall

accept Sir Harry Haig’s lead’’. (Laughter.) Then he will be cooking his
political goose. ' S
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Lastly, Sir, I am saying this to Government, do not behave like Jupiter
of the fable. Jupiter, it is said, was angry with a rustic and he threatened
him with his thunderbolt. The rustic said, ‘‘Jupiter, you are angry’’.
Jupiter developed a sense of shyness and the story rung that he abandoned
the thunderbolt. I want the Honourable the Home Member to develop
the latter quality of Jupiter, abandon his thunderbolt, make it easy for
the constitutionalists both in and out of the .Congress to assert themselves
8o that the constitutional movement will come up again stronger than
ever; and if it -does not come up:again, -the White Paper and all that it
involves will be but'a serap of rubbish. (Applause.).

8ir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urben): Sir,
I wish to support this motion. When I read in the newspapers of the
arrest of a number of prominent men who were going to Calcutta to attend
the next session of the Congress I looked for reasons -for this action. Then
I lighted upop certain questions that were asked in the Bengal Council
a8 regards the position of the Congress under the new Aot and the spokes-
man on behalf of the Bengal Government said that the Congress had not
been declared an unlawful associstion, and I think he also further said
that the meeting of the Congress which was contemplated had not been
declared to be an unlawful meeting. If I am wrong, I am. sure the
Honourable the Home Member will correct me. If that be so, if these
statements that appeared in the newspapers are accurate, then I should
like to know and it is this that I have so far failed to understand, under
what law hes the Government taken action? I do not think that any
speeial Ordinance has been issued on this occasion, and I take it for granted
that the Bengal Government or the Government of India, have acted under
the law that prevails now. I have looked through the Bengal Security
Act of 19382, and especially section 4, and I must say that I cannot find
that the language of this section applies to what has happened. Through-
out the Act, I find the condition is that either there must be .an unlawful
association or some offence is sought to be committed, that is, in order
to prevent rarticipation in an unlawful association or to prevent commis-
sion of an offence under the Act that a person may be arrested in this

way.

Now, Sir, I wish that the Honourable the Home Member had told us
8t the beginning of this debate under what law the action was taken, but
so far, I can find no legal justification for it. Then, Sir, there is the
broader question, which has been discussed so ably and so eloquently by
my friend, Mr. Ranga Iyer,—is it politically expedient at this moment
that the meeting of the Congress should be banned. Now let us examine.
Suppose the Congress had met. I suppose one of their items of business
would certainly have been to examine the proposals of the White Paper
and we take it further, and let us assume that they would have condemned
the proprsals of the White Paper in no uncertain language, and perhaps
in stronger language than it has been done by this Assembly (Hear, hear),
but any way they were not expected to approve the proposals of the White
Paper. Now, supposing that was done, may I know how it would have
placed the Government in any difficult position? How it would have
endangered security and public safety? It is quite possible that the
meeting of the Congress might have degenerated into unlawful scenes or
violent acts—it might or might not. But surely any Government musb
take the risk. because in this 20th century you cannot say that people are
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not to have any sort of public associstion and meetings at all. You can-
not, by previous action, by action taken beforehand, by srresting all kinds
of people, hundreds of people, prevent mestings to be held, because forsooth
You may anticipate that as an outcome of the meeting or during the
proceedings of the meeting, there may be some sort of row, some trouble
of some sort. Bir, I do not think any Government that we have known
8o far take up the attitude that they are empowered or that it is their duty
to take preventive action of this charecter, lest any meeting might
degenerate into a rowdy meeting. Further, let me see what other con-
sequences the Government might have apprehended. Government might
say that they would be propagating dangerous ideas. T miggmse thas i ‘the
sort of position the Government might take up. Now one of the dangerous
ideas which has just now .been mentioned, is the ideal of independence.
So, as it is an idesl of independence, I do mot think there is any Indian who
does not wish that his country should ultimately be independent. .I have
myself, time after time, on public platforms and not very long ago, said
that T do expect that our country, in the fulness of time, shall become &
great nation amongst the greatest nations of the world. I have said so
repeatedly on the publi¢c platform and so far nobody took any exception.
to it, and I am perfectly sure the Honourable-the Home Member, an
Englishman as he is, would be the last person to object to .it. I take it
then that the objection is not to the ideal of independence, but to any
overt aetion which is calculated or ie intended to bring about a severence
of connection with Britain. That I ean understand to be an unlawful aet
against which the Government would take any precautionary measure they
like. Now, Sir, what reason was there for the Government to expect that
by allowing these gentlemen to meet in Congress were likely to take any
practical stepe which would incite people to take action to sever eonnection
with Great Britain? The Congressmen are fully aware, evexy ome is aware,
that the Government has now at its disposal verv drastic powerg to put
down any action of that character. Surely, could not the Government wait
and could nct the police authorities of Calcutta wait to see what action
the Congress and the Congressmen were going to take when they met?
1 do not like all sorts of what are now called preventive measures. Pre-
ventive measures ought to be an exception. If there is an orderly, well-
established government, surely it means that the government has means
at its disposal ta take action when the law is broken and to take adequate
action. But that does not mean that the government must ensure before-
hand that no sort of crime or offence will be committed in a country like
India. No government has assumeéd responsibility of that character. And
indeed if government assumes responsibility of that character, it must
mean a sorg of rule which cannot be conceived of in the present times. T
therefore very respectfully ask the Government, before it is too late. to
recopsider the action they have taken. Tet these gentlernen go free and
let them meet in Congress or in any other meeting they like. Watch them
and deal with them if they violate the law in any way. :

Sir Hari ﬂ?h ﬂ-ow (Central Provinces Hindi Divisions: Non-Muham-
madan): Sin T ghall very briefly state to the Honourable the Home
Member and to the House a point that has been weighing on my mind for
some - time. . Honourable Members will find that the Secratary. of State,
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when winding up the discussion on the Third Round Table Conference, at
page 142 of that report, said: -

™ Last night 8ir Tej Bahadur Sapru made am eloquent appeal for a chapter of renewed
co-operation between every seetion of Imdiam opinion and oumelves, - Leod Chancellor,
les me #ay that there is nothing that F showld desire more earnestly myself. I want to
8ee no empty chairs at the conference with the Joint Select Committee. 1 will give to
the words that Sir Te] Bahadur'Sapru uttered last night, the full ronsideration that they
demand. He will not expect me this moming to give a definite answer either in the
affirmative or in the negative. But I ean assure hisa that I am fully conscious of the
expressions of goodwill of which we have had evidence in India itselfi during the laat few
months and of which we have had many evidences during the ecourse of our deliberation
in this Conference. T can tell him that whatever we mmy decide. the thing that we wish.
above all othems is that he and his friends ' —and thess are the words. which I aak
Honousable the Home Member to recull—** shall go back to India and tell every section of
Indian opinion that there is opportuuity for their help and that we need their help just as
we shall go out into Great Britain and tell our friends that after the disoussion of the last
two years and particularly after the deliberations of the last few weeks, we believe that we
can produce before the high court of Parliament a schemse on the lines that we have been
discussing that will do credit both to British and to Indian statesmanship.”

If this statement means anything at all, it means this: that the dele-
gates at the Round Table Conference were assured that they will be given
full right to go and preach and persuade all sections of the Indian com-
munity—and in this context the reference was to the ' Indian National
Congress; and the assurance that I see underlying this statement was that
members of the Round Table Conference will be free to go and tell every
section of Indian opinjon that there is an opportunity for co-operation.
Now, T ask the Honourable the Home Member one question: what facili-
ties has he given or is prepared to give to the constitutionalists in this
country to have access to the members of the National Congress in jail and
outside the jail tc persuade them that the policy that they have been
adopting is a wrong policy and that the policy to which they stand com-
mitted of constitutional development is the right policy? That is & point
upon which 1 submit the Honourable the Home Member has not given any
reply. It wai very summarily brought to his notice once before, but I
submit on thie occasion when the question about the constitutional reforms
in England is so vividly before the Indian mind, facilities which were, if
not promised, at least understood, to be given to the Indian constitutional
reformers to convert people of Uongress mentality to ‘their own views have
not been forthcoming. When Dr. Bapru and Mr. Jayakar wete interviewed
upon this point, judging from the newspaper report, they said it was not
for them to convinece people still behind the prison bars; and it seems to
be obvious. Some members who have returned from England and who
were associated with the Round Table Conference have been holding small
eonferences with members of Congress mentality. The Congress itself was
about to hold itg session in Calcutta; and if the Government of India had
given facilities which were demanded by the coqstitutlonshgts in this
country of persuading the Congress so as to bring them to their point of
view, the Congress could not have been banned. because it offered a splendid
opportunity to the constitutionalists to approach them and to .persuade
them to their own view. That seems to be a golden opportunity that
oceurred to the constitutionalists and to the Government and it has been
lost.- The Honoursble the Home Member says "qu can we deal with
people who are pledged to independence and the civil disobedience move-

gent?’’ T am afraid the Honourabls the Home Member has been reading
ﬁi’h an old and somewhat obsolete brief. .Sinca that statement was made.
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the Congress as well as those who stood and demanded absolute indepen-
dence have openly declared that they would be satisfied with the sub-
stance of independence and that substance of independence, ag my friend,
Mr. Ranga Iyer, pointed out, is vouchsafed in the Statute of Westminster.
I do not wish to go into the constitutiona] issue as to what is independence |
and what is not. But I will assume that the mere demand for independence
is a factor which cannot by itself be treated as unconstitutional. It is the
right of self-determination and the ideal of independence, demanded by
the Indian National Congress, cannot be for that very reason regarded as
unconstitutional. The memberg of the Round Table Conference were told
by the Lord Chancellor that ‘‘ you should demand whay is really practical
and still keep in mind what is your ideal.” And the ideal of independence,
T do not think the Honourable the Home Member has yet said was per se
nnconstitutional. Then comeg the next question about civil disobedience.
Whether civit disobedience is constitutional or unconstitutional, that
question is not germane to the discussion. At the point of time when these
arrests wers made, the civil disobedience movement had neither been
started nor any overt act done in furtherance of that movement. The
utmost that the Government can say, and justifiably say, is that these
members of the Indian National Congress from various parts of the country
were travelling to Calcutta preparatory to holding a meeting which might
result in the re-establishment of re-affirmation of the principle of civil
disobedience. That ig the utmost that the Honourable the Home Member
can say. But, Sir, I ask the Honourable thc Home Member,—and he has
in his early days administered law—that there is no section in the Indian
Penal Code that I am aware of except one which punisheg n mere pre-
paration to do a criminal act as in itself a crime. The only offence that
1 am aware of, which punishes a mere preparation, is the offence of pre-
paration to commit dacoity, but otherwise you require some overy act
of an incriminating character from which the modicum of mens rea or
criminal intention can be gathered, and thag alone becomes then an "attempt
which is punishable by the general law. T am not aware of any special
laws that might have been passed making the mere assemblage of people
for the purpose of holding meetings of the Congress as an offence. Mem-
bers on this side have questioned the Home Member to state under what law
these gentlemen have been punished or had been arrested. Now, T will
assume for the sake of my argument,—not that I concede it, because I do
not know what the facts are and there ean be no conceding without a
knowledge of the facts,—but I will assume for the purpose of my argument
that there is some Ordinance or regulation or special law which permits
the arrest of persons who are going to Calcutta to attend the meeting of
the Indian National Congress. I ask this question: is the Government
prepared to assert that every one of the members who was going to Calcutta
was going to Calcutta in furtherance of an illegal conspiracy or an illegal
ohject to promote civil disobedience? Can the Home Member not say that
there must b.. a good number amongst them who were going to Caleutta
for the purpose of persuading the Indian National Congress to alter its
policy and to resort to constitutional agitation instead of continuing the
civil disobedience movement? It hag been said,—and I think the Home
Member has conceded it,—that there is a growing section of peopls in the
Congress. ranks who are tired of the civil disobedience movement and would
like to have a more peacefu] solution of the constitutional questions that
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are looming large in the horizon at the present moment. Now, can the
Home Member say that he has any doubt about every ome of such con-
‘stitutionalists who are going to Calcutta and has only arrested those who
.are going with malignant intentions? Speaking for myself, I cannot believe
that men like Pandit Malaviya or Mr. Aney, a responsive co-operator, an
elected Member of this House and who himself has several times declared
in public utterances which have been published in the Press that he is for
council entry,—I cennot believe that these people who were going to
Calcutta for the purpose of fomenting the civil disobedience movement,
and yet they have been arrested. There has, therefore, been an indis-
criminate .arrest and what we, on this side of the House, complain is an
mdiscriminate arrests of all persons who were going to Calcutta, whether
they were peace breakers or peace makers. That, I submit, is a situation
against which Members on this side of the House are justified to complain,
and the motion.which my friend, Mr. Lalchand Navalrai, has tabled is
intended to draw the attention of the Government to the wholesale arrests
that are being made in the name of preservation of law and order, and I
hope, Sir, that after this debate is over,—we do not wish to censure the
-Government,—what we really wish to do so is to persuade them to accept
our view point,—I hope after thig debate is over we shall have some assur-
ance from the Home Member that they would change their policy and
not resort to indiscriminate arrests of their friends and foes alike.

The Honourable Sir Harry Halg: Sir, before I come to the more direct
issues raised by this motion, I may perhaps, with your permission, be
allowed to clear up a point, which though it may bear more directly on
the Resolution under discussion in the earlier part of the day, has received
a great deal of prominence during this discussion. I refer to the question
of independence. I am sure my friends opposite did mnot intentionally
misrepresent the scope of my argument, but I would like to point out to
them that my argument in the previoug debate was that it wag said that
by releasing the Congress prisoners we should promote a policy of
constitutional co-operation, and I merely pointed out that apparently the
policy of the Congress as regards the constitution wag one of complete
independence, and that appeared to me not to be consistent with any
very useful co-operation in the constitutional deliberations. I did not go
further than that. I did not say that the repudiation of this was a
necessary preliminary to their release. Honourable Members opposite
have enlargej at some length on the meaning of independence and have
assured me that independence does not mean what one naturally supposes
it to mean, that it is not a question of severing the connection with Great
‘Britain, and, in fact, my friend, Mr. Ranga Iyer, in the torrent of his
language, I think, explained that independence meant inter-dependence.
Well, I am prepared to leave the matter at that.

Now, coming to the real case which the Government have to meet in
reply to this motion, I think, I may say that it was argued and put before
the House in a most ressonable way by my Honourable friend, the Leader
of the Independent, Party, and by my Honourable friend, the Leader of the
Nationalist Party. I think the main case that they really put before the
House was this : is it politically expedient at this time to ban the Congress?
T fully realise the weight of that argument. We were not anxious, Bir. to
ban the Congress. We do not go about banging our drums and patting
ourselves on the chest and thinking that we are very strong men and that
therefore we are acquiring a certain merit. That is not the attitude of
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‘Government. The Governmeng were forced into this action by a cettain
chain of ‘events. Honourable Members naturally concentrdite their
attention on what is happening at the present moment. But evéry event
has g chain of events leading up to it und it is that cliain of events that I
Wish to dea] with this evening.

Briefly, our reasons for mot allowing the Congress session were these,
‘The Congress, as I have said before, stand, pledged to civil disobedience.
It stands for an unlawful movement and its activities are directed to unm-
lawful ends. The civil disobedience movement may be languishing, but
it is still in existence, and it is stilf the avowed policy of the Congress.
“The holding of the Congress session, as Honourable gentlemen opposite
.are well aware, i8 always a spectacular occasion.: The preparations for the
holding of the annual session of the Congress usually occupy a month or
gix weeks. During that period every kind of means is used—and perfectly
'legitimately used in normal times—for advertising the strength of the
Congress a8 an organisation and popularising its policy. Now, Sir, if
under the present conditions when the policy of the Congress is one of
-civil disobedience that long periog of preparation and advertisement were
permitted by ‘Government, what would be the effect on the civil dis-
obedience movement and on the minds of the people of this countryv? I
-do not think there can be any doubt that permission to hold the annual
-session of the Congresg this vear would ‘huve sgerved to stimulata the
‘Congress movement and therefore the civil disobedience movement at a
time when it is beginning to Janguish, and that it would have given rise to
vain hopes in Congtess quarters and unfounded fears among those who
-support the policy of the Government, that the Government were con-
templating some change in their attitude towards civil disobedience.

]
Sir Abdur Rahim: May I put onme question? Why did not the Gov-
-ernment then declare the Congress to be an uniawful association if it was
identified with civil disobedience so much?

The Honourable 8ir Harry Maig: I will come to that im a moment.
My Honourable friend asks, why did Government not declare the Congress
‘to be an unlawful body. As I have explained before in this Houss, the
Government are never anxious to do more than the eircumstanees of the
oase require. In their judgment it was guite unnecessary for the purpose
of dealing with the civil disobedience movement to deolare the Indian
National Congress to be an unlawful association. Such action would
have gone far beyond the  requirements of the case. It would have
rendered liable to prosecution and imprisonment a number of persong who
were actually members of the Congress but not active members of the
Congress and not really anxious to pursue the civil disobedience move-
ment. But I would like to make this point clear. The Congress cannot
expect to lend its name, its anthority and its resources to an unlawful
movement and, at the same time, to retain llliiﬁs privilegeg as a cons-
titutional body. . That is reslly the demand that is being made hy the
Congress: ‘‘We pursue our unlawful movement; st the same time we
olaim 4o hold our annual seasion as if there were no unlawful movement

in progmess’’.
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Now, Bir, it has been said that the Congress might pbssibly if it had
been allowed to meet—might have been ready to ohange its programme. I
do not know that Honourable Members who have made that sufigestion
‘harve teally any ground of substance oni which it is based. But if we had
had any clear assurance that the object of the Congress session was to
call off the civil disobedience movement the position might have been
«different. There was no kind of suggestion, Sir, of such an assurance. I
‘wounld go further and say that thev:—I wquite admit that the present
#ituation presemts certain diffrculties to the Congress organisation—I do
feel that the leaders of the Congress on this occasion deliberately forced
the issue. It was not as if they did not know what the decision of the
‘Government on this matter must be. They had the experience of last year
before them: The House will remember that last year in April the Congress
andeavoured -to hold its annual session in Delhi, and Government for
exdetly the same reesons, as have influenced them on this occasion; came
to the conclusion that that session could not be held. The leaders of - the
Congress had taken no steps to ascertain whether the Government position
was modified, and indeed under existing conditions it eclearly could not be
‘modified. They merely announced their intention of holding the session.
Now, Sir, T would draw from that the conclusion that they were seeking
to put the Qovernment in & certain position of difficulty rather than trying
to help to find a way out for themselves.

It hag been said a number of times in the course of this debate that
‘the Congress were anxious to meet in order to discuss the White Paper.
Again, T do not know on what grounds this suggestion is made. It is not
the Government case that they would have the slightest objection under
ordinary conditions to the Congress or-any other body in this country
discussing the White Paper whether their verdict was favourable or un-
favourable. T have explaineq to.the House the reasons which in the view
of the Government made it impossible to permit the holding of the
Congress session. But that had nothing to do with the probable view that
the Congress might take on the White Paper. As a matter of fact, Sir,
such information as I have in regard to the intentions of the- Congress
points rather to the fact that they had no intention of discussing the White
Paper because a draft resolution wag circulated. . . . . .

Mir. President (The Honourable Mr. R. K. Shanmukham Chetty): The
Honourable Member-has just got one minute more.

. 'The Honourable Sir Harry Halg: .. a draft resolution was circulated
‘'saying that the Congress refuses to enter into a discussion. I am sorry I
have taken longer over my preliminary obsetvations than I had intended
to. The question of the fegal position has been raised and I wanteq to go
on to that. One of the Honourable Members addressed me—TI think he
must have made some mistake in the direction of his address—as the
greatest lawyer in this House. Nobody has previously described me as &
Tawver, great.or small, and T would like to say that so far as -the legality
of these proceedings is concerned it will no doubt be decided in the courts
of law. But this point T would like to make. T have to proceed only on
newspaper reports, but action appears to have been taken under section 8
of the Benga] Public Security Act and with reference to that T would just
mention that the holding of this Congress is being eonducted unfer the
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‘instructiong of the Working Committee of the Congress and my Honour-
-able friend, Mr. Anklesaria, will be glad to hear thss the Working Com-
mittee of the Congress, though not the Congress iteelf, is an unlawful
association. ‘ ‘ '

Mr, K. O, Neogy: My Honourable friend, the Home Member, is a
statesman who proceeds solely on facts, but in the narration of the general
events, which led up to Government .acticu in this matter, I missed one
perticular fact which should have found some mention.. I am glad to naote
that my Honourable friend cares to read mewspapers, but if he had read
the newspapers of this morning .carefully he would have found what the
Home Member in the Government of Bengal had to say with regard to this
matter. I ean quite understand the position which the Honourable Member
hes. taken up that in view of the recent activities of the Congress them-
selves there was no assurance that the Congress would not indulge in
unlawful pursuits at the Calcutta Congress and for that reason the Govern-
ment action was justified, but if the Honourable Member had read what
specific questions were asked in the Bengal Legislative Council, he would
have found that there was no order prohibiting the holding of the Congress
itself in Calcutta. I could have understood a position like that, that is to
say, if the Government were convinced really that the Congress was going
to indulge in unlawful activities, the Honourable Member might have some
ground from the Government point of view to prohibit the session itself,
but the position is otherwise. The question that was put in the Bengal
Legislative Council was this:

e‘:l Has any order prohibiting the ensuing session of the Congress in Calcutta been
issued ?

Mr. Prentice : No such order has be:n issned.”

In a later question it was further asked:,

v

“Would it be also correct to say that the holding of a session of the Congress
itself is not an offence ?

Home Member : That is a matter of opinion.”

“Therefore, Sir. the Honourable Member, when he assumed that the
holding of the Congress itself was banned, was not on safe ground. As a
matter of fact, the Government instead of taking the straightforward action
of prohibiting the holding of a session of the Congress in Calcutta,—instead
of that very straightforward action which one could have understood, took
the very devious course of getting the men arrested at small hours in the
morning at all the odd stations leading up to Calcutta. I do hope that
the Honourable Member, by way of an interruption, would reply to this
point as to how is it that the holding of the Congress itself in Calcutta
wae not prohibited. On the facts stated by him, that would have been a
proper order from the Government point of view. The Working Committee,
T understand. was declared an unlawful association but the holding of the
session itself was not declared to be an unlawful object. How is it then
that people were prevented from going to a meeting which had not been
declared to be unlawful? Will the Honourable Member be pleased to reply
to this point? I am giving way in his favour.
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The Honourable Sir Harry Halg: The Honourable Member is very
anxious.thaf I shall make a second speech. The point is that the Govern-
ment have announoed their intention of not permitting the session of the
Congress to be held. Whether for that purpose it is desirable to issue an
order such ag my Honourable friend wishes them to issue presumably under
tlie Criminal Procedure Code or whether they should take other action such
as they have taken; which leads to the same result, seems to me to be a
matter that mlght reasonably be left to the discretion of the Government.

ur. K 0. Neogy: Bir, my Honourable friend’s conception of the Con-
gress seems to be a kind of an advisory committee attached perhaps to the
Department of Public. Information. If that be my . Homourable friend’s
conception of the Congress, I am sure that he would not find even Mr.
Asxklesaria = prepared to support this idea. Sir, our differences with the
Congress may be great. They are great, but I tell my Honourable friend
that there would be wery few people found in this coﬁntry who would
sypport Govermment i their attempt to humiliate and persscute the
Congress in the most unwarranted manner that they are doing at the pre-
sent mhomnent.

Be"ﬂl mua Membera: The questlon be now, put.

Ir P!eddent (The Honourable Mr. R. K. Shanmukhn.m Chetty) - The
question is:

eatgo e B il T
"“'Phat the question be now put.”

The motion was adopted.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): Order,
6 P order. The question is:

*“ That the House do now adjourn.”

The Assembly divided :
AYES—30.
Abdul Matin Chaudhury, Mr. Murtuza Saheb Bahadur, Maulvi
Abdur Rahim, 8ir. Sayyid.
Azhar Ali, Mr. Muhammad. Neogy, Mr. K. C.
Biswas, Mr. C. C. Parma Nand, Bhai.
Das, Mr. B. Patil, Rao Bahsdur B L.

Dutt, Mr. Amar Nath. Ransn Iyer, Mr
gt‘;:r,ng-‘rHaﬁl %l'ngh Roy, Kumar G R

Ramakrishm

B. Sant Singh, Bardar.
.‘rlgg,h“ e e Sarda, lgiwsn Bahadur Harbilas,
Joshi, Mr. N. M. Sen, Mr.
Kyaw Myint, U. Sen, Plndlt B& endra Nath,
Lahiri Chaudhury, Mr. D. K. Singh, Kumar Gupteshwar Prasad.
Lalchand Navalrai, Mr. Singh, Mr. Gaya Prasad.
Liladhar Chaudhury, Seth. Uppi Saheb Bahadur, Mr.

Mitra, Mr. 8. C.
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NOES—49,

Abdul Hiie’ Khan Bahadur Abul
Hasnat ammad.
Acott, Mr. A. 8. V.
Ahmad Nawaz Khan, Major Nawab.
Allah Baksh Khan Tiwanas,
Bahadur Malik. .
Amir Hussain, Khan Bahadnr Safyid.
Anklesaria, Mr. N.
Anwar-ul-Azim, Mr. Mnlmmmd
Bajpai, Mr. G. 8.
Bhore, The Honourable Bir Joseph.
Clow, Mr, A. G.
Dalal, Dr. R. D.
Soun F. X,
Dutt, Mr G 8.

Dutt Mr. P. C.

Fox, Mr. H. B.

Ghuzmm, Mr_. A. H,
C. W

Ismail Ali Khan, " Kunwar Hajee.
James, Mr. F, E
Juwahsr Singh, Sardar Bahadur

Mr A. G
Mackenzie, Mr. R. T. H.

The motion was negatived.

Megaw, Major General Sir John.
Metcalfe, r H. A. F,
Millar, Mr, E, 8.
Mltchell Mr. D. G.
Mitter, The Honourable Bir
Brojendra.
Morgan, Mr. G.
Lumdar, Sardar G. N.
herjee, Rai Bahadur 8. C.
oyce, The Honourable Sir Frank.
Pandit, Rao Bahadur 8. R,
Rafiuddin Ahmad, Khan Bahadur
Maulvi.
Rnisman, Mr. A.
Rau, Mr, P, R.
Ryan, Sir Thomas.
Schuster, The Honourable 8ir

George.
Beott, Mr J. Ramsay.
Seaman C. K.
Sher nuhammd Khan Gakhar,
Captain.
Bingh, Mr. Pradyumna Prashad.
S8mith, Mr. R.
Tottenham, Mr. G. R. F.
Vachha, Khan Bahadur J. B.
Yakub, Sir Muhammad.
Yamin Khan, Mr. Muhammad.

The Assembly then adjourned till Eleven of the Clock on Mondsay, the

8rd April, 1983,
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